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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
(SEIAA), HARYANA,

Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Telephone No. 0172-2565232
E-mail ID: sciaa-2Lenvighry.gov.in

gOvV.In

Memo No. SEIAA/HR/2023/ 905 Dated: £3 /12/2023

To
The Registrar General,
National Green Tribunal,
New Delhi.

Subject:  Appeal No. 22 of 2015 titled as Krishan Lal Gera versus State of
Haryana & Ors; pending before the Hon’ble National Green

Tribunal, New Delhi.
Ref: Order dated 21.07.2023 and 01.11.2023.

This is in reference to the Orders dated 21.07.2023 and 01.11.2023 passed
by the Hon’ble National Green Tribunal.

The State Environment Impact Assessment Authority (hereinafter refer to
as “The AUTHORITY”) vide order Endst No. SEIAA/HR/2023/454-456 dated
06.07.2023; constituted a sub-committee to verify the status of compliance of the
stipulations imposed in the Environment Clearance letter dated 26.11.2014issued in
favour of M/s Vivekanand Ashram Society for Hospital at Plot No. 1, Sector-16,
District Faridabad.

The Sub-committee visited the project site on 19.10.2023 and submitted

its report before the Authority; which is enclosed herewith for kind perusal and

|

Member Sécretary,
SEIAA, Haryana

consideration of this Hon’ble Tribunal.
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Office of State Exper.t Appraisal Committee,
Haryana

Thuys No.53-38, st Floor, Paryatin Ihawane. Seetor 2, Panchkula

Tu
i " m npll—
| he Charrman,
Slate FEnvironment Impact Assessmont Authority. M S

Haryana
Bays Mo 33-38, Ist Floor MG EEMA

Puryatan Bhawan, Seclor 2, l‘nu-.rhkulaf'_i, D .F»vn

Memo No.SEACTHR/2023/ 1 2] n"iﬂf 4|+ 1o . 2023
Subject:  Site Visit Report-Checking the stafus of complinnce of (he
stipulation imposed in the Fnvironmentul Clearance letter
dited 26.11.2014 issued in favour of Ms Vivekanand Ashran
Socicty Tor Hospital at QRG Medicare Lid, Hospital project
of M/s Vivekanand Ashrom and School Project at Plat no. 1.

Sector 16, Faridubad, Haryana,

Kindly refer o the letter Moo SEIAATIR2023/434 456 e
BAMTI073 Vide whick o commifiee wis epnatituted by SHIAS lie mily
snspestion o above mentioned project.

Plonse find sitached herewith the site visit report af 1he sub

committec alung with the enelosures for the lurther necessury sction. 31 | - a
ﬁ:ﬂjﬁq.l 4§ Y
: A

Hor Chalrmuan
A AL, Harsana



1061

Site Visit Report

Subject: Checking the status of esmpliance of the stipulation imposed in the
Eavironmental Clearence letter dated 26-11-2014 issued in favor of M/s
Vivekanand Ashram society for Hospital at QRG Medicare Ltd, Haospital
project of M/s Vivekanand Ashram and School Project at Plot no. 1, Sector

16, Faridabad, Haryana

SEITA vide letter No SEIAA/HR/2023/454-456 Dated 06/07/2023 constituted
a committee of following officers for the site inspection.

|. Shri Vijay Kumar Gupta, Chairman, SEAC

2. Shri Satinder Pal, Representative of Member Secretary HSPCB

3. Shri. Sandeep Singh, Regional Officer, HSPCB, Faridabad

4. Shri. Vijay Chaudhary (Regional Officer HSPCB, Gurugram South)

In compliance to these orders Committee visited the site on dated 16-07-2023 and
after primary examination, the committes decided to procure the documents
related to the Environment Clearance from the project proponent i.e., map of
green area, zoning plan, Occupation Ceriificate and other agreemants for disposal
of the Bio Medical Waste and Hazardous Waste. The same were submitted to RO
office Faridabad on 12/10/2023 (as per annexure 1).

Subsequently Committee again visited the site on dated 19-10-2023 to verify the
compliance on ground.

The observations and report of the Committes ore as under: -

I. The Environment Clearance for this project was granted vide EC letter no.
SEIAA/HR/2014/151 1dated 26/11/2014 for plot area 20028.65m* and built-up
area of school and Hospital 39261.82 m2 respectively. o

2. As per the condition of the EC, PP has obtained the Revised zoning plan on dated
05-11-2015 copy of revised approved zoning plan attached as per annexure 1

3. 0OC from HUDA/HSVP has been obtained on dated 05-11-2021 attached as per
annexure 1. 33, 528 E’i;""*"

4. Reqguired green area as per EC letter is 21.57% of total plot ares. Pockets of green
area were randomly measured by the committee members and found as per
submitted green plan i.e., 4367 SMT against 4320 SMT. Copy of areen area plan
attached us per annexure 1

5. As per EC condition Six-month compliance have been submitted to Regional
Officer Moef & CC Chandigurh {copy of last sp-months cmnp]iﬂwmﬂcheﬂ

; > o Anin
a5 annexure 3) 3t ful. \ - ﬁ_g,;[ 1 /v\

X iy chat™ e’
gab i e TTC A :

B
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6. Overall housckeeping of the hospital was not found very good need some
improvement for which PP was informed by the committee during the visit.

5 Consent of Establish was granted by HSPCE on dated 16-11-2015 attached as
per annexure 1.

§. Consent to Operate has been granted by HSPCB on dated 01/10/2021 valid up
to 31/03/2026 for the built-up area 39261.82 SMT. Copy attached as per
annexure |

9. STP and ETP were installed separately and found functional during visit.

10.STP/ETP treated Water sample lesting was done and report issued by HSPCH
on dated 07-04-2023 and resulted parameters are well within specified limit by
HSPCB sttached as per annexure 4.

1. Bio-Medical authorization has been granted by HSPCB on dated 31/03/2023 and
is valid up to dated 31-03-2024. During the visit biomedical waste was found in
specified color-coded bins as per biomedical waste rules 2016. Agreement of
biomedical w::stﬁckar i.e.. M/S Golden Eagle found in place and valid attached
as per nnnexure L.

12. Agreements of E waste i.e., M/S Green Vortex, Hazardous waste for lube oil and
ETP sludge i e, M/S GEPIL and Satyam Petro were found valid and in place by
the committee during visit attached as per annexure 1.

13, The project site has 3 Diesel Generator seis with capacity of 1010 KVA x 2 and
750 KVA 1. Stack of DG set was found appx 30 Mirs from the ground level.

| 4. Organic Waste Composter having capacity of 50 kg has been installed at project
site and found operational for the treatment of Municipal solid waste.

I5.PP has informed that brand name of the hospital has been changed. Copy
enclosed as Annexure 5. However, Company name remains the same.

16, Solar water heater of capacity 5 KLD and solar electric pancl of SKW were also

found on terrace floar.

L :
.ﬂa‘{ Fa \ o - =
._?-’0}41.//’ \lr__.f" { lL-t'_ . I!.:i'

‘ Shri Sandeep Singh | Shri. Satinder Pal Shri. Vijay ShriV. K. Gupth |
= Chaudhary

RO, HSPCB- Representative of | RO, HSPCB- South, | Chairman SEAC :

Faridabad 1 Member Secretary | Gurugram |

HSPCB , D

N
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After having seen the documents procured from the Project proponent
and site inspection of the Project; the sub-committee unammously concluded that
the stipulations imposed in the Environment Clearance letter dated 26.11.2014 has
been complied with; whereas, the Project Froponent hag been directed to improve
the Housekeeping services within the Hospital Premises.

Keeping in view of above, the site inspection report s hereby
forwarded to the State Environment Impact Assessment Authority for further

necessary Action in the matter, please.

’f%:’iﬁ. fj’/ﬁ*"“:fflpjf/ g \?.u"’/ : A '{r| A -

el

| $hri Sandeep Singh | Shri Satinder Pal Shri Vijay | Shri V.K. Gupta
— N . Chaudhary |
RO, HSPCH, Representative of RO, HSPCB, Chairman,
| Faridabad-1 Member Secretary. | South Gurugram SEAC
! HSPCB e |
Ta,
The Chairman,

State Environment Impact Assessment Authority,
Bays No. 55-58, 1" Floor,

Paryatan Bhawan, Sector-1,

Panchkula.
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ANNEXURE#L

o
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%

i by Marengo Asia
Hospiltals
To, 07.10.2023
The Regional Office, :

Haryana State Pollution Control Board,
Sector-16A, Faridabad, Haryana

Sub: Submission of the documents pertaining to Plot No.1, Bector 16,
Faridabad.

Respected Sir,

it is of utmost importance to mention herein that as the management
of the Hospital had changed, therefore it has taken us some time to locate and
organise all the documents that have been sought by your good olfices. Now
that the said documents have been located we are submitting the same to
your good offices. That the details of the documents are enumerated herein
below for your kind perusal:-

S.No Description of documents [ Annexures Foid N
B2 | Tower Wise OC A &,
G Total number of trees inside the | B _ 3 ;
premises NPie i W i |
3 | Block wise build up area Ci_ |
4 Parking area [ STP Area /| ETPArea | D —— ‘ e
|5 | Rain water harvesting pit - photos |E ESel ey | _1
0 BMW Records » [ F - . 4
7 ETP | STP capacity and u:ch.tlﬂlngyTG =1
and log book —
& Latest reports — water lesting reports | H
(ETP/STP) ! A
9 DG Capacity i Ei
' Authorisations and Agreements [d
Water Disposal Data - | K |
Water Balance Report _ I_L - _:
HUDA Perniission for [Qewar (M :

Connectinn

- A— @

= Address: Plos Mo 677, OF Sciores Dty Rdes, Slis, Anmedabic, Cujenst IBGIE0
e _F_ametpintunee Address: Mamngo Asia Fosmitals, ot No, L HUDA Stafi Celony, Soctor 16, Faridabad, Haryane 12100
FWOC E00 96959 mhelpdasiimarengoasecem < ke JFSSEERMDRLIREGT
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nﬂr_ﬁf_’;ﬂuh‘l-ﬂ_'lmrtmm Mﬂ A Sia

|14 | SEIA report Half yearly N “____‘J
| 15 [ Latest MGEF_C]cara.ure | O e
16 Lease Deed - P 1
17 Clinical License . Q 1
18 ' Building Plan 'R |

[t is further requested from your good offices, that the maticr may kindly be
brought to the notice of the committee constituted by SEIA, Haryana for the
further necessary action to be taken at the carliest. In this regard we assure
your good sell that we will provide vach and EVELY necessary co-operation from
our siude, as and when reguested by voursell.

Thanling Yo
x‘g
Yours Sin v

QR( MEDICARE LIMPK
C/0 PLOT NO.1, SECTOR-16,
FARIDABAD, HARYANA

hami
ORG Medivare Limited
Ruabetenid Address: Fot Mo 1 OF Sosnes City Boad, Sula. Ahn wekabipe, Bularat RGIED

Corranpondence Addrecs: Marsngs Ass Hosomals, Pot Mo 1 HUDA Sl C oo Sector 16, Farddabing, Haryena 12002
WAB00 I09 350 W heindeskirmoengousizesm  CIMN Ne UT200008 5OI0RLe L ]
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Lt T

DEVELOPMENT AUTHORITY,

FARIDABAD.

Subject:-  Completion of Certificate House NOLL. lussvr SECLOR . Lenn FRTIARDAA s
Thh-ibb'ﬂ mﬂﬂﬂaﬂmmhushmmm,puundad by thaAdndnjstramr HUDA,

&

Faridabad m&‘mmtu Rs.l&;.l_‘i&!: -/.-‘and amount has been pald by the allottee as
cmmm-ﬂhg 524242/ And service tax RS . vide Challan
No... &Mﬁh#maﬁﬁﬁul}ﬂmh in 0L JH 2L SR




= iy
3,

-J‘.:_ g

= IL; :
wna-m " tfmyﬂs VIVEKANAND ASHRAM _ .
has ﬁpﬂﬂd ﬁ:ﬂﬁ the !551.19._ af an Occupation Certificate In respect of the bullding described below
1, hersby 1= Yo
Emnlpamm for the adcu-paﬂun of the said building rori
ION OF Iﬂﬂﬂﬂ

: = 6221.215Q.
"2 FLOOR , = 6322121 SMTR.
= FLO = 6221.21 SQ.MTR.
M = 4532.00 SQ.MTR.
umm = 7646.81 SQ.MTR.
MUMTY & = 474.25 SQ.MTR

COMPLETION OF GROUND FLOOR, FIRST FLOOR, 2"® FLOOR, 3™ FLOOR, LOWER BASEMENT, UPPER
BASEMENT AND MUMTY & MACHINCE ONLY,

Institutional {Charitable Trust) Plot No. 01, Sector 16, Urban Estate Faridabad
Note: The parmission will be deemed 2s withdrawn in casa tha owner adds any extra viclation In the

above noted premises.

Sub lefsiultal Engineer
Survey Sub Division
O/a Estate Officer
HUI}A._. Farldi'll’.'l.lld

— o — e — —

Endst.No.: |13 So 0 ol MR Shatedil BN ’lﬂ‘:l__._,_ |
1. A copy of the above is fdrwarded to the Execuﬁve Englnem‘, HUDRA Division No. . .. Urban Estnﬁe
Earldabad for Information please.

2. A copy to concerned Assistant for recard, -

e ;f"'
Sub DiMistoral Engineer
Survey Sub Bivislon .

O/o Estate Officer
HUDA, Faridabad

HARYANA URBAN DEVELOPMENT AUTHORITY
1;1mnmﬂ¢hmm frtis!
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From

Sub Divisional Engineer
Survey Sub Divisian
Ofo Estats Officer
HUDA; Faridabad

'm It
# 143 MILESTONE
MATHURA ROAD'
FARIDABAD
HARYANA, 0

> ASHRAM
PO.AMAR NAGAR

. . _ 313
Mamo Number: Z0001/EQ001/UEDD1/2021/0CCER/000036 Dated: 08/11/2021 B /2044

- Whereas Sh. /Smt./Miss/MS VIVEKANAND ASHRAM :
“has appiled for the issue of an Occupation Cartificate in respect of the bullding described below

1, hereby :- s -
Grant permission for the occupation of the said bullding
DESCRIPTION OF BUILDING
TOTAL PLOT AREA = 20028.85 SQ, MTR.
UND FLOOR = 6221.21 SQ.MTR.
FIRST FLOOR = 6221.21 SQ.MTR
2" FLOOR = 5221.21 SQ.MTR.
3" Floor = 6221.21 SQ.MTR.
LOWER BASEMENT = 453200 SQ.MTR.
UPPER BASEMENT = 7646.81 SQ.MTR,
MUMTY & MACHINCE = 474.25 SQ.MTR

COMPLETION OF GROUND FLOOR, FIRST FLOOR, 2"° FLOOR, 3™ FLOOR, LOWER BASEMENT, UPPER
BASEMENT AND MUMTY & MACHINCE ONLY.

Institutional (Charitable Trust) Plot No. 01, Sector 18, Urban Estate Faridabad

Note: The permission will be deemed as withdrawn In case the cwner adds any axtra viclation in the
above noted premises. ;

Sub D Eluﬁﬂl Enginser

. Survisy Sub Division
AL o Erata Omoer
18y =2 = s .0 HUDA, Fat}dahad
1. A copy of the aboye Is forwarded to the Executive Engineer, HUDA Division No. ........... Urban Estate

Faridabad for informatlon please.
2. A copy to concerned Assistant for record.

|
Sub Dwé'mnai Engineer

VE[ .Euwevr b Division
- Q/o Estate Officer
HUDA, Faridabad

HARYANA URBAN DEVELOPMENT AUTHORITY
1/18dinstitutionsl/Charitable trust
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Garden ltems

S.NO. Item Name Qary.
1 GULMUHAR 35
2 CHAMPA 92
3 KANJI 11
4 PANDA 24
5 CHENA PALM 7
& KADAM
7 SANGONIA 20
8 HARSINGAAR 1
9 JAMURN 9
10 NEEM 5
1 PILKAN 1
12 AMROOD E!
13 ANAR 3
14 ASHOKA 84
15 ARIUN Eh |
16 FEKUS 67
17 CHIKU 3
18 AMALTAAS 3
19 FOKSUL PALM 11
20 SEKLUS PALM 27
21 MADHUMALTI BEL 5
12 ALBANDA BEL
23 GUDHAL HYBRID 10
24 GUDHAL DESI 1
25 PEEPAL 1
26 EKJORA g
77 NARANGI 7
28 MAUSMI 1
29 NIMBU 4
30 BUGLUNBEL 4
31 FONUS PALM 24
32 SAGWAN 1
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Built up area of Hospital and school

S. No. Particulars Area (in mz)
| Block - A 22.370.90
2 Block - B 6,968.40
3 Block - C 9922.52
Total 39,261.82
F,832

(c};_f,ijc}. C}C.)_
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Area Description

5. Ne. ! Description Araa {in sam.)
% |l STP 180
i
[
2 | ETP 115




@ [GPS MAP CAMERA :"" u

IQrg Hospital Hostel Faridabad
Bivision Haryana IN

Latitude: 28.4149407
Longitude: 77.3189052

Date: 20 Jul 2023
Time: 3:00 PM

Jivalal Jain Marg
Hle




B GPs MAP CAMERA 55
C889+F8F Faridabad Division
Haryana IN

Latitude: 28.4159904
Longitude: 77.3182748

Date: 20 Jul 2023
Time: 2:58 PM
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AP CAMERA

C88947V6 Faridabad Division

Haryana IN

Latitude: 28.415811
Longitude: 77.3194809

Date: 20 Jul 2023 N
 Time: 2:44 PM

Dspitals, H

@'wengo A!‘



C889+6W7 Faridabad Division
Haryana IN

Latitude: 28.4154272
Longitude: 77.3198749

Date: 20 Jul 2023
 Time: 6:18 PM




Emergency Faridabad lesmn
Haryana IN

Latitude: 28.4149973
Longitude: 77.3197116

Date: 20 Jul 2023
Time: 3:01 PM

rarengo N

@' spitals, F
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[ GPs MAP CAMERA (A
2289 Faridabad Division Haryana IN

Haltals, Fari
Latitude: 28.4150763

Longitude: 77.3202672
Date: 20 Jul 2023 SECTOR

e
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Time: 2:41 PM 20 gle |
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Faridabad, Haryana, India

. C879+XFV Qrg Hospital Hostel, HUDA Staff Colony, Sector 16, Faridabad, _._mém:m
Y P 121002, India

‘.mr ' _u_..m_f._ _ Lat 28.41485°

© ey i Long 77.318518°
_mi 05/10/23 11:33 AM GMT +05:30

3 o

3

= |.1-..I.|l....

:.1.4.. =Tk
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C879+XFV Qrg Hospital Hostel, HUDA Staff Colony, Sector 16, Faridabad, IQO_..m
121002, India

Lat 28.414898°

Long 77.318637°

05/10/23 11:34 AM GMT +05:30
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QRG SUPER SPECIALITY HOSPITAL , PLOT NO-1 SEC 16, FARIDABAD

BMW WASTE REPORT 1AN 2023 TO DEC 2023
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iembrane Bio Reactor
dchematic Diagram
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vt

) o 55
5 ‘B'M“'?.E.-I \E -~
FOrm ] e 'B/A

H..E.i:.-l\”tEliichﬁ B
Z i s
/J“ (See Rule 36) Draty tQusesnnn

.- ‘rﬂf Type of Sampla: tagas

{ hereby. certly that | Neera) gay, Board Angjs, duly appe; Dated: 07.04.2073
| gofthe Water {Prevention and conypyy oo o ted

g 4

wﬂ_&!ﬂﬂl-l&uf M/s vy Eﬂ]‘%-l_k-‘g!ﬂ:“ﬂ

under sub saetion (3) of
of 19?4}1 Teceived 3 sample

it %ﬂﬁgﬁ AEE
T %%M
Further certify that | haye analyzed 1, above mentio " e o o
;ﬂm—’nd declare the resylt of analysis 1o be s follpws:
!ng paremeter Name Result Result Umlt  TestMethod
|, sampleCode 1451 - 1432
| y Sample Collected from Inlet of sTP Outlet of sTp
3 Color S.Greyish S.Turbid -
{ Cdour Foul Mild -
i pHvalue 7.45 7.29 - APHA, 4500H+B(23 rd)
s BOD(me/l) 2200 200 - 15:3025{Part-a4)
). COD (mgh) 7440 12a.0 - MHA,SHD-E!IEM}
L TowlSuspended Solids mgyI 280.0 83.0 APHA,2540-D{23¢d)
% Diland Grease (mg/)) 120 6.5 - APHA,5520-B(23d)
10 Conductivity {u S/cm) 48300 4800 T BeeIPanaeg03
¢ . receipt a3 follows:
e e T
'!leatr.fe of the indum;vz:l;lhﬂ Board.
mﬂ'ﬁf Fu?::I: :;t':::}m Board Laboratory,

ana
%05, 188 2010 Floor, Sactor-25, Panchkula, Hary
Ta

kula
The Member Secretary, HSPCB, Panch
K

late only to the particular samp
This test report re

9 Reginnal Office: Faridabad.

:tﬂ]nl

Board Analyst
le submitted for

<]
=
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Mo
F e e IAEE”
orm | s ,;f’tiu'he%ﬁ‘ﬁ
(See Rule 36) Gy Vet
in‘ﬂs i Samph: tegal Dated: 07.04.2023
"4 | hereby, certify that | Eﬂlﬂiﬂg

{ ol the Water (Prevention and Controy

f of Pollution) acy 1974 {06 of 1974), received o s "
» day of March, 2023, ¢q
| gt i k 1. 5¢.B an hileet Sin nwa

i u:ﬁ]_ﬂﬂiﬂh-]ﬂj_ﬂf s Viya B Ashia

"

. ame QRG Medicate Limited
16, Faridabad for analysjs_

'i Further certify thay have Inalyzed the abova mentioned sample on 28-March-2023 to
jr}d‘ﬂlla"d declare the resyly of Inalysis 1o be as follows:
gy, Deameiadins Resut Besut Uit TestMothod
1 ¢ sample Code 1445 1450
{ , Sam ple Collected from Inlet of E1p Qutlet of ETP
! 3 Color Turbid S.Hary -
: i Odour 2 Bad Mild .
!¢ pHvalue 7.40 7.42 - APHA,4500H+B(23rd)
¢ BOD(mgh) 4300 240 15:3025(Part-44)
. COD{mg/fl) 1440,0 1200 APHA,5220-B(23rd)
L Total Suspended Solids mgfl 258.0 B - APHA,2540-D(23rd)
§.  Oiland Grease (mg/)) 715 45 - APHA,5520-8(23rd)
10.  Conductivity (u S/cm) 120180 20120 - 15:3025(Part-14):2013
1L. Total Dissolved Solid {mgfy) 6520.0 1102.0 - APHA2540-C(23rd)
1. Sulphide (mg/1) 4.5 1.0 - 4500-5-F
13 Total Phosphate {mgh) 187 059 = 4500-P.D.
1 Zinc (mp/1) ND ND - APHA,3111-B
H 1. Total Chromium (mg/I) ND ND - APHA 3111.8

The Conditians of the seals, listening and container an receipt was as follows:
Container had its seal found intact and in order, sl
"otesentative of the industry and the Board.
Sgred this py» day of April, 2023
"aryana State Poliution Control Board Laboratory,
X015, 1518 2nd Floor, Sector-25, Panchkula, Haryana

-
To ol e E_—g
The Member Secretary, HSPCB, Panchkula

Buard Ana]."st
12 Regional Office: Faridabad. This test report relate only to the particular sample submitted fo,
'-'!‘!ﬂng_

P on the container had the signature of the

7



Test Report

Quaiity Standard Parameters as desird
tssued to - QRG Medicare Ltd, Sector 16, Faridabad
Kind attn. - Im",-': ! ; 3
Analysis no. ah 23061907 NE
“Nature of Sanipie - “Waste Water Sample marked ETP Outlet
Sample received on = 18thJune 2023 TR AT
Raport Date - 24th June 2023
' Analysis Dates: - 16th June 2023 to 24th June 2023
Sample Raceipt - Picked by Lab
Sample Packing - F!E‘LBEIHE
SampirgMethod ______ - Greb Sanping L ety
PARAMETER uNTs | RESULTS | 725 m LMAIT
INLAND | PUBLIC | LANEFDR
SURFACE | SEWER | IRFIGATION
Genaral | Color Haren 20 igacspARTA | NS N.S N.S
Odor Unttoes | Mild inazspARTs | NS NS | NS
 Organies | Chemical Oxygen Demand gt iso0ge parT e | 250 - ~
BOD for 03 days 8t 27"c gl 19 \g 2008 parT 44| 30 350 | 100
Physical | pH nitiess | 813 isswsparTit | 5590 | 5580 | 5.580
Total Suspended Solids e 224 5 3025 PaRT A7 | 100 800 200
Chemical | Total Ammonical as N | mg BED 16 3025 - - | —
5 Total Kjekah(Nitogen asN [ me1 1 13 8 305 - g =
| Phosphatas as PO4 mgh 0.10 53026 - - -
iron &8 Fe mg! 0.26 15,3005 2% = =
Qil & Grease gl 24 igagsparTs | 10 20 10
Ramahs:Thann nfpara:mm tested is 12 only. The report is m&d subject to the terms & conditions as
mentioned over leal.
Rutherized Signatory
-iul mw::-um Lid,
mmmmm

i 8 spm,ﬂ' mnc.usﬁ




Test Report
Quality Standard Parameters as desired
issued to - (ARG Medicare Lid, Sechr 16, Faﬂdahn-:!
Kind atin. - Mr.
Analysis no.. = 23081905
Nature of Sariple - Waste Water Eamplﬂ marked ETP. Inet
Sample recelved on - 19t June 2023 T
Report Date =24t June 2023
Anaiysis Dales - 191!1Jm2ﬂ23t024514ma2ﬂ$!3
Sample Recsipt - Picked by Lab
Sample Packing - Pt Butlle
Sampling Method - Grab Sampling y i
| PARAMETER uwuts | RESULTS | teer veTron LT
INCAND: | PUBLIC  f FOR
: SURFACE | SEWER 1| IRRIGATION
Generel | Color Hazen 200 I5HPS PARTA | NS NS NS
Odor Unt Less | Septic papspARTs | N.S N.8 NS
| Organics | Chemical Oxygeit Demand mgt 368 33005 PART 53 | 250 - -
' BOD for 03 days at 27'c imak 125 ps.ammmu 30 350 100
Physical | pH unitless | 8.22 iaozspART11 | 5590 | 5500 | 5500
Total Suspended Solids ¥ 177 53025 PART 17| 100 500 200
Ghemical | Total Ammonical Nitrogen as N | s 2 15 3025 - = =
Total Kjeldahl Nitrogen as N iyl 3 193025 - - -
Phosphates as PO4 g 0.18 15 085 = - -
Iron 8s Fe e 1.28 (55675 = m =
Oli & Grease ol |16 s azspaRT 3 | 10 20 10
Remarks: The no. of parameters lested is 12 only. The report is issued subject to the ferms & conditions as
mentioned over leaf

| Chemist

QUALTY LB umwmmn&d

Offka 1282, Wmm mhm‘ Biod

==




Certificate of Analysis

Quzlity Standard Parameters as desired
Issied to - QRG Medicare Lid, Sector 16, Faridabad
Kind attn. - |, v
Analysls no, -2 23061921
Nature of Sample - Waste Water Sample marked STP Iniet
Sample recslved on - 19 June 2023  ——
Repoit Dale . 260 June 2023 o
Analysis Dates - 19# June 2023 to 26% June 2023
Sample Recsipt - Piched by Lab
Sample Packing : Pat Bottle
Sampling Method - Grab Sampiing.
1 PARAMETER unts | RESULTS [ restwerhon L ,
: LANDFOR
NEAND | PUBLIC | IRRIGATIO
SURFACE | SEWER | N
General | Color Haser 300 is3spART | NS N.S NS
Odor Linit s Septic | mamsearts | NS N.5 NS
| Organics | Chemical Oxygen Demand | mgn 523 IS 3sraRT 56 | 260 = -
BOD forM daysat 27 | man 204 15305 PART 44 | 30 350 100
Bacteria | Fecal Caliform CEUi 00 3600 | 15160 = = 2
Survival of Fish after 88 4
Bio Assay | hours % APHA = = =
Physical | pH Linll Less 7.45 isagseari1t | 5580 | 5500 | 5580
Total Suspended Sollds mod 181 g 3028 a1~ | 100 600 | 200
_ Total Dissclved Solids il 1883 153005 PART 15 | 2100 2100 | 2100 |
Chemical | Oil & Grease i 11.2 sanspARTY | 10 g s 190

Remarks: The no. ufpamamtﬂﬁtamd{sﬂgnmy The report Is Issued subject to ihe ierms & conditions as
mentioned over leaf

— .

Chemist Authorized Signatory




Certificate of Analysis
Quality Standard i Parameters as dasired
lssued to - ORG Medicare Ltd, Sector 16, Faridabad
Kind atin. Bk )
Nalura of Sa I, -wmwaer Sample marked S1P Outiet
Sampls recaived on. = deh June 2023 -

19*&!1&2{]23!0215‘““29?3

T
LANUFOR
. | SEWER | N |
General | Color Hzon 15" ligaopsoamys | NS N.S N.S
Odor _ Lini Lges Mild | isamsparrs | NS N.S NS
Organics | Chemical Oxygen Demand | mad 84 s s pART 58 | 250 - -
BODfor03daysat27°c  [mpt i7 15 a0esparT 1| 30 330 100
Bactaria | Fecal Coliform | CEU00T] 09 fnes e o =
Survivel of Flsh after 96 =
Bio Assay | hours % APHA A o -
Physical ipH - | Uit Loes 143 sapsearTii | 5,500 | 5580 | 5500
' Total Suspended Soilds mgl 11.2 wapseartir | 100 | 600 200
Total Dissolved Salids g 1966 s aEspART 18 | 2100 2100 2100
Chemical | Ol & Grease s mig 050 |iameseanra | 10| 20 10
Remarks; The no. nfparammwmd Th&repanhmadaﬂspuimﬂums&mndmmns
mentioned over ieal.

Chemist Authorized Signatory

—— = == == =
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DG Details
5. No. DG specification 4 Make Location Mas
1 DG 1010 XvA Cummins Near Utility Block 2
2 5 750KVA Cummins MNear Lititity Black 1
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= HARYANA STATE POLLUTION CONTROL BOARD
a C-11, SECTOR-6, PANCHKULA
/-l Wehsite — wivw.hspob.govin E-Mat! - hspcbiphbialsifymail com

Telepisone No.— B172:2577870-73

No. HSPCR/Consent/: 2508TISFDBDCTEI34445 Dateds 161012015
T ot 3 A T
. Mis: VIVEKANAND ASHRAMA PROJECT NAME QRG MEDICARE

 PLOTNO{,SECTOR 16, FARIDABAD
 FARIDABAD
e

Lo N

Sub. : Tasue of Consent to Establish from pollution angle

+ ‘ " 3
Mn&wmcmm Establish application reesived [n this office an rhe subject noted
m.ﬁdum ﬁw:ﬂfﬂm Haryana Sistc Nﬂmm_{?wm vide its dgenda em No, 478

dated 28.04.83 sanction 1o the issue of “Coeni 1o Fstablish™ with respect tv polltion conizol of Water

e i haasby scsondad o the unil VIVEKANAND ASHRAMA PROTECT NAME QRO

——

MEDICATRE LIMITED, for manufaciaring of HEAL THCARE SERVICES, with the following terms
ﬂ‘_ P .“ i

b ] fu has deelared that the quantity of - efflacnt shall be 208 KL/Bay i.¢
|35.0KL/Day For Trade Efflucnt, o K1L/Thay fur Chollng, 73.0 KL/Day for Domiestic and:
the same should not excesd |

2. .. The ahiive “Consant [© Em_hliji:“isﬂl:dfwﬂnﬁmﬁ;fmm the dateof fis issoe 1o be
exiended for anather anc muh,ﬂﬂmﬁmﬁﬂﬁﬂwﬂwﬁﬂ'w_wﬂnmﬁfmh

wisl prodaction whicheyer is earlier. The unit will have to set up the plant and obtain

consent during this period.

3 fl‘bp afficer/official of the Board chall have the rghl 10 aecess and inspection of the
industry 1B connection, with the various procesacs and he treatment 1 ilities bel
d simu with the construction of building machinery. “Thie effluent shoule

4 mm aranpement shall be made the idustry for the gontrol of Air Pallution
befors commissioaing the plant. The enitted pollutants will meet the emission and other
“standards as luid/will prescribed by the HBpard from time © time.

5. Wwﬂ'f olitaii consent U section 28726 of the Waner {Prevention & Control
; of Poliution) Act, 1974 and under section 21122 of the Air (Prevention & Control of
“Pollution} Act, 1981 as anended to-date-even before starting wrial production

6. %ﬁm Consent 1o Bsiablish is further subject 1o the conditipns that the unit somplies
with all mumwm& cipmpetent directions F the Board/Government and its

“Fanctionaries n all respects before commissioning of the operating and daring its sctual
‘working strictly.

Hais N in-jrobess of pﬂﬂﬁﬂ“i‘i objectivaable smission or the efflucnt will be allawed. if the
scheme [unished by the unit turns out i be defective 1 any actal experience

E. The Elecmicity Department will give only ismporiy conneclitn and parmanenl connection
mihnﬂmﬂmll}li bie iven afier verslying the consent granted by the Board, both wndher Wat
Act gnd Adr Act.
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1.7 he NOC Is granted Tor estabiishing the unit on isnd sllorted by HUA m per doruments

2. The unit will comply all the provisions of HWM Raoles to ma anil disposal of Hazardous
waste and used/spent oif will be sold only to authorized recyclers / Rerefiners of used nil .
3, The unit will install adequate scoustic enclosures/chambers on their DG SETS with pr
stack height as per prescribed norms o m:ﬂﬂuprurrlhlﬁnniilmnﬂu'lrhki
tilﬂnﬂlprmﬂtldlqllll!ﬂlmmlluﬂl plant and Sewage Tmtulﬂpl,mupmuud
meet the prescribed standards under EP Huiu,l!ﬂt.
!.T:il ﬂlﬂmufumﬂﬂrmmwwm
urilizs thelr treated elMuent as by unit
"I Unkt will comply with the provislons of Bio-medical waste (M&H) Rules, 1998,

Senive Environmensal Enginear I, H()

Harvuna State Pollution it Covint e wtrod Board

—=I1 is systern generaled certificale ne signulire is required—
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BOARD
Faridabad Sec.-16-A, Opp. Hewo Apartment,
Faridabad Ph. 0129-2225315(0) Email:-
hspcebrofr@gmail.com

E-mail: hspeb@hry.nic.in

No. HSPCB/Consent! : 329986521 FDBDCTO13004364 Dated:23/07/2021

% HARYANA STATE POLLUTION CONTROL

To.

M/s :VIVEKANAND ASHRAMA PROJECT NAME QRG MEDICARE LIMITED
PLOT NO 1, SECTOR 16, FARIDABAD

regional office Fmdabad,th refarmce to your ubuw: application for consent to operate,M/s
WV HMAND ASM PROJECT NA_'!'».-{E QRG MEDIC dLRE LIMITED is here by

Tiles) having waeste water

Category ORANGE
Investment{Tn Lakh) lTIﬁ'F 948
Total Lond Ara i

L-:;ttii‘lﬂulllup. o3 82 A j'i,:: 4

| Quantity of efcHERIEE VIIE e

I. Trade:

2. Domestic

Mumber-of outlets 20 |
Muode of discharge I
1, Domestic Public Sewer nfter treatment through STP

2. Trade: Public Sewer after treatment through ETP

Domestic EMoent Parameters

|. BOD 30 mp/l

2, COD 250 mg/|

3 TSS 100 my/l

4. o1l & grease 10 rmad]

5. sulphide 2 mg/l

Trade Efffuent Parameters

1. BOD 30 mpdl

2, COD 250 mgyl

%4
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3. TSS 100 mg/l
4, oil & grease 10 mg/i
Number of stacks 3
Height of stack

1. siack sitached to|3 meter
1010 kva dg set

2. stack atiached to|3 meter
1010 kva dp sel )

3. stack attached to 7500 3 meter
kva dg set

F.mission parameters .
1. NA |
Prodoct Details

1. 325 Nos. of Beded| B
Hospital

1. The applicants shall 41 :

All hose pipelines values, s L be Teak proof. In plant allowable pﬂﬂl.ll‘ﬂ:tlts
levels, if specified by State Board shoulﬂ be met strictly.

2. The applicant/company shall comply with and carry out directivedorders issued by the Board
i1 this consent order a1 all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
low/act m case of violation of any order/directives. Issued at any time and or non compliance
of the terms and eonditions of his consant order.

3. The applicant shall make an application for grunt of consent a1 least 90 days before the date
of expiry of this consent.

4. Necessary fiee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required vunation (including the change ol any control
cquipment cither in whole or in part) this Board shall afler giving the applicant an oppartunity
of being heard vary all or such cendition and there upon the applicant shall be bound to comply

&
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with the conditions so varied.

fi. The industry shall provide adequate arrangement for fighting the sceidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanica! equipment etc. which are
likely to cause environment poltution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000,

8. The industry shall comply all the dircetion/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time,

4). The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw mamrml in prm&s. mode of treatment/discharge of effluent. In case of

change of process at any sia the industry shall submit fresh
consent application alon e, if found duc, which may be on any
account and that 5 industry would immediately submit the

L ATy C ) _h-'l;"' “1 ﬂ:le‘_l,fear n th'ﬂ raw I'LIEI:E!'J.HI

quantity, quality uf Lhe =fﬂuent, mudt: Dfdwchﬂrgﬂ. treatment facilities etc,
11. The clff' can’ufﬁcml uf thf.' Emrd shall reserve the right to access fﬂr lhe mspactmu of the

Iater on.
14, If the industry fails to adhere 1o any of the conditions of this consent to operate order, the
consent to operate 50 gmuted shall mmt:caﬂy—iapsc

15, If the i nrmtthwdanﬂubmm
permission

6. The indust smued from time to tune by
the Board.

1. The unit will submit the ana]}‘ﬁi sPofts from all sources as applicable, before 30th June
every year and will keep all parameters with in standards prescribed under Environment
{Protection) Rules, 1986,

2. The unit will submit the Annoal Report under HWM Rules by 30th June and Environment
Statement by 30th September every year.

3. Unit will submit fresh balance sheet! CA certificute regurding capital investment cost of the
unit on land, building, plant and machinery without depreciation and will else deposit balance
consent fee if any found due as per latest balance sheet/ CA certificate, by 30th September
EVErY year

4. Unit will apply for rencwal of consent/Authorization at least 90 days before expiry date of
the consent/ Anthorizatnon,

5. The hazardous waste generated by the unit will be disposed off only through Authorzed
TSDF/recyclers / Refiners of hazardous waste.

6. Unit will apply for authorization under HWM Rules immediately and will submit request for

45
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sample collection after stabilization of STP/ETP within 3 months if applicable.

7. If, in future at any stage requirement/need of balance fees anses unit will be liable to pay the
same, failing which the CTO/Authorization so granted will be revoked automatically.

8. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
allow enly those new industrial units in NCR-Delhi, which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc.

9. This CTO is prejudice to any action under the provisions of applicable laws / acts /
notification / courts order to be taken in respect of any violation a1 any stage without any claim
of the umit. If the unil fails o comply the provisions/conditions of CTO, various applicable
provisions of concerned departments / agencies / authorities / any relevant decision of court,
the consent to operate so granied shall be revoked automatically without giving any nolice.

10, Unit will liable to pay mv.irunmuutnl uutnpd:nsnhnn at any stage imposed by the Board.

1%, I.Fmtwﬂlmzmﬂeduniy NG fired dgsers, ifree Smita Dty

Kanodia ;ﬁﬂ’,ﬁ

AR, ... e rutaion Comrt B
1a State Pollution Comtrol Board,

ay
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®

| Application no. :13731961
oY Industry id: ISFDBD73369

Date: O7/08/2021

—

g Haryana State Pollution Control Board
pspes Faridabad Sec.-16-A, Opp. Hewo Apartment, Faridabad Ph. 0129-2225315(0)
Email:- hspebhrofri@gmail.com

No. :HWM/FDBD/2021/13751961 DT: 07/08/2021
To

M/s GUJARAT ENVIRO PROTECTION AND INFRASTRUCTURE (HARYANA) PVT.LTD.
PALI MOHABBATABAD STONE CRUSHER ZONE

. AT

Sub: Grant of Authorizationunder Ha
Movement) Rules, 2006

Management & Transboundry

1. Reference of applicatipn: 13

2.  ASHWANT KUMARG
(HARYANA) PVT. 3,
situated at PALI MOHABB;

T1ON INFRASTRUCTURE
r eneraon* storage on the premises

S.Na. Name u[‘pmm:s.s |1|1;I Authonsed mod a d pusn] nrrecynl:ng Quantity
Hazardous W&Hﬂs&!pﬂf thc Sm:dul-:s L. |or utilisation or co-processing, cte.
11 and T | ﬂfﬂlﬂﬂ&ml&ﬂ‘ ______
1 Industrial upemi OIS S A/s Sulyam Petro 0.2
mingral/syn ’ KL/ Annu
iC 8 m
2 2
T/Annum
3 Hazardous waste treatment processes,” 550
£.g. pre-processing , incineration and T/Annum
concentration,
Ash from incinerator and flue gas
cleaning residue
B Purification and treatment of exhaust unit itself is a CHWTF 25
atr, water and waste water from the ........ T/Annum
treatment plants (CETP’s),
Chemical sludge from waste water
treatment

1. The authorization shall be valid for a period of 01/10/2021 to 30/09/2026
2. The authorization 18 subject to the following gencral and specitic conditions -




(M

Application no. 13751961
Indhitry id: 18FDRov3369
Daier Q7082021

1. The unit will submit the analysis reports of trade cffluent/air emissions/ noise, from all
sources as applicable, before 30th June every year and will keep all parameters with in
standards prescribed under Environment (Protection) Rules, 1986.

2. The unit will submit the Annual Report under HWM Rules by 30th June.

3. Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of the
consent/Authorization.

4. The hazardous waste generated by the unit will be disposed off only through Authorized
TSDF /recyclers/Refiners of hazardous waste.

5. Unit will submit copy of manifests of lifting wastc to this office.

6. Unit will renew the agreement before expiry of same.

7. Unit will generate manifest though HROCCMS.

8 Unit must have a valid CTO, in case of failure this authorization granted will be considered’
as null and void. : Ll Sl E '
9, 1. Unit will not entertain any refiestior IITmMLGL except received throngh Hazardous
Waste Manifest Tracking, Moduleonives o {1C.IN for tracking of Hazardous
Waste for units. WTLDE. sl he sole respansiblefo jproper handling o Hazardous wasie.

Regional Officer Faridabad
For Haryana State hﬂuﬂun Control Board

SR AR TEERR

1

The authorised- comply with the prov gg!- f rotection) Act, 1986,
and the rules m i 3 i -

The authorizat wal shat roduct
authorised by the State Pollution Co Board. .

The person authorised shall not rent, lend, sell; transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization, .
Any unauthorise i equipment, onwor jons as mentioned in the
application by th il - : autherization.

The person authort edure (ERP) for which this
authorization is be scenarios such as spillages,
leakages, fire etc. and ook drill in this regard at regular
interval of time. _
The person authorised shall comply
Board guidelines on "Implementing
Disposal of Hazardous Waste and Penalty”.

An application for the renewal of an authorization shall be made as laid down under these Rules.

Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control Board from time to time.

Anmnual return shall be filed by June 30 th far the period ensuring 31 st March of the year.

Tt is the duty of the authorised person 1o take prior permission of the State Pollution Control Board to

: wili v [ Ghghabiy s
close down the facility. Smita [ EAehs mw

Kanodia ' 5 oo
Regional Officer Faridabad
For Haryana State Pollution Control Board

} for mspection at the request of an officer

outlined in the Central Pollution Control
nvironmental Damages due to Handling and
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Application no. : 13751961
Inetustry id: |8FDBD73369
Date: 07/08/2021

~ HARYANA STATE

=




=ReaTom HARYANA K 606900

i
i
‘ +
m'amuhmunmwmmm’* day of Deceraked, 2022
, BY AND BETWEEN
MEnMWMhMW]P%.LM.&WWﬁMMM
the provisi of the Companies Act, 2013 and having its registered office m 370, S V P Road, Shop §, Plot 384,

igardwals Bldg. Opp, CBI Prathns Samsi, Nr. Harkishandas Hospital, Mumbai (Maharashtre) (nereinaficr referred
mmwmmmm}mmmﬂm1mmmwmmmmrmnumm
mchidg s sncoessors, representstives and permilied assigness cte.) of the FIRST PART

Ws_40LE Midicous dewlded which s a Compeny /

Propritary  Concern duly  incorporsted  wnder  the  provisions  of

contekt ar lhnwafsipll mean and mclade its successors, represencatives and permiited assignees
nt:.]niﬂn SECOND PART.
Recitaly

WHEREAS Huryana Environmental Mapagement Seciety (HEMS), o society registered under the
Secisties Registration Act, 1860 having its registered office at SCO 45, 1 flvor, Sestor -31, HUDA Market,

Haryana scting as a nodel agency of the Government of Haryann hes awarded the work o 8
Consortinm of Members led by Gujarat Enviro Protection & Infrastructure Ltd (GEPILY for development and
upurw Hazardous Waste Management Facility (HWM Fauility) at Village Pali, MNear Pali-Mohabatabud
Stone Cr Zone, Faridabad, Harvans on the Jeasehold land as per Lease Agreement exbcuied between
ieipal Coaporabions Bardlabad (MCF) on 19" April 2005,
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ANDWEMBMLummmqu'; jors: leds by GF i
Purpase Vehicle (“SPV') called: Gujart Enyiro Protestio Ais Fined # 2
Pyt Lid. (GEPIL (Haryana)) to deyelop, Opars B . :
Manggement

AND. wumm the Party of 1tr. First Pt s agreed o scce
by the Party nfmmﬂmﬂurmﬂdnﬁdh; FnspuTt
anl cﬂapemilmn the imutually agreel t‘mm:ﬂmipm'uﬁ

THIS DEED, Tﬁﬂmenﬁwrmsm AS JLLO

11 "TIME" shall huuﬁudhﬁqmmﬁshﬂ] hﬁmﬁtmﬁar& Time,

T T wnwﬁﬂﬂmlw{li}mwﬂmm eginning at 08,00 hours
and ending af 20.00 hours,

1.3 "WEEK"means o period of seven (7) mmﬁcuuw ﬂg;-;;mguming from a day.

1.4  "MONTH" means a pu'imi_-p-ngmn.in&a# ()8.00 hours on fhie first day of Calendar
Month and ending at 08.00 hours on the first damrwmdmg Celendar Manth-

15 TYEAR" means a pericd nf:hmﬂhu:ﬂfdmd sixty ﬁvti:ﬁﬁs} mnse«mh daxscr

-'-.

'mmtymﬂx@?{ﬁ)ﬁhﬁ' ehruary heginning at 08.00 Hiours rom

16 "FINANCIAL YEAR' I!'II:HIﬁ a pu‘iﬂﬁ of lhmc h:ndreri au'd sixty five {3'!5_5}

consexutive days or three hundred nnd sixty six (366) consecutive diys whea such

includes a twenty ninth: (29th) day of ?wbmafy beginning &t 08,00 b urs

from a doy. It starts from Ist.day of April month of the year and ends on 315t day

of Mureh month ﬂfﬂﬁm year.

17 “ACTIVE TERME o {he term during which GEPIL (Haryana) shall receive.

mrE EEFH Lyalu.mmvmmﬁﬂdtmsenﬂh:mnﬂnmmmﬂth:
Hﬂi’"ﬁ'—‘ﬂ 4-%-. 4 tlﬂn gl‘ﬁ'ﬂtﬂﬂ h}'ﬁlﬁ" HEPEB

orjhithadsd m&%ﬂk M &

qﬁ ok & o el of GIEWIL (Firyane) TEIGNED fov & e Penalf 0T € lick)
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1.8  “FORCE MAJEURE™ means any event or circumstance or combination of events
or circumstances beyond the reasonable control of either party (the “Affected
Party”) and such event or circumstance cannol by exervise of reasonable diligence
be prevented or cause to be prevented: cannot, despite the adoption of reasonable
precautions or alternative measiures (where sufficient time fo. adopt such
precaulions or mammiwmwmbeﬁmth:mafmahmmw
circumstunce is available) be prevented; and which materially and adversely
nﬂhﬁﬁmm’ﬂwﬁmﬂmﬂfﬁﬂdﬂhﬂﬂﬂnﬂﬂmmﬂm

1.9 T}whmdmg&ofnﬂﬂhtu IhnClummmthmﬁgrmﬁshnﬂ not be decmed ta be
n]:lm:l; ﬂmfnrﬁa taken into consideration mthujutﬁpmtmor mtmmhn

1.10 Wnrﬂs ﬁqm'tmgttm gingular only also mﬂll-ﬂﬂhﬂ plural fuird ‘ﬁ%?ﬂﬁﬂ. whq:;gthn".
context 5o Tequires. ;

L1l “TSDF" means Treatment, Storage & Disposal Fucility nmamt,by GEPIL
{Haryane) Jocated ar Village Pali. Near Pali Mohabatabad smm Crusher Zome,
Faridabad, Haryana

1. ]-IEFCB’ means Huryana State Pallution Control Board, CPCB means Central
Pollution Control Board andMnEanumhhnmyui Hrmmnman: and Forests,

1.13 “Client” means a Company / Pﬂl‘tﬂ:ﬁhl.’p Firm / Pmmutazjr Concernn /. Co=
operative S-;mp'!y. AOP etc which generates h-uzu'&c:-us wastes as defined i the
Hazardous Waste (Management & Hﬂmﬁmg Rules)}1989 as amended i 2000,
2003, 2008 mﬂnpw Hazardous Waste (Management, Handiing and
Transhoundary Movement) Rules, 2016 and subsequent amendments.

2.1 The present Agréement shull remamn in foree for the Active Term or Five years
from date of 28% November 2022, Agreement whichever i8 earlier unfess
terminuted earlier due to-any of the reasons mentioned in this Agreement.

2.2 GEPIL mejrﬂml} will issue a Regw!mtmn Certificate valid for § years effective
from 28" November 2022, The regisiration shall need to be renewed ineluding
execution of fresh Agrecment by the Client at least three months h;:fme the expiry
of the aumhg:wm

3.1 Bﬂthﬂ:e Prrtics hereto agree that the present Agreement shall autornativally come
10 a0 end in n.trf,mf the following sventualities:
i Onexpiry of Authorization griinted to the Client and the same having not been
renewed by the Client or of the same having not been granted by Haryana
State Pollution Control Board (HSPCB).
fi.  On expiry of HEMS membership and the same laving not been renewed hy
the Client or ofthe sime having not béen grunted by HEMS.
32 | . The J\GREEN%WEG terminated by rhe Client after giving o written Notice
ror R fest st Hoys,io e orher party, The provision relating to minimum charges
;nﬁaﬁhlﬁ'nﬁe Wiffilicable, during the notice period in accordance with Clause 10.2,

SIGNEB R o e
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3.3 Bumjmjamhm furfher agree that in casc ofthe present Ag:ﬁtmmr mmmg
end owing to any of the sforesaid cventunlitics, it will be the sole
rﬁugnmﬂnﬂngnfﬂwﬂmm indle, treat and diz its Hazardous Waste i

=f-'.4

1

‘rnmmi mdnhpm-i Qnm_tﬂu-{jﬁMﬂ

_L08Ed B otgags
Foointe i P
i

Ly L = Mﬁlﬂ'ﬂ‘m'}
L | ETPSindge - 1| 21,111/~ 0.500
Bl ST A | i i s A
=
4
—
b s
7 _-r_
s i}

_: r o -—..-!1--1' A ' - .f_‘..l' .

52 GEML ['H.mjfnm} alull c}mr,ge ;h: {;itml {owards frestroent & dnspmml based
on weighment to be done at the TSDF site, If the Weigh Dridge at the site s not
working, it will be woighed a1 an outside Wﬁjgh Bridge appmved by GEPIL

(Haryana).

Pmﬁ&uhﬂnlu 1 to this Agrecment are buﬂpﬂ on general
'8¢ e apxcified 1ype of waste. Trvcase any waste of the Client that

TSIGNED for & on befalf A




fi.

.l

6.2

6.3

6.4

13

T4

8.1
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either does pot fall under the mentioned categorics nrmqummﬂﬂw
treatment before or after disposal, the Client sgrees o pay the raitm‘ﬂ:r the zanie
whmhﬂmﬂb:ﬁmdmmwmmhmﬂmdmmnﬁmq"_ ctetistios of the
waste & weatment required in consultation with HEMS. ;

‘The Client has requested GEPIL (Haryana) to provide EL uunﬂ:m uf StorHgE
containers of _ NA capacity each to avoid frequent 1w JGRPIL
[W}mwmm#mmmmwﬂufmh&
client has agreed to puy T NA (Rupees )
25 interest free security d:pum o GEPIL (Haryanu). T!H:Dhqnlshn][hc
rmqnﬁﬂcﬂummﬂmmnﬁﬂmﬂmmymmdmm
container while i is Iying at the premises of (he Clistt.

Mﬁm GHP]J..{Ha:rynmJ Mlmﬂt@ﬂm&mwwwﬁmm
different_capacities duly authorized by HSPCB. AS per the requirements of the
Cﬁum.hwmﬂpmlymhul&ﬁx' ' d.sHmdrﬁuusz:nnﬂll
WWMM%TSﬁF%M&gMWEM{WJHﬂnmuE
the C!

The Transportation Charges for tlwlsppnﬁlmnf waste from hcnmn quhenl to the
TSDF site are mentioned in Schedule Il 1o this Agreement.
Thulwmmm@;uumpphkmmwmmwmm
etcluding tukes, are T _(AS PER SCHEDULE. -2) per km per MT Taxes; us
applicable, sre pavable extra. M 5

Thn Client wv:mnmtlm mmsmtlﬁadehm:gca like Treatment & Disposal
Charges, l‘rnrmnaﬂm Ehm;ga& ete and any other anforescen charges under this
Agreement for its Hezmmous Waste shnili be. mi;jmﬁ* to revision and inchision
during the. :urren:;.r of this Agreement in conslistion with HEMS, as and when
such revision is called for due to any reusy whatsoever. GEPIL (Haryama) shall
mﬁ:nnthaﬂhammutmnhmum in advnru:é thiough a separate letter,
All Govermment, munigipal, panchayat taxes, duties, levies, octrol, tolls, service inx
ety as applicable from time (o time, related to transporfation. treatment, sturage,
sal and other services rendered muhrthm.ﬁgrccmaﬂahnllh:bmhy the
In case the same are paid by GEPIL (Haryana), the. Clivnt s‘tﬂ]ltcmﬂmn: the
amount thereof to GEPIL (Haryana).
Service Tax or any other existing fxes as applicable presently on services related 10
disposal of hmsurdous waste have to be paid by the clieat.

All mspum:mma are subject 1© annual upward revision effeotive From 1* April

'E*rmr vear at the rate of 4%,

While nnrermg intoy the present Agreement with GEPIL meamﬂ the Client shall
submil the categories of Hazardous Waste along 'with the qunm;ny and its desire 1o
dispose off the same by CEPIL (Harysna). The said categores of Hazardous
Waste shall be as per the parameters specified in the Schedules of Hazrdous
Waste (Munagement, Qﬂ,ﬁ,ﬂdlmg & Transboundory Movement) Rules. 2016, s
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82 The Client muamﬂnmm'&&m SPCB periitsing the Clien
ﬁqmdnis Waste to the TSDF Site for trestment and dxsposal and tha

be the responsibility of the Client 10 Eﬂl e :
failing which GEPIL (Haryana) reserves &
prﬁk’nnt Agreement under intimation to HSPCB and H
thu ﬂﬁlmhaﬂtﬁﬁw wm ade

8.3

..=‘=i¢i;i:1
i 4=.|-|_~' valcal

: g
Eusg.; ] h_ 1__'. ..-_ 1

8.6

F ﬂfm R ¥ - i i 2 - [ it &
m lftbuﬁﬂmm:: nfthr: mfl Mfﬂﬂmﬂ vemele ot ﬂﬁﬁﬂ%#‘,ﬂms
dmm, rges - e i

and
7 Before the Huzardous Waste is losded into the wamctrmaspmwtﬂi!u _
¢ dwatu}mdm’mﬂ#mi:, the’ mmmnmmﬂtmﬁﬂﬂMBEwa&hﬁ-mn
manner suitable for uwmwrtd:mnand fhit the said packed waste withstands
physical and climatic conditions and does not result in any kind of leakage,
spilﬂmgnm:luww mm adverse impacton health and environment,
. i _
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2.0 mhgw‘m. Tnmmnm Hnmdpm mﬁ;:s}gmnt hﬁw.ﬂt
D&u&@pﬂﬂﬂﬂlﬁﬂwmh&ﬂwwﬂﬂﬂpmnmm
4 '_ _;__'u;%ﬁ forn. nﬁninugp,y&iaﬂbf four months, as. pe: tie reguirement

gl a

813 . The. Ehent al;tiﬂ clmm "y rj;h; mwtm pmitag_a for in rﬂutiﬁn /i
COMAECtion wﬂm?}wamﬁiﬂﬂﬂnisﬂﬁ‘m

814 In case of any change in bemtitutm of frm or company Of propuietary concern,
mmpan} name, pr&ducﬁs or quality and/or production rate of products or waste

qﬂml;ltjf ar dmrﬁﬂﬂiﬂﬁﬁ, the Clignt shall intimate GEPIL {Haryang) by written

il istere #tw,apwdpmfmutwmwtampumdm

ity waste Fmgnr Prhﬂmg Anulysis done aguin, whne ever




9.1

0.2

10.

101

10.2

10,3

11,

1H

For GUD?E;%"

mﬁmm BchlfﬂfﬁEPlLﬂm 1)
ﬁwimﬂﬂ*ﬂ H i
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QUALITY

The Client hereby covenants to ensure thaf. ats : Wmﬁ; shall. mdf:s all

cireumstances, mnﬁ:rmtuﬂmmnmspleﬂﬂﬁthSPCBmdﬂ;tmﬂmd
the provisions of law for the time being in force..

The' Client agrees ot to send the fo wastes which could be
g:tqmﬁﬂ t:mihcmﬁmﬂmqﬂ T ﬂ#ﬁ%ﬁgcﬁ%ftuﬂmmm it.
mgmmw—

Subject to the conditions menfipned: unﬂm' Clanse 3.2, the Client agrees to sul:ld an
firm hﬂx 10 GEPIL (Haryani), MQMWWB subject to maximom of
MT per diy and. 0.500 MTpu'r ﬁhmm,‘iuhiﬂr will humllad the.
Gmmﬁ Quantity.

If the Client wants to send the mqms:te Hazardous Wxau less than 80% of the
nforesaid Contracted Quantity. than in thut event, thie Client caf request GEPIL

[ Haryuriu}, zinng with hecessury J;uﬂtf' m:h-n! for cI'lﬁrlg: n its Qnim:aﬂcd

Quantity twice in s year by providing ti’utu::nﬂmlm notice. The client shall

still be liabie to pay to GEPIL (Haryana) for the Minimum Quantity i.e. 90% of

the Contracted Quantity till the expiry of three n&nﬂl‘p natice period. The receipt
of waste shall be monitored by GEPIL (Harysna) on ly basis and charges
for deficit, if any shall be billed acedrdingly. in BJEHGEF'FE‘-‘_W' Majoure.

at the Client’s premises leading fo reduction in apnual waste ge

linbility to. pay for minimum qutmtjr shall be waive fm‘ the pmhfFume
Majeure, '

If the Client expeeds the nnnuaj Gm:mm&d letit}-' nf H&mdﬂua Wasie for
disposal, then n that event Client covenunts 10 mﬁ:ﬂ security deposit
aveordingly as per Clause No, 11,1,
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gpﬂ_ﬂﬁ_ L0« Only) equivalest to Treatment & D:ﬂ;mnl

Charges &F its Hazardous Waste for two months of Contracted Quantity that shall
always be maintained at a value twice or more than the Transportation, Treatment
& Disposal Charges for one vehicle Toad waste. The said amount of interest free
Security Déposit will be refinded only on the tenmination of this. Agrecmient after
ad,msuug ather / pmdimanjmg of GEPIL (Haryana) against the Client, if any,

112 iﬂ cise ufmﬁimxubam [Sedutit! Deposit) in the Cliens's account, GEPLL

; ﬂmtf.gaig.ﬂm Bilt against cuch waste disposal consignment
potitinn, Treatment & Dispusul Charges) within- three days of
f __';mﬁ:&h TaﬂEﬁm "!."ﬂu #;lmnt mﬂpﬁyﬂm biik within 30 days
114 Thl: Cllmt “shall, upen- mmphnfﬂa: Bﬂh&m GEPIL. {Haqﬂpa) ik Rl
payment on or before tmmmmﬁaﬁhﬂﬁmm&bﬂi In cuse of delayed
puyment ﬁyﬂig:f;,&me,mranm mmf 15% per annim ﬂmﬂhﬁuh:::gﬂd by
GEPIL (Ha '_ﬁ},q:[#ln_ﬁeﬁ’w
i nor in payment ﬂm&mshmlmﬂﬂm days
ce to Clignt, with information to HEMS, for seitlement of oulstanding dues by
i ¢ paymnen Tbmug!rbﬂfp&y order wlong with Ihmrm else the

Rﬂgﬁtrﬁiqnnfﬁiﬁcm@ﬂl nee

116 mﬂnwwmmﬂmnnmmmﬂmmmrmMmmﬂMMa

11,5, the elient can re-register uﬁmmymeu: of balance dues along ‘with interest
“through DD / Pay order ar.tart from mrkmﬁu'rdnbiu ta—regﬁmrmion charges in

anmrdmwimﬂmmeéi

10 L

115

12. EEEAM

12,1 If the Client. fﬂjlimld‘ for dcfuu[t& m the.discharge of any of his nbhgau:m under
the preseat: A , the GEPIL (Ha.g.ram} after serving seven duys notice shall
have i on to (i] cancel the Client’s Resisfration & refuse to accept
Hazardaus. er;pftlwclm fon disposal. and (i) natify to HEMS. mi HSPCB
the name of the Client mﬁm:umga&m[ such default,

12.2 In t]:e ew:nt o’r‘ Cham mmutﬁm any breachiviolation of any condition of the

ment or any ;;rmwmun afiaw FAat | Ru!ﬂ; for r.hr.mnhumg in

period s it di ; __'_'_ij;EMS

123 Where an of{"emc; ndar. the Eﬂm:mmrml (Protection) Act 1086 or under the
Rules ﬁ‘mieﬂ thereunder; has been committed hy“the-t:lwm or mnttrﬂ:utedm any
negligmnc:cr on m&’;m': of the Eham wﬂlch shall inclode its Dirsetor, Partner,
Proprietor, Iul;amw Sacratary Officer et¢. and if such Client s guilty of the
offence or is linble o' be prnsemﬁat{ against and pmu;hed anmrﬂjnﬁly 1o Suit,
prosecution or If.:ga] pmwt:dmg {s) shall lie wgumst GEPIL {]—Tutycum} for the
offence committed by the Client .

124 GEPIL (Haryana) rescives its right 10 issue a show cause nptice to the Client, with
nformation: to FIEMS, if it is of the opinion that the Client has contravened the
provisions of the present Agreement, :mqm:stlrlg the Chem to remedy the:

Progectian Al
FapGuarat BeiED
nfrastrucpure {racyanst Y

SIGNED for & on WQW]

pagieror/ RuskEds
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14.1

14.2

143

R e
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contravention within 13 days time. 'I'lw Hi
megsures 1o be taken by the Clicnt in remic :

he Clent shal be desied 10 be n exclusye possession o0d poniol o the.said

Haardous Waste s shallbe ol Table and sponsble i

il

s and propertes hefore completely loadod waste transport vehicls of

e P

ut of the tqmlm

1S
8

oy

atsocver dug to any negligence and for
i disposing its Hazardous Waste at the

n case of any Forcé Majeure euent at the site of the Client, GEPIL (Haryana)
shall not e saddied with any liability contingent or dtherwise bul in that case, it

shall be the sole liability of the Client,

n ease of any environmental risk srising during the performance of this
Agresment 2t the TSDF site either due.to Force Majeure event or due to
cirebmstances beyond the reasonable control of the. parties herern, neither of the
Both the parties hereto agree that due o change in zny lnws related o weste
fisposal nechunism / ariteria or due o any directive of any Court or Authority, if
GEPIL (Haryana) is to fneur any additional financial burden corsequent apon any
alteration and / or modification in respect of land-filled waste. then, in that ease
the Client shall be liable to coniribite for thie same in proportion to is disposal of
Hazardous Waste quantity i TSDFE site. ‘The actual burden shall be determined in
consultation with HEMS. b '
Both the parties hereto-agree that in any svent of there heing order in form of any
inj Ir iony stay or otherwise from any Courl. HSPCB or any other Autharity
stopping the furctioning of the Site or ptherwise wherchy GEFIL (Haryana)
hecames unable to sccopl Hazardous Waste of the Client, GEPIL. (Haryann) shall
net be responsibie or made responsible and / or be lable in any manner i that
regard and tha i sech an eventudlity, it shall be the regponsibility of the Client to
et - in respect of i of its Hozardous Waste.

ERE P ture (HanAnSH R '

3
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15.
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17

171
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Saﬂ:m except all discussions and meetmgs held and correspondence exchanged
hﬁwamﬁﬁ?ﬂ.[ﬂngam}mdﬂaChMmrmpm of this Agreement and any
decisions arrived at therein in the past und before coming into foree of the present
Agreement, no reference of such discussions with the Client for interpreting the
present Agreement of otherwise shall be made. Whereas, Waste Data Sheet and
#ﬂﬂmﬂmmﬂhﬂmﬂdﬂnﬂmﬁhﬁw

' '_ '3".é:uﬂ‘tﬁnmmtm sunppnmiﬂd.;slmﬂ SDp ot the
> ﬁrb&ﬂﬁ:sﬁﬁhﬁ:ﬁﬁﬁﬂuﬁhﬂﬂﬂfﬂwpm
pf:pthﬁ ﬁmﬁmm & Cqmﬂmwnﬂ.at, 1996 The

!hall he: _jpt:‘t to Indinn Taws, rules and rcggﬂmmn# andl

: ’"‘jsm"ag unﬂar Sut‘;]'l H'WTS

_GEHL iHa;vana} may, if ed at any point of time make suitable change in
_thmﬂgﬂmtm mmultmm with HEMS after wmng e mtum: to the

- SIGNED for & on bebsir of Ol

ng
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Echtdule—l

P‘?’inrhqmmmhnlmhﬁnﬁnnminﬁn ra sctive From
Up to 800 M T ,ﬂ#mm_ Bl :

sr: '-'ﬂiﬂ,!&m.#mﬂﬂ 1815 1794

b Solldifcation &

ni*mrmﬁnmmrnrmn ﬁraum nnu lﬂtnlnp-rh:uh ulu:fmmmnn Km;}

Po2S00 KCallier PO e 1T S zum_ m R 0 I
ﬁ%&rﬁ_@g : SR ATAT e | 165308
Sreatenthan 4SO00KCalRg « - © - [ ‘asaz o Moy ﬂm’i RS

Notes:-
i Tnummmﬂﬂwwi1m1hnuﬂ=MMmhnnnimanmmm:gmmmlm
= Th:nhmnﬂy mfncﬂi:mqiﬁnd type of wiste. Tn case @y waste ‘that may require speciul treatment prios

W oits disposel, the s for Aamirwﬂqa-:hﬂhcﬁ;h:l cise o cwe bade depending on the
mmmmm&mwﬂ;md 1 consubiation with FE’-{S

| stabilistion are for the wame thmn requires pdditived up to 110 sutios. f the
winste 12 mﬂmu M'lﬁﬂl i1, the rates shall be. charged depending on e quintity of additives
mﬂﬁﬁf?ﬂhﬁm_'_: ting ibe __mhduﬂdmrﬁmﬁtmmﬁﬂhmm

4. The mies Mﬂﬂﬂlﬁmﬂm&ﬁﬁhhﬂmu.ﬁl mmumrmrmmm:mde landfil] chirges, Np oxra
charges will b lovied for resdue disposal andfill we will churgnshq CRFntmrg-:r:mm!al fmuu:tn;npm homs
guﬂnlm;h&unfmﬁﬁﬂlmﬂﬂnﬁﬂﬁnﬁm&ﬂmhhm

3. mmmﬂqmﬁmmmﬂmmumwhm
6. mﬁ:md‘mﬂ%@mmﬂwm

T P‘Rﬂhmﬂwdmzﬂl m:ﬂ'
b

u) Charges for du-v.mw:mﬂ" :tijmg- E,l}iﬂi I'HD&’AMT an Hicawrdous wasie having m;i:lum-mdﬂ-nm than
Hits,

sing procsss wherd ever applicable, remains unchanged: and mre s

Bk Ehnrpifnr nmlmlmtmﬂ{g; Hnumn- -MT an ijwdmu wste having pH between dand hmfgrmnrtl‘q.nil
o1 We will alsa be chargng neatralizerton @ e 2000~ MT an Hazardous wasie hiving pH lesser than 2

SICNED fordon Mfo!ﬂm { Harymma)

1ia
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®

T Application no. 7867937
Industry id: |3FDBBA06I4S
Dare: 25072020
=
~ Haryana State Pollution Control Board
I g
weea Regional Office ,Ballsbhgarh Sec.16-A, Opp. Hewo Apartment, Faridsbad Ph =~ -7 "%
0129-2225314 Email:- hspcbrobr@gmail.com :

No. :HWM/FDBB/2020/7867937 - DT: 25/87/2020
To

M/s Satyam Petro Chemical
P no-05, S&ctor-04, Faridabad
Faridabad 2

Sab: Grant of Authorization under Hazardous and Other Wastes(Management & Transhoundry

e
5

Movement) Ruoles, 2016

Reference of application: 7867937 dated: 25/07/2020

;5 RujivMﬂikufSalyumChmicalishmwhygrmmdmmhurb:ﬁ for generation, storage
the premises situated at P no-05, Sector-04, Faridabad E S . o =
. . Details of Authorization

S.No. Name of process and Category of ~ _ .A.neﬂm:isodmnd;uftﬁmﬂ__&mlmg' Quantity
EhwdnunWMHpﬂlh?tﬁghndxﬂmL or utilisation or co-processing, etc,
IT and 111 of these rules

1 Industrial operations using cler 0.01
mineral/synthetic oil as Jubricant in e EL/Annu
WM'MQ&H‘@M&M . . m
sed/spent oil

1. The avthorization shall be valid for a period of D1/10/2020 to 30/09/2025

2. The authorization is subject fo the following general and specific conditions :-

@)  1.The unit will submit the analysis reports of trade effinent/slr emissions/ noise, from all

sources as applicable, before 30th June every year and will all parameters with in
standards _ under Environment (Protection) Rules, 1
2. The unit will submit the Annual Report under HWM Rules by 30th June.
3. Unit will II'IIE- for remews) of consent/Authorization st least 90 days before expiry date of the
« Tl ted by the unit will be disposed off ouly through Authorized

. The WhSte genera e unit eriz
TSDF/recyclers / Reﬂnfr?:l' hazardous waste,

Regional Officer Ballabhgarh
For Haryana State Pollution Control Board
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Application no. $7857937
Industry id: 13FDBB40GI4S
Date; 25/07/2020

Conditions of Authorization;

1. The authorised i isi i
and e b person shnullidn:fjply with the provisions of the Environment (Protection) Act, 1986,

2. The authorization or its renewal shall be produc i
. ed for inspection at the request of an officer
authorized by the State Pollution Control pEuﬂrd " o =
3.  The person authorised shall not rent, lend, sell, transfer or otherwise transport e hazardous and
other wastes except what is permitted through this authorization.
4.  Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

5.  The person authorised shall implement Emergency R.e'?ouse P{l;:edm (ERHr“-hichthh
ific possible scenanos spillages,

thorization is b ted considering all site s :
Jez ﬁl::;:c, :ﬂﬁpﬂm‘bleimpac%:mdﬂmﬁqnmmu&ﬂmmhMﬂm
interval of time.  PETN e

z B.r::dgmd:hlﬁsm : emmt?ni LiﬂhiliﬁufnrﬂnWlpwdthmh:nﬂ
Disposal of Hazardous aste and Penalty". - : ‘.

y Anappl'ﬂnﬁanfmﬂ::mewdumemnﬁmﬁmnha]lbemf&uhﬂm#nf Rnlu..*

8 Anyuﬂ:n‘ounditionsfntcumpiimueaspuﬂap.guidﬂhﬁmﬂdhfﬁg% Environment,

" Forest and Climate Changes or Central Pollution Control Board from time !

Annual return shall be filéd by June 30 th for the period g@ﬁ?__@'glﬁhﬁr‘ﬂl of the year.

% r ; . ] v g " .
10 Il.i:ﬂmdutyofdlequthmisa_dpmm_tu@kp‘mgwuppf@nmmwm'
close downthe facility. ~ e oy bg
e et .

p.,nmmmmucmm
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BOARD
uepey  Regional Office ,Ballabhgarh Sec.16-A, Opp.
Hewg Apartment, Faridabad Ph 0129-2225314
Email:- hspebrobr@gmail.com
. E-mall: hspeb@hry.nic.in

No. HSPCB/Consent/ ; 2816720FDBBCTOTT69746 Dated:21/07/2020

s
% HARYANA STATE FOLLUTION CONTROL

To.
M/s :Satyam Petro Chemical
P no-05, Sector-(4, Fnrldabnd

Subject: Grant of consent to operate” hﬂfﬂs Satyum Petro Chemical.

Please refer to your spplication.no. 7769746 received on dated 2020-06-29 in regional
office Bnllabhgarluwrth reference tu.;mur.nbavﬁ apphna.ﬂun for consent to operate,M/s Satyam
Petro Chemical js here by granted consent as per following specification/Terms and conditions.

Coasent Under.. 75| BOTHT & ==0700E7

Period of consent ~ — |"01/10/2020 - 30/09/2025

Industry Type | By Otmd s and vl

Category RED

Investmenf(In Lakhj | 2507

Total Land Area(Sq.| 5000

meter)

Total Builtup Area{Sg.| 3000

meter) :

Quantity of efllizent

1. Trade 0.0 KL/Doy

2. Domestic — 0.5 KEL/Day— - b ppor T

Wumber of cutlets 1.0

Mode of discharge

I. Domestic SEWEr —_—
2, Trade ]

Domestic EMoent Poramefers

1. BOD ) Lo ma/t

Trade Effluent Po i

1. BOD 0mg/|

Number of smcks 1 - e
 Height of stuck _
| stack to heating cattle l:_!l] mitr

Emission parameters

1. sPM 150 mg/ma .
Product Details - - —
|. Recycin of used oil| |12 Metric Tonnes/day

Mmhmc all e
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quantity, quality of the effluent, mode of discharge, treatment facilities elc.
I 1. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in cotnection with the various process and the trestment facilities. The consent to
aperate is subject to review by the Board al any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13, The industry shall pay the balance fes, in case it is found due from the industry atany time
later on.
14, 1f the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall nmnpjfﬂ[l'ﬂﬁmhjqcﬂmﬂgmgﬂmﬂrumnns issued from time 1o time by
the Board. il sl S e

- Specific Conditions :

| The unit will submit the-analysis reports from all sources as applicable, before 30th June
every year and will keep &ll parameters with in standards prescribed under Environment
(Protection) Rules, 1986.
2 The unit will stibmit the Annual Report under HWM Rules by 30th June and Environment
Statement by 30th September every year. ‘
3. Unit will submit fresh balance sheet/ CA certificate regarding eapital investment cost of the
unit on land, biiilding, plant and machinery , without depreciation and will also deposit balance
consent fee if any Tound due as per latest halance sheet/ CA certificate, by 30th September
every year. :
4. Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of
the consent/Authorization. |
S, The hazardous waste generated by the finit will be disposed off only through Autherized
TSDF/recyclers{Refingrs pfhazardous waste. . . . -
6. Unit will npply'[nr-iuthu;iﬁrluq:ﬁndgq'ﬂwmnulcﬁ immediately and will submit request for

STt Th ' it anths if applicable. Dinesh Dot
sample collection aftergtabilization of STR/ETP within 3 months if 49 Yo vl

Kumar ugeq) e
Reglonal Qfffcer, Ballabhgarh
Haryana Siule Pollution Control Bourd,
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indian-Non Judiciai Stamp
~ Haryana Govarnment

Date : Z7/08/2023

-

Leihcate Ne EDZTAOIF 1823 llm““m; ?lﬂ-mﬁ PN <101
GRN Mo 1041 RO456 mllllﬂ Paralty t0

LT T
Deponent

MName : Qg Maodicars Limited

~ NafFloonr . Paoingd SedlorWarm . 18 Landimark . Na

Cityivillage | Faridabsd [Crgtrict = Fardabad Srgls - Ratyans

Phane -1 s 94

Hutpnss  AGREEMENT o be submitted at X

Thise muithaislicily abfiy dunient cin b wartind by sosnning This Srdodn Tnepuah G peone or on the wibsite hifpedbgrasnny weimn

DUARED
o s % _
2 H‘% Far Satyam{Feton Gremical
% I| ) |I

N L) mmami Signatory
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s

A -,_,:g i | AGREEMENT
i executed st Caridabad, faryana on mm;mtim;
BY ﬁH 0 ﬂm

e Limitet hmbgksuﬁiwm Piot No I Sector ll‘,i F_ ; : .i

741, Opp. Panchamnut Bunglows, Nr. Shukag § Off S#w [‘n} H.H;l Sala,
" t{ﬂﬂdﬂhﬁ#tmﬁﬂrﬂmu‘mm@nm Il,i‘-‘trllh!mdur Haospltal”
‘shall. unless repugnant 1o the contexd and nming therenf, inclide its suecessors-
nifted nssizns) of the I'TRST PART;

- 15 L - .::j| 3

b . -:_.T‘-. g = &m]'.’ A 3-:‘_!_;"_:_. i =

1ok 2= e
J" e ;

uﬁm t‘EﬂQﬁ-EHEHIL-\L d p:uprlamhlp ﬁ:lm’&m g its p;ﬁc:u of business at Plo No.-5.
Sec.-, Indusirin} Arce, Ballabgarh, Paridabad. 121 004, Hacyana thereimafter referred 10 as Service
Provider which expression shall paless ropugnant to the context or meanirg thergo!” shal| mean and
include fts: m:wgﬁm, representafives and permiited asngme:s cie. ) of the SECOND PAR|

*‘*iﬂrﬂ:e Pro i anil “MARENGO ASIA HOSPITALS, FAREIM.’E&B" gre hercinafer
m11mrvﬂy referred fovas the " Parties” and individually as a "ﬁ.l'.‘l]f" as the context may require.

WI‘IERE-’IS leﬂm Party i running 1 staie of art friulti-spes| uﬂ}' hnsp:rﬂi in Faridahod, Harvana
(~“Hospital™).

AND WHE (8, the Sccond Piry hos represented thie they ane the: gathorized, regisiored and
licenged mmduar Pollution Cumm'r Board and huve a cost effective mechanism o safely dispose
gLﬂajllﬂfd [ﬁlﬂrﬁ hits oifered (o pu:Lh;m: the Used Lube Ol from the fivse party and First Pary
Trats secepled haﬁﬂ‘ﬂ'nr% nd Party on the terms and conditions set forth in this ngreement

ANII_E'WHEE_E j@!,;g_h.ii is deomed gxpedieni 1 record the tems qud-uundiﬂma bistwern the marties in
‘this Agreement. -

NOW THIS AGREEMENT WITNESSETH AND IT 18 HEREBY AGREED, DECLARED
COVENANTED AND RECORDED BY AND BETWEEN THE PARTIES HERETO AS
FOLLOWS: -

I, Thal the Fiesl: Pﬁﬂy has pggrecad 1o engage Second Purty on terms und mnﬂmﬁns contained hercinafier
fior buying used {ube oil 1Fom Fist Parts.

2. Thot Second Pa.ris_f.wtll purchase the used oif from first party - gates mentipnod in this agrecment

For&alyam Betro Ynamical

A
Slgnalory




S
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- The Second Party shall use jis best skills and judgments und shall perform all services timely,

difigently and 1o the reaspnahle ':_ll.l_._l"lﬁl.'_tu.t'iim of the First Paris in 4 whole,

- That the Second Party shall provide the servics diligently ind in conformits with the applicable laws

and regulations. Second Party shall carry out the service in under the super ision of employees of
secomd Party.

- Thut the services to be provided by the Seeond Pany nre desailed in this agresment. However it s

expressly undersiood between the parties that scope of wark js only indicative of the services o be
provided by Second Party und natan exhaustive list of the services to be provided by Second Pany
and the First Party will be entitled to sdd more service in ilic scope of work,

- Thul Sevond Pary undertakes to [ulfifl all the fonmalities and requirements of Government of India,

Ministry of Environment and Porest ind CPCE and other aathorlties,

» Phar the Second Party will be respongible for collegtion of used oil af price Indicated against sach

item hereunder.

THAT THE SCOPE OF WORK WILL BE AS UNDER:

- That used il will be colléered by second party from the promises of the First Party. All equipment

and manpuwer shull he prnv]dmihy&mnd Party,

- Vot the representative of the First Parsy and 'second party shall be predent during the loading of the

vehicle when used oil is tuken by the Seotnd Party.

- Thouthe firet party shall facilitare for/the gate pess for smoath entryiesit of vehicle of Secand Pamy.

. Thit ot the disposal site. waste will be stared as per the categorization and adequately seurepated. All

precaution shall be taken to svoid spillage of aoy kind and leaching 1o the soil. The Second Pary
shall ensure that the people handling bazmrdous wasie have pdequate tmmining and knowledge for
handting of different tyvpe eF hardrdous waste.

. The Second Party shall ensure that the vehicle for runspviation of hazsrdous is in periect condition

und the driver has valid driving license and sther permission and necessary papers.

. Thot the Second Party will ensure that before lopding @l hasndons wasle containersare labaled ag

per applicable rules (s per form-8 of the rule).

» Thait i any materlal is found o be taken out by Second Party except permiited than Firsg I’nrf.y have

the sole right o cance! the agreement with immedioie effect and necessary action will be undertaken

Apuinst seond pory

THAT THE SECOND PARTY UNDERTAKES AN UNDER:

Far Saty etrd Chamical

- . 3 J
Fn’- f \?‘] .E.u.-TI'Ii:rI'"'Eﬁté Signatory
= '.‘ e
. : T _I‘-_- -/.
X

137
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1= T}mﬁu ‘Enpuqdfl’mtf tepresonts that they have the leense aml il zuunn 1 hundle Hazardous
- .q'ilm perission under Applivable. Rules, 1.¢.. Hﬂlu-rlmm Wm tManng-:nm and
Wﬁmm:iad 2016 [mruﬂndm:&ﬁlm;

! itk enisuee that the huesrdous waste will e l..:;mdnd md stum.'! as per rules and
card Eﬁi par Form-9 of the absve mentioned Riile) Ee,gwcn 10 'I'ra‘ party.

Thit the el Paarty will procure and koep vnltdﬁ:ﬂmmm me Clive hmr.l’ﬂllujhm (" antrol
Boatd (Fotm-2) and the approvai of the disposal mm fkm Mtrﬂi@.d&himi & Forest

e - -*_-:-. |"' ="
ms&umm will receive the 7 copies of nmnifem from mM[m as por from 10 of (he
ahdy:‘mrnnﬂﬁud mfle.

:I .-C-_l.

Capy | t"iﬂﬂm} 'ﬁ'.l hl: forwarded by the sender o th: St Pu!'hﬁm Lmﬂ:rdl B‘mrﬁ after signing all
lhu seven uupiau.

Copy. Il‘ﬂdi&wﬂﬁ‘ﬁube retained by the sender after taking signature pd it ﬁmﬂmmupmcrandﬂw
vest-of the fi ive siine | copies to be cagried by the transporier. LA

Copy: 3 (Bink) Tt.r ht refaingd By the recever {tciual user pr J;mmmﬂt smmgﬁ and d!ipuml fmcility
wﬂmluﬂwmw{mme waste und the mmngﬁmrmp:mm ta beduly signed by thi: recziver.

Copy 4 { Dmgu_ﬂ To be hunded over 1o the tmnsparter by the rn.uwﬂ* uﬂr..'r n:l:n:ptmg wasle.
Ebpgi EGm}'ﬁp he sent by the receiver o the Suate Pollution E:"dlﬁrﬂ-l Hoard.
Cmﬁ.ﬁ_;’,ﬂ-’iuﬂ_'.rgn,f_k;_;ml by the receiver 1o the sandor,

GIII’I! 7 {.Gmy] Tp‘br,- senl by the revoiver to the State I’u]lunlm Enm'mi Hoaed of the sender 10 cose
the sender is in another St

S

That the Seeand Party umidertakes o intiemind v and keep indemmnified the Fiest Pary in case of sy

misnse, mishandling. prifesage or spiliver of the hazsrdous waste by the Second Party, fts
employes, gpenisand / or any Autios pinl persen, therent’ resulting in any penalty, lahilily and
damages unﬂ’qz!trj?ulu ruguhmm Acts Notification imp:}sa&bfﬂm muthonity concerned

AR s
|, Therates for uséd oil, payable by Second Party shall be as Dllows:

[T

ToM ] Uedesse |

For Satvam\Peiro Qhemissal
\\

Adihatined Slgnatory
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s et R SR g e
! = T UsedOR With E R 3.540¢- Per Dy

! (without water D | {Tnclusive af ull

! fill upto Lop) % ' Tanes and Dutics)

n Al taxes excise dutics, n’luﬁ-hmqsm'ﬁ:'ﬁﬂ&‘nppllmbic is mettioned I net prices.

h. All Paymems to be made i in aﬂmmnu Ihmngh Lhuqne.f pay Ordoer Deposit befare eollsotion,

. The iransponation and any nﬂmm mquund for us:‘.-:l uﬂ l:s:slim:tsan will b bure byﬁwmul 1‘41;1}?*

TERM, Trmmmﬂﬂkﬁn ¢

The Servlee Provider ahu.ll. plwlﬂu ih: mm:s. as q:a.Ihr::l ahove (hersinafier “the. iﬂid services”)

to the Hospital with effect from 20% August 2023 (“Commencement Date”) 1il] 280 August 2028
anless extended in wiiting or tﬂm‘nﬂnd by either purty. Novwithstanding anything contained above,
this agreement iy be lm‘i'muﬂhﬁ'

(1) By either Party forthiwith Upon writlién nofice to the other Party ih the avent bl o mﬂ&ml breach of
the FmHIEJLrﬁ.S m'.-'iudmg w{thmu T’éﬂ'ﬂ!ﬂ[ﬂn ﬂr. mpmﬂ:hmhmn -ﬂ" the !‘amn uf this A:grumnm I:J.'

-----

(i} By either pnm forthwith upiaa'l H:nm nitice to the orher Ir‘am lf ity pfm::dmg,-; umk-r any law
relating to Insolvency dre commeneed agninst the other Party or i any Party mikes an dpplication
under any such law for being adjudgal/declared an insalvent:

(i} Either Party can teominatl the. r'hgrwm by gwmg a wriiten notice of 30 days without essigning any
reason,

Expirvitermination of this Agrecment will be without prejudice w any rights thal either. Party may
have secned agamt the ﬂthﬂ‘ priop L. lerminayomn

COVENANTS, WARRANTIES AND REPRESENTATIONS OF SERVICE PROVIDER:-

In the event any deficiency in services Is nitioed or df the job carvied outpnd services rendered are
not in secondanee with the sheelfications luid down or i line with the expected ﬂtﬂn&uﬂs af 4
specialized hospital. HOSPITAL shall always be within its righs to terminate the Agreament or get
the deficicncies removed ab its-own ¢os) th-lrgmhbe 1o the Service Provider or otherwise récoverable
from Service Provider, in tp,rms of the Agreement,

= ! Fir Gal S
< ﬁ - i 0 N émica)
A T .
_"‘.'Ir L A 4
i, Yl b {
%( :ry) ' Astharsed Siapspe .,
Il'L_‘_L -Ffz F
b ‘-\-.ll".-ﬁ"' . 4

|y
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: g :. ,‘._ = |
el TR
o
Jmamm Wﬁ reprosents and warrents thnt execution af u'us Nt #n-:i its performance
qﬂ': 1 ‘n.jp-;h,tl} uuﬁuq:jand patvers and 'd\-e Smnm I;’mrﬁn‘ IS cam p@mt 1o enler into this

e wqmmm ummm.ﬁxm Ao v fﬂﬁéﬂ

It is;medm understoad thut the ""'rﬂl"-’tﬁh ?mvmm.m ﬁnht ’fn the premises of the
Hospital and the entire space ant sami: shall remaiin lrt the’ nﬁrm:sﬁm. pmaewm. contral,
mmstmﬁpm:"nd‘q};mvmmn of HOSPITAL 2 ¥

mﬁrﬁs mam.maﬁms OF FIRST PARTY:- "3'_ o L

m&mmuﬁﬁﬂﬁﬁqﬂL with regard (0 dapsrmining m‘thtyrgﬂ'— ork/service in terms of the
speoifications, provided by HOSPITAT shall be final. Hns?rmt reserves theright either to get the
defigiency removed ol tha ciost of Service Provider snd ﬂhﬂrgc:.ﬂﬂl‘l wmoutt: wvith the mantkly bill
nﬂ-ﬂhdgﬁﬂlmwm as may be determined by HOSPITAL.

HﬂEP]TAL shall dcmzru:u. the schedule and t:—rmngs for uxuunﬁpn af ﬂm m;d seryices und
communicate it o the Service vaidcr in wiiting

DISPUTE RESOLOUTION AND ARBITRATION:-

Iri the case of any dispute o difference of the paities witl mgn:d.m any mnuu'mclui ity irbes i ctation
o m:plu:mnmhm of thiz agreement. the sasrm: shal} b veierred o the salk urhmmnr spaninied in
Mdum with Aritration & Cosclliation Act, 1996, The Jecision of the srbyitrator shull be binding
on the marties, The proceedings of the arbitration shall be. el i Faridabad, The arbitration

inps shall e done in English. The arbitration proceedings will Be conduicted as per the Indian
Arbitration ond conciliation Act 1996 and any re-enactment w#ﬂh&ﬁm&i’(‘ﬁctmﬂ at Faridabad
shalf hive exclusive jusisdiction.

M OUS:-
INDEMNIFICATION:
1we Service providér shall indomniy P YSPTTAL oEainst third pnﬂ.}, lihility claims. arising oul of

its mrea of opemtibis wnder this Agroemers ‘The Service proyides shall obtsin, st its own it [T
requisite cesprEiERsive (N surance CoveT | the ESIC. wherever dpplicablul, for the stalT ergaacd for

W

4

Aethormed Signatar

Far Satyam Faro Chendcal
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Wt

providing services, The Seevice provider atong, alnll be Tully ipomsible D payment ol claims for
dimages, compensation, cte., thal muy become pavable 10 its =l In the 2vent of aceldents during
the course of performante of their duties. within or ouiside the Hospital promises, which may resull
in deuth, disability or injuries.

It is ngreed and understond by the Parties that under no circumsunces will oy lability, with regard
to any dues or sialulory complinnces that have 1o be met by the Serviee provider devolve upon the
HIOSPITAL L !

CONFIDENTIALITY:-

This Agreement shail b&p;iﬁrm l_!_;qld,wnﬁﬂrn'liui unek the Partien hereto skiall not disclosa or divolge
the excoution or contents hereofl to my third party fexcept as required under lnw, ond to their
professional sdvisors/auditors and the like) except with the writien consent of the other Party.

ASSIGNMENT:-

This pgreement shall not be usqlglltd I either party, withawt 1he prior written consent of the other
party. i

No provision of this agreement shall cpmaitude sithier party s (he fegal nepresciiative o agent of the
other, por shall sither pury hatbe the right or sutharity to astume. ¢lenie or incur any liability or any
ohligation of any kind, express or implicd. against or in the name of 6r an behul! ol the other party
except as provided expressly under this agreement.

WAIVER:- :

No waiver shall be valid unless given in wrlling by the Party o Parties from whom such waiver is
songht. Any such waiver shall canstitiite a waiver only with respect to the specific malier described
in sach wiiting and shell in no way impair the rights of the Pariy granting such walver in any other
respect of at any otber time. Neither the waiver by any of the Parties of a breach of or 4 default under
any of the provisions of this Agreement, ner the failure by any of the Partics. on on2 or more:
oecasions, o enforce any of the provisions of this Agrestient or 1o exercise any right or privilege
hersunder. shall be construed as'a walver of any other bresch or deflt of a similar nature, or as &
waiver of any of such provisions, rights or privilegss hensunder.

RELATIONSHIP:-

This Agreement does nol create an employer-employec, imuster-sarvant relationship or of a like nature
between service provider and Hospital. The agreement shall be on prineipal to principal basis.

For Satww xaminel
/

Authorised Signatary

| %
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ired in any way.

il

e

__ that it shall ot use dny. branding. confidential infiermation, inteliectual
properties (inchuding logs, trademark etc.) of other Party in any way Whatsoever whether in print or
electronic figrmat without the prior writicn consent of other Party in'this regited. The Partics to the
Agreement shall gwe theil: respestive intellevtaal profrecty rights. Enabling sy businsss transaclion
by using Intellectual Property Rights of the ather pamy shull ot be regarded assssigiment or tnsfer
of these rights 8 other party. The Pariies the Agrecrent shall inform e other party any
unduthorized, improper or misuse of the Intellecuial Property Rigigsglby. any, third party. which is

owned by such other party

b) Meither mﬂyﬂ;ﬁﬂ remevie not. destroy wiy copyright notices. (mdemuths or other proprictry

matkings on the services. software, dosumantatton, marketing rrssterinl or vther maieriuls reluted to
i services of the other mny.

NOTICES:-

Aty notice requined or permitted ta Se given hereynder sl b inwriting and shidl be effectively
served (1) 31 delivered personality. upon receipt by the othur party: (i) i sent by prepaid courier
service, atrmail Of registierad ingil, within five 157 days of belng semt: or iy if went through other
similor meaing of slecironic commuiiceliin (wilh coniiimed FEceipt), Upoan FECEL ul anslasion
riatige by the sender. Ay notiee reguired or permitd 10 he given hureunder shall be addressed o the

address s piven in the title to Lhis agreement,
Any party herelo'may change any pacticulars of its address Tor siotice, iy niotise to the otker in the
maner i .

for EstysmiRetro Chamigal
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4) IFeither party is prevented from petforming its obligation undur this Azreement from causes which
are beyond its réasonable gontrol, stich as stikes. labor controversies, fires, Acis of God, Epidemics.
Pandemics or, embargoes, governmental orders or resirictions or, (the Party is exeused from non-
performance of its ubligation dring the period while such cause comtinues 1o exist Provided that any
Party whi is. by reason of Foree Majoure, unable Lo pertorm any obligation or condition reguired by
this Agreement to be performed, shall notify the other Pariy as woon as possible speaifying:

i. The cause and uxmmp{m‘hwﬁurmw
ii. The date of commencemént thereof; and J
iti. Fhe means prnpmbndi-ﬂ’bbﬁdqptnd t remedy or abage the Force Majeure.

n) However. provided that it such giuse continues 1o exist and prevents perfotmance by the party of the
obligation for mnm!lmn_;@r@f{iﬂj;t_lijm,-m other Party may tefimnate this Agreement effective upa
delivery 1o the non-perfaim of writlen potice ol such termination, ! i

¢} Any lisbility or ntrhgmqniﬂp%ﬁmyunml. that has already scerued under this Agreement before
the date of such Force Majeure event shall fiot be excused under a Force Majeure event. ,
SUPERSESSION:- G
Excepl as otherwise ag;tﬁ:i_h ween the parties; shis ngresment constituies the whole agreement
between the purties relating 10 the subject matter hereaf and supersedes any other prior agresmenty
or understanding rdatingmqt[ilfsiﬂﬁé;:tmwunr

COUNTERPARTS:- :
This Agreement nmay he exeonted simultaneously in two (2) counterparts. cach of which shall be
deented un original, but all 6f which fogetber shall constitute one and the same instrument.

e ,.,, . : i

COMPLIANCE WITHHTI-'BR[BER? LAWS:-

The Parties 1o this Agreement dre committed o compliange with Indian lows and [aws of olher
cauniries thar are or mny'bq.,_o_'-i_‘g_qga’n;iﬂ relevance, inclading all lws applicable w nnenghﬂthﬂf the
Parties relating (0 bribery, money lsundering ond/sr earript puvinents. intliuding, a) iridia Prevention
ol Corruption Act (PatiA), {hﬂﬂﬁm?ﬁt&l Coide. (e) FEMA (i Prevention of Money Laundering
Act. and () all applicable natipnal, regional, provingiul, state, menicipal or loca] Taws andl regulations
that prohibit tax evasion. ﬂ'u:nnyjmmh:ring er otheewise deabing in' the prodesds 6f Grinie oF the
bribery of. or the providing of uAlowitl eramitiss. fscilistion payiEnts, of diher benefits ta, any
government vfficial or any ather pecson teallectively tefisred (0 24 tive “Anti-Comuption Laws™,

) 7o Satyam Relrs Chaaiics|
ANRIEN N :

/% RO ok
ffg e Aulbarised Bindter
-M‘—H——"
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—_— HARYANA STATE POLLUTION CONTROL DOARD

C+11 Boctor«6, Panchkuln
h f Fomnalls linpobavs 18 gratl.oom

Ly s

M NEPOn/ 018/ h &1y Datedi 205 2wl
1‘1.I

S0 Gl NMorte Wante Maunogeiunt P L.,
Tt s, 331, Uty Vilar, PinnesVl, Soctor-37, Gunagram.

Sube Qrant of umhmln;ﬂnn for dlamuniling of Dewaste under Ewests
Manngenvent Milos;

ity refer b sanne wpplleation dated 24,07,2017 and 16.05.2018 on the subject !
voteid nkse,

ot comnattlan, 1t Is intloated il your abiove referred application for grant
ol athersatiln: or et ling of Beowiste under Eswaule: Miogement Rulos, 2016
peeebved  thioigh Reglonnl  Olisor  Ouragrnn  (Sowth)  Reglen  alongwith  his
recatmendaions uoeompitied with u copy of the Deld Inepectlon repert for your unit
illiing e swdeminey ol facitlties for dismnetling o reeyeling of e-woste and
compliance 1o the guldelinen speeified by Central Pollution Contral Board, vide his
letter w4150 duteil U4,08.2017, BOBD. dated 13.04.2018 and no. 383 duted 1
UZ06.20 18, s beers exnamined and appeoved by the sompetent authority of the Board
for grant of wuthverisativn. Copy of (e Oeld Inupection report for yourunit aubmitted by
Reghennl Officer Crarugrun {South) Replon, is enclused herewith,

In view ol Wbove; e nuthonsnton is hereby gronied o Bh. Shonkor Sharma,
Dirceror of M7n Gircen Vorlex Whnte Manngettiedl Pyl Lid, for dismanting ef 1200
Tfdnnum E-wnste'of electrical and clectronis cquipments mentianed in‘Sehicdule-| of
Bewilile Musingerient Rules, 20616, on the 'premises. sltuated e @laske. 331, Udyog 1
Vitr, Plinwe Vi, Sesvor-a?, Oamgrom ot tie pariad of § yenmiig 17083018 o
10323 ynder E-waste-bampgeonesit ﬂuu‘. gpbfsl L owing penerel |
uriel wpeeifie sonditionn nnd s mymils _. Epard Tasucd slongwith thia i
uulerrmlllm ehichusnil, I :

nuth l-rd. n Iy i

"hrhnwlﬂmufumﬁhmunmmt

1 Iu*mnﬂeﬂmmurﬂnr
he glored for o parod exteeding one hundred and cighty
1_'-,":3 stiull muintin o record of collcetion, sue, transfer and storage of
"E'GR \Liﬁfmm and mathe theae recorda-avnitible for napection,
GP‘L The wrannportntion of ewuite whall be carried out as per the manifest syaiem

whtkErelye the tronuporter shinll be reruired to comy o document (three copliss)
peepiretl by Wie sendler, gielng the dotiills oy per Form-6 preseribed in the above
nlilel Rilea.

i, Where um oceldent cecurs ot the facility procossing e-wasie or during
iransporiaiien of c-waste, roport shall be sibmlited immodiately to this Boerd
nbut the necident Uirouph telephone and e<mail.

S, Theauthorised person shall be lable (or all domoges coused to the environment
or tilrd parly due o improper handling and manegement of the e-wmate.

The mithorised person shall be lioble W pay Mnancis! penalties as levied for any

vicintion of the provisions under these mies by HSPCH,

7.  Theperson cuthodsed sholl ensues that the Inellity and dismaniing processes
ar: malntalned and operaled in sccordance with the stondards or guidelings
prescribed by Centrn) Pollubon Control Bonrd frem Ume to ime,

8, The person nuthodsed shall ensire thot no domnge s cauvsad (o the
environment during storge and transportation of cawnate.

9.

The person nuthorised shall enmore that the dismoniling processes do not hinve

any neverse eflecl on the hedlth and the envindiment.

. The persan puthorted sholl ensure that dismanted sowaste ore aegrepated aned
sent o the authdrised recycling fagilities for recovery of materinle,

. The pereon puihérined shall énsare that non-recyelable or non-tecovernhbie
COMpangsile are senl to authorised treatment stormpge knd dispona) fneilites.

N _ B LRt -1
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Appitfemtian n, (32N
hﬁw@#m! d
= Haryana State Pollution Control Board
E'ﬂ,'?;—_, Haryana State Pollution Control Bonrd, 3rd Floor, HSHDC Office Complex,

IMT Manesar, Gurugram Emailz- hspebrogrs@pmnil.com

No. 1IWM/GUSOR022/5T16478
To

Mis Grean Vortex Waste Management Pyt Lid
I"at 331, Udyop Vihar Phase - ‘-".L Seetor 37, Gurgnon
Gurgnon south ai

Sub: Grant of Authorization under Hazardous and Othey Wlﬂﬂ{mmnmenl & Transboundry
Nuovement) Rulr.l, 2006

1. Reference of application: 5716478 dated: 03/0252022

2 Shankor Sharmn of Green Vortex Waeste Manngement Pvi Lid is grantad an authorization for
gencration, storage on the premises situated at Plot 131, Udyog ‘ﬂ 5: V1, Sector 37, Gurgaon
Details of Authorization
iS.Nni Mome of process and Category of Authorised mode of disposal or recycling | Quanlity

I Inzardous Waste as per the Schedules 1, |ov utilisation or co-processing, elc.
' U and 111 of ihese miles

: asiry, CHWTSDE 0.3
L. blestonic ndostry, 1'.! 1
1.  ‘'Phenuthorization shall be valid for a pariod of GZ/02/2022 to
2, The nuthorization is subjéct to the ﬁ:-l!w.rmg gene %W&ﬂ ¥ mﬂTlGﬁ‘{
EE OHL 114 8 U Ut
FDR L 2&,-&'&"‘- ‘d—'b"* ve Regional Officer Gurgaon South
GP-.L For Haryana State Pollution Control Board
Conditions of Authorizstion:

. The suthorised person shall eomply with the provisions of the Environment {(Protection) Act, 1986,
and the rules made there under,

7. The suthorization or its renewal shall be produced for inspection at the request of an afficer
. nuthorised by the State Pollution Contrel Board.

3. The person authorised shall not rent, lend, sell, trangfer or otherwise tmnsport the hezardous and
olher wastes except what is permitted through ‘this authorization.

4, Any unnuﬁmrmd change is personnel equipment or waorking eonditions ns mentionod in the
uppliention by the person suthorised shu‘h constitute @ breach of this suthorization.
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N niernszg

¢ possible s ru'.l_t_iRF};Eh- Fhiflh b
! enarnos such as spillages,
and also carry gt mock drill in this rogand :f mggr

The person authorised ghall implement Emer iﬂnﬂr onse: P
owlhorization is being nnted considering .uIIESIlu spm bio <
leakages, fire ete. and their possible impacts

intervirl of time,

6. The person authiorised shall comply with the provisions ouflined in the Central P Hation
Board guidelinies on *Implementing Liabil vl ol Pollation Control
Dispasal of Hazardous Waste und?’mmlty:!i kel el nges tue o EnTing snd
7 Anapplication for the renewal of an outheriwation qﬁﬁh as Inid down under these Rules.
§.  'Any other conditions compl asoeer MiERAThEs issucd i i
. Forest and Climate Ch;rugcsfbri?;;frﬁ‘ ils’ Bonrd ﬁbh;;:liﬁnhgl‘r;liﬁh?rEnwmmmt.
9. Annanl renirn shisll be fled by Jene gl YT the period ensucing 31 st March of the year,
d@y‘ o SANDEEP SINGH Degerrrisimesrse
: RE b, Regional Officer Gurgtion South
» -.3.&.&‘ Q “For Haryana State Pollution Control Board
e e ol i,
\} #E‘h
Q“?- s
O
¥
- I %
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Registration Certificate-cum-Pass Book for
Dismantler of E-waste

Name and Address : M\¢_(prean Vyeex e Movega :
moiasty L ALy, fdrle. 220 Wdy

g Shoie N0, B 37 frangrom

TeigphonefFax No. @ ... 9 q::;l-—‘?l_,& ‘?351

.‘.“.I ..... ‘: ........ I.M :
E-mail Address S e T b EP" |

: ,.T.:..--......ﬁtwu; .. . "..... .""ﬁtﬁw
Regjs WE O,‘il‘;zé_‘?_ﬂ%TﬁGHE{;KﬁUT”ENT
Dat Gﬁ! .l s ﬂl"“?.'q‘ .obe DalE

s i pfid J o
T e e O T O LR R R R L LR L

Validity Period 0 e L S Y N Kl P
Sr. E-wasta Category Max R;qh_turld I'.'ll.;anﬂl}* of s-yaste
No. : Dismanting

; j}_m I‘h‘ﬁ- QI- « . [Tons Per Annum)
S T -
| e ord Cleahmni] 2T ¢ ‘
Gﬁr.ubw vm&iw)

Jm Lchraduln 3 &
£ Wedt Nan.?,wl"

2a Ay o6,
dj&ﬂur{;l.ts 04 Wmc-

Le

seAel..

Authori n '\ 2

or. Emn@@% = (HQY)

Haryana State Pollution Gontrol Boand
Panthiwte
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Z== HARYANA STATE POLLUTION CONTROL Y
ARD L3

— - — BO P
nryana State Pollution Control Board, 3rd Floor, (=
HSPER HSIIDC Office Complex, IMT Manesar,
Gurugram Email:- hspcbrogrs@gmail.com
E-mail: hspeb@hry.nie.in

No. NISPCB/Consent/ - JIMNT2CUSOCTOI9104884

Dated:21/01/2022

Ta,

M/s :Green Vortex Wiiste Management Pyt Lid
Plot 331, Udyos Vihar Phase - V1, Sector 37, Gurgaon

Subject: Grant of consent 16 operate to M/s Green Vorer Waste Management Pvi Lud.
Plénse refer do your applicationno, 19104884 received on dated 2021-12-21 in
regional office Giirgaon South. With refersnce to your above application for consent to

operale,M/s Green Vortex Waste Managément Pyt Lid is hers bry grunied consent as per
following specification/Terms and conditions.

Consent Under BOTH

Period of consent | 201/01/2022 - /0972026 :

e | e, It g Rl v o
L ot e o e, S

Colegory RED

Investmenitin Lakh) | 21225999

Total Land Aren(Sq.| 429.0 i

meter) M i

I:iﬁjr ]EmII.Up Aren(S4.| 1200.0 . Y

Quoniity of eiMluent e L_ -'(\(

1. Trade 0.0KL/Day - _H-_M?_(ﬂﬁgﬁm

2 Domestic 0.3 KL/Day QI\E A

Mumber of oullets 1.0 QU = ..:;.;{ i

Mode of discharge A

1. Bamestic Puhlic Sewer o] \H\h “1 E D

2. Trade 0 o OV gad®

Domestic EMuent I‘anmlsn;-i\}lrr'lr B nﬂ.‘ﬂ" "

1. WA ,&DT“ R

Trode EfMuent Param

1. NA !

Mumber of sincks 1

| Hlgigghit of stack

. Staek Attached tof 1] meler

Desmentling Section

thraupgh APCM
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Emistion parameters

L.SPM 1150 mg/m3

Product Detalls

1. Metals . 7 Metric Tonnes/doy T
2. Molymers 2 Metric Tonnes/day

3. Mise Including Glass || Metric Tommes/day

4. Refurbished|2Metric Tonnes/day
Elecironic —

Cupueity of bailer
LMA | Tonhe
Type of Furnace .
- LNA. : |
: Type of Fuel -
L. NA. [
faw Materis] Détails
E Wastc |5 Metric TonnesDny

c oNLY o TGV Regionat Officer, Gurgaon South
FD‘R Uﬁ '@A“;ﬁﬁ'“ = iy ;-Iﬂ’mlnswl?ﬂflﬁmﬁmm!ﬂwd
; ' Terms and conditions:
1. The spplicants shall maintain good hotse keeping both within faetory and in the premises.
All hose pipelines values, storage tanks ctc. shall be leak proof. In plant allowable poliutants
B levels, if specified by State Board should be met sm-:thl'
2. The applicant/company shall comply with and carry cut directive/orders issued by tha Board
in this consent order ot all subsequent times without negligence of his fits part. The
applicant/company shall be liable for such legal action against hifn as per provision of the
lawiact in case of violation of any erder/directives. Issued at any time and or non compliance
of the-terms and conditions of his consent order.
3. The applicant shall make an spplication for grant of consent al least %) days before the date
of expiry ¢f this consent.
4, Mecessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
5, If due o any technolagical impravement or otherwise this Board is of opinion that all or any
of the conditicns referred to above required variation (including the change of any control
equipment either in whale or in part) this Board shall afler giving the applicant an oppormumity
of being heard vary &l or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
dischargs.of any pollutants pas/liquids from the vessels, mechanical equipment ete. which wre
likely to-canse environment pollution.
7. The industry shall comply noise pollotion {Regulntion and control) Rules, 2000,

B, The industry shall comply all the direction/Rules/Tnstructions as may be issued by the
MOEF/CICB/HSPCR from time o time.
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9, "V Andustry ghall ensure that varlous eharicteristics offlhe euents romain within the
loleruneo limits ns specificd n EPA Swndard and ns winended from time 1o time and at no time
the coneemrtion ol any vharaeteristics should gxceetl these Nimits Tor discharge.

10, Ve sty Wil mimediately submit the rovised applicstion (o tie Board in the event of
iy Chunge in the mve materil in process, mede of irentment/ischurge of eMMuent. n case of
clango ol procéss it iy stiige during the consent periad, the inclustry shall submit fresh
consent upplication longwith the gonsent (o operate fee, il found due, which may be on sny
wecomnt and that shall bo poid by the industey and the ipdustry would immedinicly submii jhe
consont npplication to the Board in the event of ny change during the:year in the rw;material,
gantity, quality-ol theefluent, mode of disehiarge, irentment Taeilities ele. \

11, FheoMeeriificinl of the Hourd shall roserve the right to pocess for thes inspeetion of the

 industry ineonneetion with the vatious process W@ peifilics. The conseat 1o

Oﬂ

operate is suhject to review by the Boord atany fime.
{ il consent (o openite order should not

exeeed the concentration permitied i 1l Nenl i Board,

13, The indlustry shall pay he Bl {_ skt )¢ found due from the industry at sny time
Interom, AN o Ay N

14 e ndiigiery %IB b ﬁ};ﬁy ol the conditiohs oF tlis consent to operate order, the

mm..,&’ ity pfiniled shall automatically lapse.
14 TR frdegi)

&-Hlosed-kemperarily ot ils awn, thisy shall inforin the Board and obtain
ixsionelore resiort of theunil

: G‘Eﬁ &_ﬁ' ke inwhustey shall comply-oll the Dimiuunf Rnlé@’hﬁﬁmﬁim issued from time Lo time by

Specific Cnmﬂlim :

£ ANDEER SINCH T

B JLIT N Y
Repional Officer, Gurpaon Souih
Hauryanu State Pollutien Control Board,
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This iﬂl_r, fodandum datad 26/ AURUST [ 2018 tw the Spreemean, artared [Hta by and betwesn m/fs QRG

feltd andﬁrmm:lmvmte management Put Lid on ] oist_ /_September_f 2018 on anG

= 1td's Lettarhepd

Thit h} specify thati

. Green Vortex Waste Management Pvt. Ltd A
hiﬂ-‘* aily decides 'ﬂmWﬂmﬂm | ol Ll anENE eSS ErEEMEN 1
1ne datz of axpiry fig 3T mm:n 217 Aysust 20604

od s QRG Medlcare Ltd

fora period ol 5. yaars from

. wmjsGreen Hﬁrtﬂmita Management Put. Ltd. Haschanged itsaddress

frbm 177, Sector 7, IMT aanesar, @Jrﬁ:ﬂ-nrﬂmﬁﬁ

] 3

-let 331, Udyog Vins Bhace B, Sacter 57 GuUrEEon =134
Pty 357, Tal No. SROCs remain the S3VE.

&l m ¢ chauses, TRTME i conditons r:m;m the ssme

QRG Medicare Lid

A&
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HARYANA STATE POLLUTION CONTROL BOARD
Faridabsd Sec~16-A, Opp. Hews Apartment, Faridabad Ph. 0129-2225315(0)

_._.. Email:- hspcbrofr@gmail.eom
e Mo. HSPCB/BMW/2023-2024 Dated 07/08/2023
Authorization No. BMW2IFDBD40N8E0122  Application No.

411460132
Daie of Submission 10/07/2023

Sub: Renewal of Authorization under Bio Medical Waste Management Rules, 2016.

1. Mis : Golden Eagls Waste Management Company an occupier or nperator of the fcility located at Village Jasana
Tigaon Road Jasana, is hereby granted an suthorisation for; Collection,Storage, Reception, Transporttion, Treatment of
processing urmnvmmn,mapulllﬂr ﬁm'u.ﬂhnm —

1) Animul Ansomical Wase -
c) Soiled Waste \
: ‘Discarded Medicines g e - :
"];&"‘*,‘l;rﬁ'* f -.""1 = f',(v' i-i_“{..:;'l.!"""r
s G L -"h...‘..#...l-
.'-
: od ‘t':odimiias@‘
k) Microbio q nolgyand other clinical
laboratory wasie
Red Contaminat=d waste (Recyelablic) | 500
WI:T.}im(Tmﬂuc Waste sharps including Metzls 50
ent - .
Blue Glasyware 325
Metallic Body Jmplanis |

3. This suthorigstion shafl be in foree for CBMWTF from o period of 01/10/2023 To I00%2028 Year
fromm the dete of issue.

4, ‘This autharization ie subjectto the condition stated below and to such dther condition

a5 Ay he speeified in the rules for (he time being 1o foree coder the Bnvironment

(Protection) Act, 1986,
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TERME & CONDITIONS OF AUTHORISATION:-

m:
m e vdc y with the pravisiont of Bio-Medieal Waste Munagement

lﬂllllnls,znlﬁ ,
2. B‘m.-mumwm. linl! be treated & with ards
. el & dispased off in Complience with fhe stand

ﬁmﬂ*! wbg- m mnﬂwh aceordance: with the time schedule-[V,

it for tlié trealnsent of the wisto Af a
%ﬂhm ﬂwﬂhﬁrmnﬂﬂr

4. Bh*hlﬂﬁulwmmuﬂnﬂtbtuﬁmﬁwﬁlwmhﬂfwh

5 Bio-Medicul Wmlnﬂmﬂlm E2E
with Shedule-11 prior 1o lgisy
shall-be Inbeled mﬂmh i

14, Unly}wm!phurﬁmi likee T_Dﬂ-rl;_s.!-l Sf'D«:EHI shall be used ag fuel in the incisaratar.

15. ﬂqqupl:t will somply sll direction for generation, collection, reception, starge,

trentment, disposal as per
adicnl Waste Manapement Rules 2016 & will ensure that thers is oo adverse

cfﬁnut 10 humen & Envimitment.

16, The occupier will Whﬂimpﬁmwmum&pﬂnmfmmm
pecordance with lhu%uu[-ﬂ of Bio-Medion] Whste
Mamegement Rules,

I 'ﬂm arsthorization would be subjecthaving proper dispesal systam for Bio-Medicn!

aste.

18 'Ehmmlsimummnuhed alog Hool for suguestion‘eollection of Bio-Medienl Wasee s
the sorce (i. l:r.wmia] and nlm for ench
category of waste Le,inclenurafion, autociaving or Tnnuifili e

19. Theysllow Bops should be non ahluzinated bags.
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20. The cvary ooeupier will slso submit the topy of agresmant evary vor hefare 300K Agpril

Frowt any aulhonsed sorvicos provider,

Specific Condithons

General Deficiencies

1.

1. authorization so granted will be without prejudice to any violation
made by unit in past & will be deemed cancelled if any such violafion
come to the notice of the Board at any stage and the authorization so
granted will not affect the prosecution action to be initisted against the
unit for such past violations caused by the unit. 2. Authorization so
granted will be prejudice 1o th utttcmrem' gonsideration from
competent amhuﬂty of thie office munr o, u?fézz-ismma dated

arding verificatiof of fa
expamlunfn'rndamizatmn has been done by the unit. 3. Unit will deposit
the Euw[rmmantal -::nrnpnnsaﬂun irnpmd by the Bu-ar'd al any stage

AKAMSHAmmm

_Dlates 2023 08 07
Mg s
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HARYANA STATE POLLUTION CONTROL

BOARD
Faridabad See.-16-A, Opp- Hewo E::nrﬂntnt
Faridabad Ph. BWZIEM&{Q} ail:
hspebrofr@pgmail.com
E-miail: hspeb@hrynicin

No. HSPOB/Consert/ 1 3202209237 DBOCTO40218575 Dated:02/08/2023
Tea

M3 :Golden Engle Wasie Managemont Campany

Village Jasang Tig:ﬁm Mkﬂm

1 Tolde FFag gwam Management Company.

2023-06-30 in

sl CETP, TEDF, E- wasie
et Emmmm:n‘ solvent'acid

2. Trade Recyelerarns pfisr ETP testment
Domestic Efflucnt Pargmeters

1. NA

Trade Efffucnt Parameters

1. BOD 30 .mg/|

2.COD 250 gyl

3. TSS 100 myl

4.0 &G L0-mgfl

5, Sulphida a5 § 2 mg/|

6. Ammanical Nitrogen |50 mg/!
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[7. Phinctic Compound |1 mg)

&, Total clmomium 2ml

Mumber of stacks ]

Height ol stnck

1. Buack to Incinemior | 30m

2. Gtodk 1o B35 KVA'S
ren sel et

Emission parameters
1. 57M

2 HNOX

1 30X

Product Detuils

1. Common Bia
madmni Wnnttr

Regional Offtcer, Foritdobod
ﬁq: T MMHHH Contral Bosrd,

2. The epplicant/company shall r.-nmply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such lagnl action against him a5 per provision of the
law/act in case of violation of any order/tirectives. Issued at any time and or non compliance
of the terms and canditions of his consent order.

3. The applicant shall make an application for grant of consant a1 least 90 days before the date
of expiry of this consent.

4. Necessary fee g5 preseribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application, '

5. 1f due to any technological improvement ar utherwise this Board is of opinion that all or any
of the conditions referred to.above required varintion (including the change of any control
equipment either in whele or in part) this Board sholl afier giving the applivant an opportunity
of being hoard vary all or such condition and there Lpon the applicant shall be bound (o comply
with the conditions i varied.

168
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& T ndutey tafl provide st srangnentFor ghingthe el enkage
I:ih.-'-ﬁf f&'e:u:: b Eﬂlﬂiﬂﬂlﬂ From the vessels, mechanical equipment ete. which arc
2 T environment pollution.
aj.mh'i"“"-" shafl somply neise pollition {Regelationand control) Rules, 2000,
e industry shall comply all the direstion/Rulds/rstruetions as may be issucd by the

== : from time (o tino. -
9, The iiscustry shall ensure thet various chmetoristics of the offlusnts remain within the
tolerance limits os specified in EPA Siandavd and us aended from time to fime and at no time
thie Goncentration of any charseteristics should exoeed theso linits for discharpe.
mmm““ would immediatoty submitthe revised applieation fo the Board in the event of
&ny ehange in the raw materdal in process, mode of trentment/discharge of effluent. In case of
ehange of pracess at any stag= during the consent periodl; the industry shall submit fresh

consent application alongwis 557 fog, i found due, which may be on any
accpunt ond that thﬂ hi'!'. ¥ sty Wuldmmﬂdﬁlﬁy submit the
WBppﬁnnﬂny 0 Ly at-o f'_.| Al .1'll||-; ﬂm}“’iﬂ lhtrm'ml.lnﬁn.'l,

L | noaC :I'---.- ‘-.-:..I':'.I-r---hr'|- nEIn
11. The officer/official of the Bonrd shall reserve the riglit to sccess for the inspection of the
: e ; 55 and the freatment ities, The consent to

m {hic industy &L any fime

M’E _jna.dtm_mn the conditions of th to operute order, the

consent 10 operaie 50 granted shall automatically lapse.

15.1f the industry is closed tempararily a1 its own, ﬂi_q-shitl inform the Boand and oblein
55T e u-- s . ] ' [

i
arbiiid, L B Lo
b i .i-_i"'nh o, 3 = AT M e
oLt i i 5
(i 5 ek )
R R 5l ‘
! i ;

cangelled if any such violation come ok -:' of tha Board at any stage nnd the CTO so
granted will not affect the prosecution astion to be initiated against the it for such past
violations caused by the unit. 2. Unit will not chiange the quantity of domestic efffuent/trade
effluent/ air emissions sources without prior permission of the Board. 3. Unit will obtain all
necessary clestance from all conesrmed departments. 4. The unil will operate 1ts pollution
cotitro] devices regularly and will maintain proper loghook for the same. 5. Unit will obtain
necessary Authorization HWM Rules, 2018 & will apply for CTO renswal il least 90 days
befiore expiry date of CTO. 6. Linit will nminigin good housekeeping and will camply with the
provisions of SWM Rales, 2016, 7, Unil will deposit balange foo, ifany found at any stage
pemding ngainst the unit, B. Tinit will comply with-all the direction issued time 1o Ume by
HSPCB,CPCB, CAQM, Hon'ble NGT, Hon'ble Punjab & Harysna High Cour, Fon’ble
Supreme Court of Indin and other concorned sulheritigs. 9. Renewal of CTO will oot provent
the Board from tking sppropriste sclion agwinst the defaulting units including revoking the
CTO, which will fail to comply with any of the contitions of the CTO or any relevant
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roy

14 w:'::l::t:;m“;“ﬁnn 1974 and Afr Act, 1D81, 10. The standards prescribed undor
that the standard g, 1;: MoEF&CC/ CPCB are followed by the Board. Further, it is clurified
MoEER preseribed from lime o time onderenyironmentnl laws by
Emﬁgcnﬁtcpncmm CB shall also be decmied ta be the standirds of Bourd. Provided that in case any
iy memﬁm will be prescribed by (he Board on any subject whare upon paramelors arc
T s by MoEF&CC/CPCR, the sumdudr prescribed by the Board will be followed.
o mmandmﬂs proseribed under EP Rulos, 1986 {us amended) shall be applicable on the
CTDua dﬂ'lﬂa v which specifiec standards are not :%mhnd. 11, Grant or rencwal of CTE and

ocs nol prevent the Board from rovoking of those CTE and CTO including izking
appropriate action apainst those defaulling units, where CTE or CTO has been obtained or got
extended on the basis of wrong declaration or false documents and also whe fail to comply
with any of the mndmmurm'nm g.mntcd tar such units or any relevant provisions of
Water Act, 1974 and Air Ac19814 rfeitie of performance sceurity deposited by the
umit for obtaining CTE. g ="'d"‘-- ek height of all the sources as per EFA
Act, 1986& will comply:ith the proscribed stands mududmrgu of effluent/ air emission as
per EPA Act, 1986 & v further amended standards.13;. submit Annoal repart of
Hazardous waste management Rules and mv:mnrpunt statstent as per the provision of

&pplimiﬂe I.nws. ]‘.4 Umt wﬂ:i use gnt:,r npgm'l.red n.purm of water :uppl}r In casa of use of bore
y seon fra H --,],5 Emﬂi,g"@ j:ml, upﬂ'lu: DG set without

A ‘lnm']:Tl‘Eﬁ?. for IIG set operatian

\ &



1168

@

Indian-Non Judicial Stamp
Haryana Government

Cnrtiﬁmt;a N, E0292023C1 188- . *Eﬂzgzﬂzac—-! -t 68* .Sfﬂp Duty Paid : T 101

i Btz 1 28/03/2023

GRN Ma. 100852580 *1 maszSBU# Panalty £ 0
LD U Ny
Depo I
Mame; Crg Medicare Limitad _
. MNofFloor : Plotniod SactorMWVard - 18 Landmark : Na
City/Village : Faridabad District ; Faridabad State : Haryana

Pmn& ; gax-*ll-.’glt

1
bt

Purposs : AGREEMENT to be submitted at X

5P e o

T,

This agreement is made and executed at Faridobad on 18 Agril 2023,
BY AND BETWERN

GOLDEN FAGLE WASTE MANAGEMENT COMPANY. having its treatment facility
at Villagt' Jasana, Greater Faridabad, and Harvana (hereinafter referred to as “Service
i’rnv:dm{}pemmr or “The First Party” through Mr. Raman Kumar, duly suthorized o
enter inio and sign this agreement for and on behalf of the Service Provider of the ONE
PART.

AND

QRG MEDICARE LTD. having its office at Plot no. |, sector-16, Farndabad- 121004
thereinafter referred to.as "’u'ﬂ:ﬂ'plﬂ" or The Second Porty ), Ofthe OTHER PART.

The xpiession of both the parties shall mean and include the parties, theirrespective legal heirs,
successors. legalrepresentatives, administrators; executors and assignees.

Whereas the Service Provider has been duly muthorized by the Harvanp Stute Pollution
Control Boaed under Rule of 14 of b Bio-Medical Wasle Mumapement Bauded 2016 o
operating and providing (Reility for the. Collection. TReception, Thealment. Stomge.
Transportation and disposal ofthe Bin- Medical Waste,

And whereas the Oceupier in complianee of the Bio-Madical Waste Management Rules, 206
desires 1 engage the ServiceProvider (o rendérfng seérvices Wowards disposal of their Blo-
Medical Waste {exeept liguid & Municipal waste) forwhich the Service Provider is un




1169

qsthotized  facility under HSPCB  and secortingly, 'ufter discussions and  due
negotintions, both. the partics have agreed to enfer into this agreement on the terms and
conditions namated herein after: ' :

NOW, TBEFE;FHEE, in considerstion of the foregoing, ﬂmrmm:ﬂwmnuh and promises

mmmdhmmwéfmmdw valid considerntion, the roceipt and adequacy of which are
eby expressly acknowiedge

rences t any document (i lufing this A

ment) are references o that
ated or teplaced fom

 doenoent ts amended, nqﬁdﬁﬂﬂuﬂ,myplmﬂiﬁn

i ﬁmall:lﬂl:lﬂ- . L AR
(i) Reforences in this Agreement & Artcles, Clyuscs, Schodules snd AndcXis U0

- references o articles, nnd clwses in and schedules and annexures 1o fhis
Agreement Thg.mqrmrﬁcmulesmhhmtuhmbe deemed o
forin an integral part of this Agreement. ;

7. SCOPE OF SERVICES AND ROLE AND RESPONSIBILITIES OF PARTIES

Emma:hmgmdﬁmmmﬁmgzum and underinke the following roles
and responsibilitics during the Term of this Agreement:

2.1 That the Qctupier will seyregats, pack and label the bio-medical waste in the
colour coded bags from the waoste gencration. poinis 25 per guidelines. of Bio-

Medical Waste Menagement Rules 2016 andd kecp the said packed wausie ready for
collection by the staff of the Service Provider. The Service Provider will not collect
any Bio-Medical waste whichiis not properly segregated und packed n acconiance
with guidelines of Bin-Medical Waste Mariagement Rules 2016, The record of the
collected waste shall be imaintained by the Occupier with the acknowledpement
signawres of the collection staff of the Scrvice Provider 10 submit the Anmual
Report to the concerned Poliution Board n the preseribed format.

2.2 Oblipations & responsibility of the Occupier.-
1t shall be the duty of every occupier to-

o ks all necessary steps 1o ensure that bio-medical waste: is handled without any adverse

eaot to humn health and the environment and in secordance with these rules;

o make a provision within the premises for a safe, ventilated and secured lngation for
storage of sepregated biomedical waste i eolored bags or containers in the manner , 10
ensurc that there shall be nosecondacy handling, pilferage of recyclables or inadvertent
seatlering or spillage by animals and thee hio-medical waste from such ploce or premises
shall be directly granspored in the manner a8 prescribed in these rtles W the common
bio-medlical waste treatment fseility or for the sppropriate treatment and disposal, as the
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 provide training to all its health care workers and others, invoived in handling of bio
medical waste gt the time of induction.

» immunize all its health care workers and others, involved in handling of bio-medical
wste for protection against discases including Hepatitis B and Tetanus that are likely to
he transmiitted by handling of bio-medical waste and ensure occupational safety of all its
health care workers and others involved in handling of biomedical waste by providing
approprinle and adequate personal protoetive gears,

» mantain and opdats ate on day to day basis :.Ihn. hig-m ﬁhca]wﬂ:m management register and
display the monthly record on its wehsite sccording to the bio-medical wasts generated in

« vigit the operalor site at least twice o year 10 evaluate the operations of operator in
handling of biomedical waste. |

23 Obligations & responsibility of the operator of a common bio-medical waste

treatment and disposal facility. '

1t shall be the duty of every operator to —

» take all necessary steps o ensure that the bio-medical waste collected from the occupler
is transported, handled, stored, treated and disposed of, without any advermse effect to the
human health and the environment, in sccordance with these mul¢s and guidelines issued

by the Central Govemment ‘or, as the case may be, the cuntral pollution control board
from time 10 /time;

« ensure timely collection of bio-medical waste from the occupier;
« establish bar coding and global positioning system for handling of bio- medical waste

« provide training for all its workers involved in handling of bio-medical waste a1 the ime
of induction and at regular intervals thereafier,

« assist the ocoupier in training gondusted by them {or bio-medical waste managements

s undertake appropriate medical examination at the time of indugtion and at least once in a

* year and immumise all its workers involved in hmdling of bio-medical waste for

profection sgainst disesses, including Hepatitis B and Tetamas, that are likely to be
transmitted while handling hio-medical waste and maintain the records for the same,

e ensure occupational safety of all its workers involved in handling of bio-medical waste
by providing appropriate and adequate personil protective gears.
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regort major sccidents including sccidents coused by fire hazands, blasis during handling
of biomedical waste and the remedial action taken and the recands relevant thercto,
'{{inh[u,ﬂ;ijxg'ailrmpcﬁq in Form | mﬂmmﬁmﬁhﬂd suthority and also along with the annual
report. '

maintaim 4 log hook for each of its treatment equ ipment sccording fo weight of btch;

categuries of waste troated; time, date and duration of treatment cyele and total hours of
R A ":|- . /| o " . B il

aliow oecupier o see whether the fres i i carried out as per the rules;

ﬂ:m bio- dical waste treatment facility s n S aHesticn e
bﬁmﬁﬂyal-wmmtmﬁdnﬁdw;

ensure thst they shall not engsge child Iabour and shall follo the principios of equal
oppartunity in employment with no discrimination on any grounds and treals all

employees with dignity and respect -and will not use any threats of vislence, sexual
expivitation, ebuse, verbul or psychological harsssment and  will prohibit forced or
compulsory labour in all its forms. |

ensurc that its employees\personne] shall have adequate skills wod knowledge of the
methods, equipment, risks, safety measurcs ete o ensure their safety and the safety of
others while performing the. Services:

CONSIDERATION

That the Occupier has deposited o refundable mterest free security amount of Rs.
Nil (Refundable Security Deposit) against the BMW disposal services and if the
Oceupier is closed before expiration of agreement, the Sarvice Provider will refind the
balance amount after adjusting all the dues, ifany, outstanding towards the Oceupier.

That the Service Provider will charge to the Okccupier, a5 per the fllowing schedule of
b

Minimum Disposal Chargesof Rs. 880 per diny | per bed. Extra quantity of waste {,325
Kg per bed per day) will be chargeable @ Rs 33 per kg. Any tax, ifay, in force shall be
borne by the Occupicr upon the respective billings.

That the Oceupier underiakes 1o miks the payment through sNEFT/Digital payment,
Account Payee Chegue or Demand Draft! in favour of "GOLDEN EAGLE WASTE
MANAGEMENT COMPANY" on or before 15th day of each successive mornth,




4.

Nntwiﬂ'ntm:lmgihnaﬁ:- resaid terms and conditions:
AI‘

B.
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TERM & TERMINATION
« The terms of this Agreement shall be in force from 1-Apr-2023 10 3 1-Mar-2024.

s Notwithstanding the aforesaid terms, this agreement may be terminated by
cither party by giving 30 days written notice. However, this requirement of 30
days’ notice shall nat be spplicable in the cvent the service charges arc not
paid by the Second Party us provided in Clmse 4 of this agreement ot

upon the oceurrende of any of events specified in Clause 5b 1) & (i) in

which case the service would be suspended/ terminated forthwith,

The Serviee Pmvider will be at liberty to discontinue this seryice 1o the Occupier in

the event when the Occupiér does not pay thie service charges.
The Service Provider shall be at liberty (o terminate this Agreement and discontinue

Services to the Occupier in the event of the Non-Compliance of guidelines of the
Bio-Medical Waste Management Rules 2016 during Segregation, Collection,
Transportation and Disposal of the Bio- Medical Waste by the Cccupier except
due to the circumstances under force majeure clause and the circumstances beyond

the control of the parties.

That upon expiry of the ferm or the carlier terminition of this agpreement; the accounts
shall be settled, and the refundable intcrest free security deposit referred to in Clause 4
ahave shall be rétumed thereon to the Oceupier.

Thet all the taxss, such ns GST is opplicable, shall be paid and beme by the
Ocoupier..

The neither party shall transfer and /for assign the rights granted under this agrecment
withou! the prior intimationand written permission of the other party and without
obtaining a written underiaking by the proposed assignee/ transferee agreeing i
assume all of the gaid party’s obligations under this apreement and to abide by all
theobligations and covenants contuined herein. '

REPRESENTATIONS AND WARRANTIES

SERVICE PROVIDER represents warrants and undestakes that:

o Due Authorization - SERVICE PROVIDER has the requisite power and
aulhngfﬁy-tu_;umqn:u, deliver and perfinn this Agreement and to consummate

the propesed amangement, The execution, delivery and performance by
SERVICE PROVIDER of this Agreement and the consummation by
SERVICE PROVIDER of the proposed armangement have been duly and
validly approved by the proprictor’ suthorized signatory of SERVICE
PROVIDER. When executed snd delivered, this Agreement will constitute
valid and legally binding obligations of SERVICE PROVIDER. enforceable
in accordance with its rerms.
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e No Conflici- The execution, delivery and performance by SERVICE
PROVIDER of this. Agrecment tnd the consummaton by SERVICE
PROVIDER of the proposed umangement (i) dies 1ot violite uny Applicable
Laws, (i) does not violate or conflict with any provision of the constitutional

* documents, or any agreement between Service Provider and any other

s

party(ies), including lenders and the like.

It hins the full right, power and authority and has taken {cn actions necessary to execute mnd
will constitte valid and logally binding obligations on SERVICE PROVIDER,

s

. Th: :mmn nd purﬁ;mﬂmnfﬂm Agreement does not and shall not conflict with

ne of any existing ngreement with any party o violale any Applicable Lavs.

smvn‘:ﬁ PROVIDER has all the registrations and/ar licenses required o provide the

‘Services, os may be necessary,

SERVICE PROVIDER has all the expertise and cxperience os required in providing good
quality Services efficiently,

SERVICE PROVIDER shall maintain such numbers of persons as are required for the
purpose of execution of Services in terms of ihe Agresment in o timely and qualitative
manner in accondance with the service level and quality standards as may be agreed by
the Parties in the Agreement.

SERVICE PROVIDER agrees that noswithstanding any proyision 1o the contrary in this
Agreement, it shall not exesute sny contract ur ather instrument that has the effect of
diminishing, reducing or curtailing any of the rights aceruing to Ovcupier by reason of
the provisions of this Agrecment. '

There ate 1o suils or proceedings pending or threatened m court or before any
commission, board or other administrative agency against or affecting SERVICE
PROVIDER, which will heve a materal adverse effect on the ability of SERVICE
PROVIDER to fulfill its okligations under this Agreement.

SERVICE PROVIDER shall ensure that none of its represensative shall create any
nuisance, hindrance or obstruction to the operation of the Hospital in any maanor
whatspever.

The wepresentations and warsntics mads hereinabove shall survive the termination or
expiration of this Agreement.

CONFIDENTIAL INFORMATION :-
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« Each Party shall keep secret all Confidential Information, disclosed orally orin Writing or
in any electronic form, transmitied to it or made available by the Disclosing Party to the
Receiving Pory during the cowrse of renderng/receiving Services in terms of the
Agreement snd shall not disclose, divulge, misuse, exploit or pass such Confidential
Information on, wholly or partly. to third partics without cxpress written consent of the
other Party.

 The Parties shall not disclose the terms of the Agresment or make any anouncement in
respect of the subject matter of the Agreement withoul prior written consent of the other
Party tmless the disclosure is required by law or other regulalory authorities. In the event
disclogure is required by law, rules or regulations, such disclosure shall he made (z) after
the Disclosing Party has aken reasonable steps 1o consult with the other Party as to the
terms of the disclosure prior to the same: (b) only to the extent necessary by such law,
rule or regulation; and (c) only to the person or persons and in the manner required by
law, rule or regulations or otherwise as agreed by the Parties..

8. DISPUTE RESOLUTION, GOVERNING LAW AND JURISDICTION
ARBITRATION |

1.1. In the event of disputes, differences or controversies between the Parties, ansing out of
this agresment or any matter incidental theruto, either during the course of execution or
afler completion, the same shall be resoived through mutual discussions and
negotintions, filing which such disputoes, differences or controversies shall be referred 1o
arbitration, fo be conducted by an independent Arbitrator appomted in sccordance with
Avhitration & Conciliation Act, 1996, The Arbitrator 50 appointed shall act as the sole
Arbitratar. The arbitration proceedings shall be conducied as per the Arbitration &
Conciliation Act, 1996, ns smended from time to time. The award made in pursuance of
the arbitration proceedings, shall be final and binding on both the Parties.

1 2. The venue of the arbitration shall be Fatidsbad snd the arbitration proceedings shiall be
conducted in English language. The cost of arbitration shall be bome by the respective
Parties in equal halves.

JURISDICTION: The Parties irrevocably agree that the Courts in Faridabad shall have
Exclusive jurisdiction on any matter axising out of this Agreement.

9. INDEMNITY AND LIABILITY OF SERVICE PROVIDE:-

SERVICE PROVIDER shall kecp and hold Occupier, its shareholders, directors and
officers, employees, or any such person indemnified and harmless from and against any
losscs., damages, libilities, expenses (including reasonable atiomeys' fees), costs, and
charges of any kind whatsoever, resulting from any third party claims, suits, demands,
actions, proceedings, judements, assessments, against Occupier ocensioned by, arising out of
or resulting from (i) any breach of the temms of this Agreement by SERVICE PROVIDER
including representations and warrunties or (ii) claims by third parties, including on svicount




1175

of infury, damage direetly arising from tho provision of the Services or (il) any claims

against Occupier arising fiom any gross negligence or wilfil misconduct of breaching party.
its employess, agents, contractors, sub-CoNiastoss or permit mitted sssipniee.

This indemnity shall survive the expiry and fermination of this Agreement

SERVICE PROVIDER. in the performance of this Agreement, shall be and act 05 an

sdependent contractor. No provision of this Agreement shall be deemed to construte a
partnership ot joint venmre between the Parties. =

c) Severability
1Many provision of the Agreement, including any phrase, sentence, clause or sub clauss of

the Agreement is invalid, noperative or unenforceable for' any reason, such

circumstmees shall not have the offect of rendering such provision in question invalid,
inoperative or unenforcesble in any other cnse or circumstance, or of rendering any other
provision hercin contamned mvalid, moperntive, or unénforcenble.

d) Notices
Notice; demands or other communication required or permitted o be given or made
under this Agreement shall be in writing and delivered personally or sent 1o prepaid post
with recorded detivery, or by smail addressed to the intended recipient at its -address set
forth below; or the such other addtess or email id as either Party may from time to time
duly notify to the other:

If to Deeupier

QRG MEDICARE LTD.
Attention: Mr.

Designation:

E mail = hr2(@marengoasia.com
Address: plot no.l, sec-16. Faridabad

If to the SERVICE PROVIDER
GOLDEN FAGLE WASTE MANAGEMENT COMPANY

Attention; Mr. Reman Kumar
E mail - goldeneaglewastemanagement.com




£)

)

h)

1)

i
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Address: Village Jasana, Greater Faridabad, and Haryana

Any Party hareto or others mentioned shove may change any particulars of its address for
notice by notice o the other in the manner aforesaid. Any such notice, demand or
communication shall, unless the contrary is proved, be deemed to have been dury served
at the time of delivery in the case of service by delivery in pemson or by post, and at the
time of dispatch in the case of service by email.

Violation of Terms

The Parties agree that cach Party shall be entitled to an injunction, restraining onder, right
for recovery, suil for specific performance, or such other equitable relief as a court of
competent jurisdiction may deem necessary or appropriate 1o restrain the other Party from
committing any violation or enforce the performance of the covenants, obligations and
representations contained in this Agreement.

Taxes
All payments under this Agreement shall be subject to the taxes payable under the
Applicable Law.

Complinnce With Anti-Bribery Law

The Parties (o this Agreement sre committed to compliance with Indian laws and laws of
other countries that are, or may be, of potential relévance, including all laws applicable to
one or both of the Parties relating to bribery, money laundering and/or conupt payments,
[including, () India Preveotion of Comuption Act (PoCA) (b) Indian Penal Code, (c)
Prevention of Money Laundering Act, (d) all applicable national, regional, provineial,
state, municipal or local laws and regulations that prohibit tax evasion, money laundsring
or otherwise desling in the proceeds of erime or the brbery of, or the providing of
unlawiul grotuities, facilitation payments, or other benefits to, any government oificial ar
any other person

Entire Agreement

‘The Agreement, including all schedules/annexures a5 may be uppended to the Agreement
shall constitute the entire Agreement between the Parties with respect to the subject
matter of the Agreement. :

Amendment

No purported alteration or smendment of the Agreement shall be effective unless it is in
writing, refers specifically to this Agreement and is duly executed by sach of the Parties
to this Agreement Change in the-scope of any of the activities/functions/Services
rofermed in the Agreement will always be done through mutual consent between Occupicer
and SERVICE PROVIDER and implemented afler sppropriate lead time.

Mo Unfair Practices
Neither Party shall engage, abet, solicit, bribe ar induce the other Party to engage in

1771
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corrupt; unfhir, fraudulent or other such practices (including anti-competitive). Nothing in
this Agreement shall require Parties to perform Services which 'may cause it o breach
any regulstory niles or guidelines, applicable laws and regulations reganding anti bribery
and anti-cormption n India. :

k) Deluynnd Waiver R SE. S

No delay on the part of the Parties in exercising any right, power or priviloge hereunder
-shall pporate as @ waiver thereof, nor shall any waiver mi' the part of the Purties of any
right, power or privilege hersunder, nor shall uny single ot partial exercise of my fight,
power or privilege hereunder preclude any other right, power or privilege hereunier. The
rights and remedics hergin provided are cumulative and ars not exclusive of any rights or
remedies which the Partics hersio may othierwis have at law or in equity. No waiver by
cither Party of hresch of any covenant, obligation or provision in the Agreement
contained or implied shall operaté a5 a waiver of another breach of the same or of any
other covenant obligation or provision in the Agreement contained or implicd in the
Agreement. Ay oy

11, COUNTERPARTS

This Agreement may be exccuted in any number u[ﬁﬁgﬁﬁh or counterparts, cach in the
like form and all of which when taken together shall constitute one and the same

document, and any Party may exgcute this Agreement by signing any one ormoreof such
originals or counterparis.

N WITNESS WHEREGF the Parties hefeto have executed this Agreement the day and year first
hersinsbove written,

GOLDEN EAGLE WASTE
MANAGE, COMPANY

ORG MEDICARE LTD,
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A ORISATION LETTER

Agreement for lmugrat;ied Solid Waste Management (collectior
processing and disposal} for Faridebad-Gurugram cluster was signe:
Government, Haryana, Mimicipal Corporation, Gurugram, Municips

aridabad and M/s Ecogreen Epers: Famidakad-Gorgosn Dhvah. 7y

rasidential incfeding coionizs, HUDA seowss, viiuge areas etc, commercial,
institutional, hptels, hostels, hospitals, shopping complexes, aoffice complexes,
government offices, indusirial or any other waste gencrators etc. within the limits of

MunicipalCorp

This authority

13.08.2039 for integrated Solid Waste Management

gration of Faridabad (MCF)

etter is valid for the entire duration of the concession i.e. upto
ject for FaridabadGurugram

Cluster.
(RK E‘ansa]}
Superintendent Engineer
Municipal Corporation of Faridabad
Dated: 25" Januajy 2018 RAMESH BANSAL

S.E.




This Memorandum of Undj Mhmﬂhﬂuwﬂm&ﬁgﬂ&nmn / f2018

as per rights conferred nwmmﬁlmHWMMwEwwn

taridabad Private Umitad zwcmﬂnﬂhw&ﬁﬂ'lm.nﬁkhhw:
END — % DETANS

. Marmne B Address bi the m“m Sectar4?, Sohina Road, G

L | Nemeand Addies of Weste = Y el e |, Seutoa- e,

3 mmn}wﬂn
L [
i = Uﬁﬁﬂ'llrﬂ!lhlﬂ!m

o Bifling Details

bar-af duya for whith pamert

Cppave/ RiGs  WSFT Pyt

% “"‘“‘"”’"‘“"‘i nor mrm 2~ ECOGREEN PAYMENT DETAILS)
Each party shall malntain the confidentiality regarding this MOU.

m-'wﬂuwmumﬂwmmvwﬂhlw
7. | ConfidentiaRty Hnmhnwmﬁwrum#mmdihemhﬂ
party at ary time uniess mandated by appicable lws.
E‘?, e Vaiidity of this MOL & 6l 13° August 2035 until extended further

ks ;im

v o F A ; - mnini

it s hereby understoad thit
Sclantifle disposal of Solid
any ather agency s Mlegal
snd Qrders of Hatignal G

EﬁﬁFﬁhﬂlumlﬂd suthority Tar Callection, Transportation, Processing and

in Gurgaen by MCG ind dumplng waste in unspacified areas or giving waste 1o
legds to Oitering which &5 in direct violtion of Salid Waste Management Rules, 2016
n Tribural v

{1] User charpes dhall e pa
(2] GET sstra =5 may be
ENCISED

. Annegurel—DAT SHEET
1 Aanewere 2 —ECOBREEN PAYMENT DETAILS

gt par LCC Notification by TACE dated 050917 a8 amanded from timeto time

Ent and on Bebaif of
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Annexure 1 - DATA SHEET
frghﬂhdmﬁpamﬂmmhwm&mmﬂ

NAME OF BUILDING / SOCIETY / R, HE v AT (el medigane el
COMMERCIAL / OFfICE / MALL &AL dﬂ"r'i-*rr\ cug U H::.sv!ftm-
ADDRESS pLeps K- |
WARD No. Keowren- IL

< |
cGwd TS
bt B ot = (102

CATEG

Total Area
{Sq. Meters/Sq. Feet) Lo
o iS: |
User Charges Applicatiie per Unit as per
E:'!rrmnl.'ﬂ soocd J2 Y beT f%":’rﬂr'l-r";
Totat Applicable hﬂh}whh:
e i el !'L' ;ﬂ ¢ fIE B L

Date of Start of Wo

Whether Invoice

pybeogrean _ QL 7 o gl SOIX -

if Yes, Kindly share the involcing detaills balow:

Mzme (As soguired
Billing Addrasa:
GST Mo:

Mobile No:

Emall Addrass:

Invoice 1o be shared

the Invoice): R0 Mol (g, bl

P T ML s e A8 Petdebecl,

‘ caat WY o0
g -'ﬁ'rllf#"_ 4y 1-\..._.-3 .-_-1-—-"-"--

-

PR R SR
.
|

e sipbviatrla i fvnan .‘J.hkh,tl'q e .-L}ui-_ﬂ-—r“f Dyt Ly

by Emall / Post / Any Other 23w . AR
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el d A —rfr-"\__.#r'-‘E - |

o
in.uthmlzedjjgua.gﬂ;{\uf w,}meu ;gnmatnr]
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An -
Xure - 2 ECOGREEN PAYMENT DETAILS
1) Concess
1 Co fonaire’s Name Ecogreen Energy Gurgaon Faridabad Private
Limited
. Corporats Office Address :
" B03-607, LD Trade Centie, Sector-47, Sohna
Road, Gurgaon, Haryana-122002
2} Particulars of the Bank Account
A. Name of thg Company t  Ecogreen Energy Gurgaon
Faridabad Escrow Account
2 plame of Bapk : Yes Bank
C. Name of Branch ¢ Gurgaon Fortune Global
D. City/Place ¢ Gurgaon
E. Account zlihur H C00266200000513
F. Aeccount Escrow Acrount
[, IFSC code ol the Bank Branch H YESBOOOOOD2
3) Particutars for plyment through PayT™M =
4) Particulars for payment through PayU Money
5) Pnrti:ui;ur: of payment through Cheque :  Ecogreen Energy Gurgaon
Faridabad Escrow Account
&) Particulars of payment through Demand Draft @ Ecogreen Energy Gurgaon'
Faridabad Escrow Account
7} Particulars of paymaent through Payment Gataway ! Avaitabla on Ecopgreen Wehbzite
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MEMORANDUM OF UNDERSTANDING

This Memomndum of Understanding (Mol)) is mutually agreed and signed at Faridabad on

this 2 s day Of_AlawosnkQ021 as per rights con

-upon by Eco Green Encrgy

‘Gurgoan Faridabad Pvt. Ltd. to Yogi Retail Bavar, T-1728, Yogi Retuil Bazar, Kaurali
More, Tigeon, Faridabad, Horyano-121101 (hereinaitet, referred o as 'Company) as per

Concessicrisire Agreement duted 27.11.2021, The detafls are mentionei! hereinbelow:

SNo. Clanse Detnils

i Name & Address of | Yogi Retail Bazar, T-1728, Yogi Retail Bazar, Kaurali More,

the Company | Tigaon, Faridabad, Hacyana121101

2 Nume and Address | QRG Medicare Limited

of Bulk Waste Plet No. 1, Sector-16, Faridabsd (Haryana)
Details (BWG's)

o Service{s) Offered | Single Point Colleetion and Transporiation of Municipal Solid

by Company Waste,

4. Responsibilities of | The waste generator will provide segregated waste - both dry &

Bull Waste | wet separately at the designated point(s) as per schediiled
Generator timings.

e Total Applicable User Chatges: TS000/- per Premises

o GST@of 18%: T 900~

«  Net Payable Amount ineluding GST: ¥ 5900/~ Per Month

e Due Date: 7% day of every month or within 7 days from the
date of billfinvoice submission o mitually agreed upon.

User Charges (Details in Annexure 1 - Data Sheet)

5. Peyable Note: - MCF has notified user charges for different categovies of
waste generators. Such rates are subject to the revision{s) as per
the MCF's further amendments and or modifications if any. In
case such retes are revised then the company: shall be fully
catitled to recover the difference of revised user charges from
the Bulk Waste Generator form the date of amendment of Govt.
User Charge Notification.

B. Billing Details Billing cycle shall be maintain and honoured on Monthly basis,
The amount as mentioned in pardgraph number 6 herein must be
paid on or before due date i.e, within 07 days of the bill/invoice
rdised or as mutually agreed upon.

7. Mode of Payment | Cheque / RTGS /! NEFT / Cash / Demand Draft / (Details in
Annexure 2 - YOGI RETAIL BAZAR)

8. Any changes, modifications, revisions or amendments to this

For YOGIRETAILBAZAR

= A



1183

-

Mol shall be valid and binding en (he Parties only if it s miade
in writing and signed by duly authorized representatives of each
| Party.
“This Mol shall be governed and construed in accordance with
e laws of Tndia. Except 4¢ provided otherwise, the contpétent
: Mﬂmmmmmm
! jurisdietion 1o fesolve the Tsstes arising ot f this MolJ.
T0. | Vahdiy s MO0 Ts valid 00 s valid period of Goncession AGFesmment
| excouted by and between Company and Eco Green Energy |
|  Gurgoan Paridabad Pvt. Lrd Al amen
: Mwmaym mmwmmmﬂll be
N | Notices Eﬁmmmmmr&mmm

Note=

ﬂi:lauuﬂ:gﬂaﬁarﬁhy booth the parties 10 this MoU that the Company i.e. Vogi Retail Bazar
is the only designated and duly anthorized entity for the collection, transpartation,
processing of Municipal Salid Waste within the Municipal Linvits of Faridabad Distriet.
Dumping of Municipal Solid Waste in any unspecified arcas er handover of such Municipal
&lﬂ%mmmmmuﬁﬁ mﬂlugni&ﬁwdmmﬁﬁu:mgwhiuﬁmmdhm:
violation of Solid Waste Management Rules, 2016 and arders of the Hon'ble National Green

For and on behalf of (Campany)

Ve B AE L BazaR
Abish

Propristor

Kiithorized Sighatory

L. Annexure 1 - DATA SHEET
L Arnexure 2— YOG RETAIL BAZTAR PAYMENT DETAILS
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Address.

Mobile Na,
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Water Disposal Data (STP)

S Mo, Month Quantityl KL
1 Jul-23 247.5
2 Aug-23 260.2
i Sep-23 2446
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Water Balance Report

Outlet {KL)
5. Nao. Manth Inler{KL)
Flushing water Gardening Dutside
i Jul-23 1310 138 8885 24715
2 Aug-23 1310 136 8648 260.2
3 Sep-23 1305 137 BHLA 244.6

=t
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To,

THE MEMBER SECRETARY

STAT ENVIRDOMENT IMPACT ASSESMENT AUTHOR|TY
HAY No.55-58 PRAYATAN BHAWAN (st FLDOR SECTOR-2
F.&HC.H-KULE HARYANA 134115

Subz-Submission of Half yearly compliance report vida EC SE

Granted to m/s Vivekananda ashram at plot Me,1, Sectar

Sub:- Submission of our Half yearly compllance repore

m:'-nllnLcam

IAA/HR/2014/1511/ Dated 028" NOV 2014
-16 Faridahad

This |5 in refarence above- mentionsd subject where Vivekananda was granted Ervironmental clearance
of the project of Hospital & school at plet No.1 Sector -16, Faridabad Harvana

Plaase find the attan:hed‘ﬁie Bur six monthly compliance repart from JAN

stipulated condition Enviranment clearance.

Regards
Far Vivekan ashrama _ aﬂ@'ﬂ“
5!
= \F@ iﬁ
o aﬁaﬂ'
Authorized dgnakory g{_ﬂ?ﬁ“" \"’L_J.
(olat : "ﬁ,dﬂwe
1. The additional Director New ﬁ:‘ A®

2. The regional officer MOEF Chandigarh.

3, The Chairmen HSPCB, Panchkula

GRG Modicare Limitad
Registared Address: Plot Mo 671, O Sainpnce City Road. Sola,

forfespondance Address: Marsngs CEG Hospitd, Plot Mo 1, Ssctor 16, Farkdntad, Haryana, 02

Anmacabar Gusret TRO060

AR 200 909G o lslpHestimarenguasiaonm  CIM Mo, LB O CI330r2

«2023 To FUNE-2023 a5 per

_

CL gt



1189

FORM V [See Rule 14)
Emvirenmental Sttement for the linanclal year ending an 2021- 2022 315t March on o Belara 30th of Saptambaer ovory year.

PART A

Mame and addiess of the owner| = D, Mahinder Singh Tanwar
Deoupler of the industry operation or process. - Plot Metl Sectar -16 Feridakad
1] Irichast ry categony Primany-{5TC Code) Secondany-(5TC Codel. -Orange
) Production capselty: Units__ {- 32% Hedded Hospikal
{iv) Year of establiishment - 2015
[v) Date of the last ermviranmertal statement submitted Sef-1021

PARTB

Water and Raw Material Consumption

Wirler comumption m3y d

Procom mifd 21

Conhng mad Damastiz m3fd 55

SF na  Mama of prodiers Process water consumption pe undt of product output
During the previows fimancial year  during the current financial year financial year
MMedicires and consumables

for Hasith came services N#A B

MA hA

A—

{2} R materal eansumption

*Name of raw material Name of product  Consumgtion of raw material per unll meateslals output
During the previous financial  during the cureent finamdal year financial year
Mechcinmi mid __NA A = A -
Coraumahlias
For Health cera sarvices
— A WS i [

PARTC
Pollution discharged to environment/ unit of output.
|Paramenes as speciled in the consent [sswed)

|Paramater as specified in the consent huued) Pakutiss Quantity of pollitents Concontration of Percentage of Dicharged polluianis in
variation from _ [mass/ day) discharges presorbed standares (mass! woluma) with rezesnt (o] Water (k] Alr

Follutions Quantity of pollutants Concantratesn of podlutants Peremntage age ol variation from
Discharged {masw/day) discharge [massf valume] optescriped standards with reasons
ETP ETP
water BOD 0.08kg 15 mg/f1
oD 024 kg A3 mgf1 well within Limit
85 0.07 kg 12 mgfl
A SPM 3 kg / day 0.14 gm/kwh
502 ND 34 mg/Mm3 well Within Limit
NOX 1.31 Kz / Day 1.22gm/kwh

| &5
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PARTD
Hazardous Wastes
{as specifiod wnder Harardows Wastes (Management and Hendling] fules, 1984
Huzardois Wasies Total Quantity (Kg}
Buring the pravisus financeal yeur duiring the current finencial yeas
(3] ¥rom process ETP Sludge 340kg and used oil B00Itr  ETP Sludge 200kg and used oil BO0Itr
(o} From poliution
Comtros facilities.
PARTE

Salid Wastes Total Qubntity Dhuting the current

Dusting Lhe previous

Financial year fimzncial year
{2} From process
5] From pollution csntrol facliity
{1] Quantity recyched or re-utlfized withn tha unic A A
{2} Sold [T HA
{3 Diposed |Arrangement with municipsl Body) hif bl

PART F

Please specily the charocrerization [In tems of eempodtion and gquantum] of herardous e owed o safid wasies
and indlcate disposnl practice adopted for bath these categacies of wastes
[Only storage and made agreement with GEPIL [TSDF site)
; PRAT G
Impact of tho pellutian ahatement meooures token on conservation of natural inchesing sbatement of poflution, prevention of pallution.
{Good impact of nature)
PART H
Additonal measuras investrment proposal for anvironmanml protection includmg abatemant of paliution, preventon of poliution.

PART I
Arry other particulars for Improwving the quakty of the environment
Additional information reguired for Environment Statocment

1 | methed of waste prevention
- Alternate Raw material of replacamant
of i material NA
2 | cleaner technojcgy M
2 | merhod of wirtte rogdection S ———
Mass balsnce in flow chart
3 | ‘ncluding rew materlal,
productssalid,iguld and gases
d | Enviroamental sound witem ——————— B
5 Malntsnancs ef ecologleal balance ~
| by comeensatacy methods,
2 | Tres plantotion 32 N0
Name of species Feal pantt AGE of plants Tysar
b | plan of futire wree plantation 18
T | utitization of orgash wisle for manwe | MA
d Uhiiration of Bio pesticidas for
horticulture WA

Doeumants 1o be sttached

Copy of 150 14000 #long with recommendation 1o be certification or any other certiflcate taken by the unit

130




1191

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay Mo, 5258, Prayatan Bhawan, Sector-1, PANCEKULA.

Mo. SELAA/HR2014f | 511 Daie: b li=Ady

Tn
Mfs Vivekanznsda Ashizan
QRG Towers-20, Evaloc-126. Fxprassvon

Subject: Eavironmental Clearance for eonstruction of Hespita) & School
project at Plol Ma. 1, Sector-16, Faridabad, Haryana.

Dear Sir,
Tris  letter 8 In reference  to vour  appllcadon  no
QROML/FBD/ME/EIAANVP2013/10329 dated 12.06.2013 addressed to M.S. SEIAA,
Hasyana received on 17.06.2013 ond subsequent letters dated 03.02.2014, 15.04.2014,
3.00.3014 (revised opplieation in the nyme Vivikanands Ashramas) seeking prior
Ewincnmonial Clearance for the abiwve project undae the ELA Netification, 2008, The
pronosal his been appralsed as per preseribed procedure fn the lght of provisions under
the EIA Naotification, 2006 oo the basis of the mandatory documents enclased with the
upplication iz, Formel, Fomnl-A, Concepug! Plan snd sdditional elaritications
furnished in response  the observations of the Siste Expert Approisal Commitee
(SEAC) canstituted by MOEF, GOI vide thelr Mattieation 2332012 in jis mectings
beid on 27.03.2014, 16.04.2014. 16.06.2014, 18.09.2014 and 10.10.2013 awarded *Gold™
Lrnding ra the preject.
iz] It is inier-alin, noted that the project involvés (e eanstruction of Supér
specinlty Hospital & School project at Ploi Mo, 1, Sector16, Faridobad, Hayana, cn a
plot area of 20028.85 sqm. The 1oml bullt up wret of Schocl and Hospial is 39261 42
sqm (School- 6680.632 sgm + ITospial 32331.188 sym). The prajest have Blask A,
Black B, Block Cl, Bloek C2 {School), Kiichen. link corrldor with stilt nnd 02 javel
Hozemeus. The makimum keight of the building is 22,10 meclars, The capacity of the
Hospitel is proposed as 325 Beds: The project propunent has proposed 10 provide OPD
Services, elinieal Services, Nursing Sarvices, Purumetlical services, Operalional services
The project proponent has provided ane School wiil Hested [ the complex. The ol
witter requiirement shall be 376 KLDY The fresh water reautrement shalt be 213 KLIL The
domestic wiste water generation shal] be ™= ELD, alich il be wenied in the STP of
100 KLD capacity. The wikte witar generatinn fram (e Hospitel building wil) be 137,48
KLD which will be trested in the ETP af 1565 KI D copacity, The trented waste watar
freim the STP shell be recveled roused for fustine, norfeulmre, DG copling, IVAC
mekeup lending to zere discherme The wasie weter [om ETP sholl Be ceuyeled for
Nushing and excess of medted waste waler shell b slacharge 9 ymendoipe] sever. The

total power requirement shall be 2125 LV whish <ill be supplicd by DHAVN. The

(o)
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B3

Project Proponent has propostd 1o gevelop green belt on 41 %75 of project ared (1657
tree plamation + 3% landscaping). The Project Proponent proposed 10 construct 05 rain
water harvesting pits. The anlid woste genevation will be 1068 kp'day. The bio-
dogradable waste will be treated in the project area by adopliog appropriale rechanlogy.
“The roinl porking spaces proposed are 33 ECH,

[3] The Stae Expert Appraisal Commitice. Haryana afier duc coasideration of
the relevant documenis submitied by the project proponent and additions! clarification
fsrpished in response 10 it ghservations, have recommended (he grant of envitonments!
cleacance for the project mentionad above, subject 10 compliance with the stipulaed
canditions. Accordingly. the State Emironment Impact Asscasment Authority in i
meeting held on 14,11.2014 decided o agree Wit the recommendations of SEAC 10
pccord necesyry cnvironmental cleamnee for the project under Category $a) of ETA
Notification 2006 subjest to the sirict compliance with the specific and genetal conditions
mentioned below:-

PART A-
g -

Constryction Phase::

j1] “Conseat for Establizh” shall be obtained from Harynoa Syape Pollution Caontral

Boerd under Air end Water Act snd 8 cOPY <hall be submined 1w the SELAA,
Haryana befove the start of auy gonsLraclion work at sile.

[2] A first aid room 86 propased in e project report shall be provided both during
comstruction nnd operiticnal phase of ihe projest.

B3] Adequate drinking water and sunliary facilities shall bhe provided [of Castruction
workers at the site. Provision should be made for mobile twilets. Open delzcation
by the lnbourss it steietly prohibited. The safe disposal of wasie water and solid
wastes genersied daring the congtouction phase should be ensoree.

M} AR the popsnll excivaied during construetion activites shnll be stored for use in
honiculuae/landseaps development witlin the project Site.

5] The project proponent shall ensurs thot the building matsrial requitad daring
construction phase i properdy storsd within the project ared and dispasal of
constroetion waste should nal create any pdverse effiect on e nelghboring
cammunities and should e dlsposed of after eking npocssATY precautions for
genernl safiely and bealih sgpects of peopit, only in approved siies with the approval
of competent autharity.

161 (ppstraction npoiis. including Biluniinous materinl snd other Luardous matiials,
st ot be allowed 1o sonfaminale WOlereourses snd the dump sies for guch
aterial must be seoured $o Hl they should not jeach into the pround water and
any heeapdons syssie generited during construction phase, shoulid b dispogsd off as
per oppliveble ruies and norms with necessary approval of ihe Hurymno Siaie

voilution Contsl Board.
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The dipsel generator 5218 10 be used dmfng_.,gm'aﬂ'nbﬁnu phasz shall be of ultra low
sulghtr diesel type and should conform (0 Envicooment (Protection) ‘Riules
preseribed for air and noise smission stendards.

The diesel reguired for cperating DX scis shall b3 siozed i underground tanks and
iF required, clearance S Chilef Costeoller 0F Explostves shall betaken.
seblem npiss levels shall mmmummumw'ﬁmmm and
night. Increfnental poliution loags ot th aibient air and noiss quality-should be
tloscly manitored diing construction phast, Adequale messures shonld e taken to
redice smnbient it and neiss level during congtruction pliase, 5o as 1@ confore o
the stipulated residentisl stondards of CPCB/MAEF.

Tl ash sholl be used 83, pullding manial in {hse, gonsiruition a5 per the provisions
of Fly Ash Motffication of September 1059 nid uf amended.on 2Tth Anpust 2003
Staem walter contzol and its resuse 83 per COWB abd BIS stadunds for various
applications sheuld be ensured.

Woler demand during eopstrootion shall be peloond try ese of pre-mixed conciele,
cring agents and oiier best prictices.

Roof myist meet proseciptive requirement us per Energy Coasarvation Building
Cods by osing wupﬁmﬂwm:limhﬁm miaterinl,

Opnrue woll mest et peeseriptive requiremant. 28 PeL Energy Conservation
Buililing Code whisli s proposed (o be mamiatory for all sir conditioned spaces
kile it T desirobile for nap-air-conditioned spasés by se of appropriste thermial
{psulation migteridl to falfill péquirement.

(15} The approval of the competent autherity shail be ghtnined for siructural safery of the

ié]

il

building on accountof sartnquike, sdequicy of fire fAghting squipimeris, £, aSpEr
Natiqnal Bullding Code ingluding protection mesrurés from lighteaing <15 1 amy
forest land (€ inyoived in the propused slte, claREANcE under Forest Conservation
Act shall be obteined fram thie cornpolent Aathorily.

e Preject Froponeat 4% siated in proposa) Sual] soasuet 85 nide, i watee
harvesiing pits for recharging Ui prounc Water within the project premises. Rain
water hurvastiig pits shatl be designed to make provisicos & silting chamber and
removal of floating malles el enterine hasvestng pit. Maintenance budgst and
persond reayonsible for nilolénance must be prgvided. Care shall ulsp be mikea
(hatieonraminated-witer do npLenier any EWH pit.

The peojeét propoment shall peovide for adequals fire safety measures and
saquigitnents as vequirsd By Laryann Firs Service A, 2009 aad inétriictiors igsued
by the local Authosity/Directorsie of fire from tiue to time. Further the pigject

proponcul shall 1tke peestsary genmissing ragueding fire safety scheme/NOC feem
zompeteat ARthority 85 regilsed;
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The Project Proponent shall obiain assuriice (oo the DHBVIN {or supply of 3123
KVA of pewer supply beivre the stad of consiruction. [n no case sroject will be
aperationel solely on geaemtors withou: any power supply Trom any exsernal
power ulifity,

Detail calculation of power load and vitimate power load of the projsct shall be
submitted 10 DHBVN under intimation o0 SEIAA Flaryana before the stan of
coustruction, Provisians shali be made for electrical infrastraciurs In the project
area.

The Project Proponent shall nol raise any ctmstruction In the naiurel land
depression / Nallahiwater course and shall ensure (et the noural flow from the
Mallshiwater course is nol obstructed.

The Frojeer Proponent shall keep the phinth level of the building blocks
sufficiently gbove the levei of the approach roed 1o the Projest, Levels of the other
ureas in the Projects shall also he kept suitably so as (o avald fiooding.
Construction shall be rarried out so that density of populetion dnes not cxeced
narms approved by Director Generol Town and Country Department Harysnn.

The Project Froponent stall submil an affidavit with the declaration thot ground
witer will not be used [or construction and ooly reated water should be used for
The projesi proponent shall pabcut ooy existing iree and projec fandscaping plan
should be modified to inelude thoss trees in green ared.

The pmject proponert shall easure tht BCBC norms for composite chmale
zone are mel. In particolar building envelope, HVAC scrvice, water hepting,
pumping, Tighting and elecirical infrastrciure must meet ECRC norms.

The Project Proponent ghall provide 3 ‘meter high barricade oround the
projoct arca, dust sereen for every flaar #hove the ground, proper sprinkiing and
cavering of stored matesial 1o rastrict dust and sic poliution during construction.
The project proponent sholl consiruel & sedimentation basin in the lower fovel of
the project site to tray paliutent and olaer WISIES during roins,

The picject proponent shall provide proper rasia of proper width and proper
strengih for the project before the sinn of construation.

The project proponent shall ensuse thit the L-valoe of the glass is less than 3.177
and meximim solur heat gain co-efficient is 0,23 for vertical fenestrtion.

The projent proponant stall adzguately control construction duata [ioe siica dusi,
non-silica dust, wood thist, Such dusts shall not spread outside projest premises.
Projec: Proponent thali provide sespirary protective  equipment 10 all
constructinn workers

The project groponsit shall ablaln popkiision o Mines and Geology Thapnirmmenl

for exepvation of 2ai! hefers the stan 6f cansirlslon.
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{331 The projess propenent shall sesl spuciBie prior spproval fm conceraed loeal
Anthorit/HUDA regardiiig provision of yigem deainage and sewerage system
intluding théir inteitirion with oxtcmal services of HUDGA! Ldeal enthorities beside’
othier refiired sevices befare taking up any consiroction setivity.

193] Thesite fiir salid Wests madaRcment plicit b sorniafied on the Tayout plen wid the'
detniled project for setting up the solid waste mansgoment plant shall be submitted
o the Aulhsitity wilhin one month,

[34] The peoject proponent shell discharge excess-of tréated waste waterisiorm watee
i The public deatnape systern and shall sesk permission of HUDA before the start
of construction, )

135] Tha profect proponent sholl use treated Wwater fie HVAC meke wDO cooling
instend of frésh water And shall submit revised water balance dlpgran before-tig
Bt of construction,

[36f ‘The enviconmenit tiearance granted to the Vivekanoad Ashrom Sogiety umderthe.
EPA, 1986/Eavicomment Imipiet Asgessment Npfiflcation dated 14.09.20D6 shall
not creste or confar any right 1o Land use of griject site for sstablishment o
proposed Syper™Multl Specialty Hospital which is exclusively within the purview
6f ChiefAdministaths HEDA; Pancliiale aid hinding upbn the Soclety.

[37] All zoning violafions outside the hailding linc shall be remgved and PP shall ot
create any grads.ssparation betwern the building line & cuter boundary wall. This
shall comform to appiove deawing Mo, DTP (F 2309/05 dated 30.06.2003.
Unauthorized eourdexdt fiolng pocth side (SecterT8) shell be removed &
biundary wall reconstructed =5 per appioved design.

[38) The project progoaém shmll dmplement parking plan marked “A/19° 7%
{wncmarking space for future parking).

§38] Voriical fauestration shall noteyooed 40% of total wall are,

PRIy

[@] “Coment lo Operate™ shall be obisined from Haryass, ‘State Pollatiod
Control Board undar Air bnd Watér Act and & copy shali be submitted 1o the
SHIAA Heryana.

[Pl The Sewage Treatmant Plant (STP) shall e instelled for the ttesfrnent oF the
sewnge to the preseribed smndards including odour and treated effluent will be
renyelsd t fchifve zert oxit disgharge. The istallation of STP shall be certified by
an independont expest and-a report in this regard shafl be sibmitted to the SETAA,
Haryans befors the project I commizsionad for operation. Tertary treslment of
wasis watet is mudidatory, Distharge of reatsd sovwage shall corifgrm to (o nenms
amil stanidards of HSPCH, Panthinild, Prajact Proptnent-shall irjilémont sugt ST
techinology which does not pequire flter backwash,
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Separation of the groy md black walsy Jhoild be dose by the nse of dual plumbing
line. Treatment of 100% grey waler by decentrafized teatment should be done
mﬂﬂﬂsﬂﬁﬂmmﬁmﬂmﬂdmmurﬁhuﬂd have BOD level less than 10 mgfline
and the recyelad water will bo used for fushing, gardening and DG sel cooling Sic.
For disinfection af the waated winstewater ulra-violgt mediation or oronieation
peacess ehould be used.

Diesel power generaling sefs propneed oS source of bagk-up puwer for lifts,
common aves fllumination send for dameatic wse should be of enclosed type and
confurm to rules mede under the Environment {Protestion) Acl 1986, The jecativn
of the DG mﬂulwamﬂmhnsémxmmnwhynwpmimptupm with
eppropriate stack height 1.c. above the ool level s per the CPCB norms. The
dlessl used for DG ata shall be ulta low sulphur disgel (S0pprm sulphur), instead of
Sow guiphur diessl,

Ambisnt Noise level shauld be cnmtrolled 1o snsurs.that it does mot exced the
prescribed standards baili withie and &t the boundary of the Proposed Hospital &
Sehool Projaol.

The projes proponent as siated in the pmpﬂﬂish;ﬂmlntplu.ni least 215750 a8
greea cover rea for tres plonision espeshlly ail around the periphory of the project
and an the road sides prefecably with local gpecies which cam provide protestion
agpinst nolss and suspavded pactioninte matter. The open spoces inside the project
shall be preferably landsenped snd coversd with vegetation/grass, hertn & shrubs,
Only locally sveilable plunt specics shall be used.

The project proponent thall strive 1o minimize waler i irdgation of iandscaps by
minimizing grass aree, “sing native variety, xeriscaping &nd mudehirig, uiilizing

' efficlent imigation system, scheduling irrigation only sfter checking cvapo-

transpiration date

Rain water harvesting for roof run-off gnd surfade mo-off, as pec pla submilled
should be implemented. Before rocharging (o surface mun oif, pro- wcailisil
through sedimentation tanks must be done 10 fEIROTE suspended mufes, oil and
grease.  The hote well far minwsler cevharging shall be kept at besist 3 muls. above
the highest ground wate: toole, Care chall be taken that coptansinuied watcr do not
enier ooy RWH pit. Tiue project propenent shall svoid Rein Waler Harvesting of
first 10 minutes of paln fall Bool sop af the uiliing shell bo witheut any {rks
mmterial or paint which con contaminmaes rain-wales: Wimmm and filtees should be
iged wherever roquited.

The Prajeet Brdponent thsll ensure thap geound water 1s ot centminnied dug 18
lemelie ofapuiled organic munterink. The groend warét level and iia quality shovld k=

moiioved regularly fa copeulizon with Centél Grouad Waier Authurity,
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A report on the energy consarvition mensurcs confarining 10 SASTEY conservelion
qerms finaflzed by Buresu of Energy Efficiency should be prepared inworpocating
Getalls sbout building materlals & rechnolegy, B & 1 Factors eto gndd subumitted 1o
1he SE1AA, Haryana in thres months W

Energy conservafion measures like instaliation of LED only for lighting the aread
auside the building and inside the hullding shoutd be Integral part of the project
desipn and showld be In pluee before project commissioning. Use of solar pensls
it be ndzpted to the maximum cosigy conservation.

‘The Project Proponenl shell use zare ozone depleting poieotinl meterial in
insulution, refrigetation, air-condifioning and adhesive. Project Proponent sholl alsa
provide halon free firs suppeession systeim.

The sofid waste generared shoutd be properly collected aud segregated as per the
requirement of the MSW Railes, 2000 and ps amended from fime o tme The
Projsct Proponcal shell sel up arganic wadter eonverier in the project area for
weamnent of bindegradoble waste proposed 13 be generated from the proposed
project aad vegeieble market jn the complex. The Projact Praponent shall ensure
the proper and safe disposal af spoiledironen materia) and dryfincet solld waste
should be disposad off to the appraved sites for land filing after recovering
recyciabie material

The provision of the solsr water heating system shall be as per norms gpecified by
HAREDA and shall be made operational in cach ballding block.

The traffic plan and the parking plas proposed by the Project Proponent sheuld be
meliculonsly ndhered to with furher scope of odditional perking for future
requirsment. Thers should be oo wraffic conzestion ashe the enlry and exit polnts
fom the roeds adjoining the propased projest site. Parking chould be folly
internalized and no pablie spuce shoyld be used,

Operation and maintenance of STD. €olid wesie mapagement and elecirical
Infrastracture, poliution conwal measdcs shall be ensured even after the
completion of praject.

Different type of wastes should be disposed off ae par provisions of mimicinal
<olid waste, biomedical waste, hazardous wiste, evatte, batteries & plastic rules
made under Envivonment Protection A<t 1686, Particularly E-waste ond Baftery
wacte shall be disposed of a5 per existing B-waste Management Rules 2031 ond
Hanedes Mansgement Rules 2001, The projsct proponent sheuld mainisin a
callection center for E-wagle and it shall be dieposed of m only registered and
authorized dismaniier / recytder.

Standards for dizeharge of envicomuenisl polluants as enshrined i various
gelicgules of rute 3 of Envirmonment Prolection Rule 1986 shull be strictly complied
with.
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The project groponsnt shisil make provision for gusrd pond and other provisions
for safery against failure in the operation of wasiewBlsd frestment f:.cillfits. The
projeat proponent shall also jffanti fy-accoptable cutfoll for rested cffluent.

The project proponaat sball ensuure thal e stack height of DG sets is & per the
CPCH guide lines end also ensure thai the emission standards of noise and alr o
within the CPCB presuribed fimits. Nolse and Emission level af 135 sou gronier
mnmxvammﬂpaﬂcammmm for high capacily DG sets.

All eleciric supply excseding 106 amp, § phuse shall enaintain the power factos
between 0.8 lag 1o | sl the point of copnestion.

The project proponent shail infmize beat island efect (hrough ¢hading and
reflective or pervious surfoce 1astmpd of lord puripce-

The project propanent stail ot use fresh water for HVAC and DO eooling. Afr
busad HVAC syatem ghauld be sdopled and pnly treated waler ahyali he need bY
project proponent for conilng, i€ isat all nesded. The Project Proposeat siall
alss use evapoative cooling \echuology snd double stage cooling system for
HVAC in ooder to reduce wiler consinmption. Further lemperaruss, reiative
hmidity during summer and winter swasons should be kept m cpaimal level.
Varighle speed drive, bsst Cp-efficient af Pecformance, o5 well a5 aptimal
integrated point inad vatise and clnimum outside fresh sir supply may be reagrted
fur conservation of power and waler. Coll type cooling Dt: Seis guall be wyed for
wiving cooling wWiles consumption oo water ¢oobed DG Sets

The project proponent shall smare that the tanstormer is constragied with Migh
quality grain orienied, oW loes silicon steel and virgin slectrolyls grivle copper.
Tha praject preponsnt <hall oblain manatactuier's ceriificate also for that

Water supply shall be mcterad ampng HiiTorent peers afutilities.

“he project proponsat shall snuee it et velpgity from the plack should be
sufficiently high. Steck shatl bo designed in such o way that there is no stedk
down-whash under aay metenrolpaical conditions.

“The project propeneni s5al provids water sprink!ing system in the proicet area o
suppress the dust in aduition w the plreaty supgested mitigation tegsures in the
Adr Environmest Chepter of EME.

The Project Proponent shall edopt adequate Al rollution Contsel Meanires 10
mitigate the air palivtion problem and also ensure L0 provide sulfisicn spycs for
parking of vehicles 1o avold any congestion on the road dupmg penk season.
Parking space shouid be esleulil=d keeping m faind that much moTe SPERT is
required foz trucks 10 ol and maove as cemgared to smaller veliieles.

The Project Proponest shall cosure that no dust |5 mised evel duriig peak suason
pprrstion phass, B AL standards mist De mialiaimed during Tnh sunsind gtion
and operation phnse.
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jue] The Effluent Trestment Plan of 165 1D capacity shall be installed for \reatmeat of
pracesaing water (effiuent). The projett prapronent shall ensurs that ths wasie walse
generation as well s values of different parameters of effuents sheuld conform
i the slandards as preseribed under o Hule 3 af Environment {Protection) Rules.
{986, The project propongnt shall not discharge the effluents in the public
sewer/train,

fafl The project proponent shall provide sound reduction technigues during day time.

[ag] The project proponent shall disposs of Bio-Medical waste as per Bio-
Medical (Management & Handling) rules 1998,

[ab] The project proponent shall ensure proper Adr Ventilation and light system in the
basements arex for comfortable living of human being and shall ensure that
aumber of Air Changes per hour/{ACH) in basement never falls below 15. In cose
of emergency capucity for increpsing ACH 10 the extent af 30 niust be provided by
the project proponéit

jall  The green space (21%) of plat ares shntl be developed bufore the profect site is
wavisited after rermoval of all deficiencies by 2nd of Wevember, 2014,

[aj] The project proporent shall provide free medical-nid 1o 2% of the poor palients 13
per the assurance given to the Authority.

[ak] ‘The project proponent shall provide green aref on lerrace and roof top.

[al] ‘The project proponent shall install solar panel for energy conservation.

PART-B, GENERAL CONDITIONS:

[il  The Project Proponent shall ensure the commilments made in Form-1, Form-1A,
[-:mm and other documents submined to the SEIAA for the protection of
enviroarneat snd proposed environmental safeguards are complied with in letter
and spirit. In case of contradiction betweon wo or mors dopitments an any point,
{he most environmentally friendly commitment oa the point sholl be token as
commitment by project proponent.

{§] The projecl propunent shall aizo submit six monthly reports en the status of
compliance of the stipulaed BEC coaditions including resulis of monitored dala
(bath In hard copics as well as by e-mall) lo the northam Regicnal Office of
MoEF, the respective Zonal Office of CPCB, HSPCE and SEIAA Haryana.

[iii] STP and ETP oullet after stbilization and stack emission shall be monilared
monthly. Other environmentsl parametars and green belt shall be monitored on
quanerly basis, Afler every 3 {three) months, the project proponent shall conduct
environmenial sudit and shat! 1ake garreative measure, if required, without delay.

fivi The SFIAA, Heryana reserves the rigit o add additional safeguard mepsures
subscquently, if found necessary. Environmentl Clearsnce granted will be
revoked {Eit s Toumd that falsc information has been given for getting approval of
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this pruject, SEJAA reserves (e tight 10 mevoke e slearance i conditions
utipuluted arg ool implemened 10 (e sylisfaction al SElAAMOEF

Thic Project proponent shall not vialate uny judicial prders/ pronguncemsats nmuicd
by sy Conrt/T rituunl.

All other statmory clearanees cach s (e approvals for sirags of diggel from
Chief Conroller of Fueplosives. Fue Depariment, Civil Aviation Doparimens,
Forest Conservalion Act. 1980 and Wiidlife (Protection) Act 1972, Forest Act
1927, PLPA 1900, ere. shall be obtained. as applicsble by project peoporents fram
the rezpective authorities prior 0 constewerion of the project. '

The Project propanent shound inform the publle thatl the projeot his been peeorded
Epvironmen Clearance by the SEIAA and copies of the clearance letier arc
svailable with the Haiyane S Poliuticn fontrol Beard & SEIAA. This should
bo adveriised within 7 days from the jate of issuc of the clesrance felier 44 Jeast 1
(wo jote! newspapers et urv widely sirculated in the reglon and the copy ofthe
sume should be forwarded 18 SEIAA Haryane. A copy of Enviroament Clanrasce
gonditiens shatl aleo be puLon project proposent’s web site for publis awarensss.
Under the provisions of Environment (Promcation) Act. 1986, lega! ucrion shall be
initinied against the Projeel Proponsit i 1t was found thot eonsiruciion af the

project s been siarted etore obialning priet Environmential Clearance.

Any appeal apainst the This Environmenial Clearence shall He with e Haronal
Green Tribunal, Af preferred, withis o perind of 30 days 43 prestribed under
Saction 16 of the Natipnal Grezn Tribtinal Act, 2010

The fund cer-anarked for anvironmsnt protection mesuarsy should be ket in

sepuerate  account wnd snould not be diverted for other pUposes and year wise

sxcpendilure shell be reported lo 1l SELAARO MoEF, Gol under rules praseribed
for Environment Audit.

“The Project Proponent shali a5 Wynt o vehicle during congErusien/uperaion
phasc enor the project preniipes Wilhout volid “Poflutien Urndes Ciernteo]”
cestificpte from coiwpetent Authority.

Nodnl Officer nominmied &Y ROoMEC  Kamumt shll Be responsible  for
imptementation of all condizions of Environmenial Clearance letear.

The project propanant shall seek fresh Environmentil clearance if ot ooy strge there
i change in the plosaing afthe prapoesd project.

The proposent shall spload the sates of spmpliance of the stipineed EC
condidons, Ineluding results of monitored date on thetr wikstl= pnd shall ypuiate
the same perindically. Ti shall wlulmpeonsly be sunt 10 he feslannl Oifice al
MoEF, the respective Fonn! Ofee o CPEE and the BPCE. The ciilesia pofiumnt
\gvels nbrely; SPA REMML Sy, MNOE (urpbitod jevely av weli as sinek

erissione) or erten shatnrd] [eETNeRrE, miiented fer the prafedi alabl ba
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monitored and displayed st 2 conveniemt tacation near the main gate of the
company in the publle domain.

The cavironmental sistement for cach francial year ending 21" March in Form-V
as |s mandeted to be submitted by the project proponent to {he HSPCB Panchkula
ss preseribed vader the Environment {(Protection) Rules, 986, as amended
subscquently, shall slso be put on the weheite of the company aleng with the siptus
of complisnce of the EC conditions snd shall also be sent to the respective
Reglonal Offiees of MoEF by e-mail.

The projéet propenenl s responsible for complisnce of all conditions in
Environmentol Clesrarce letter ond project propanent can not absplve himself
nerself of the responsibiliy by shified it 1o any conlrectot engaped by project
proponent.

The ¢nvironmental glearance granied shall ke limited to e issue conesmring the
envivonanent and all othér issues like ownership of land, lease of land, purpose of
he lease for aliotmant of iand by HLUDA, FAR covered i allowed of any other
connegted Issue anci any other legal jssue/touTl Cass ote. will be decided and
considered by the soncemed competant autharity anly.

Corparate Environment and Social Pespansibility (CSER ghall be laid down by the
praject pragonent (2% shall be sarmarked) 1s per guidelines of MoEF, Gol Office
hizmomnddin ¥a, L110134 prn0a-aaL Il dated 180532012 mmd Minlatry of
Corparate Affairs, Gol Notificmion Lnted 21.02.2014. A separale audit slatement
chall be submitled in the compliznce. Environment related work proposed o be
exeeuted undse (hls responsibility shall be undertaken gimuliazneously. The project
oropanent shall select nnd propare the list of the work for implemeniation of CSER
W its pwn chofee and shall submit the same before the start of constrpction.

Y
Member Setrainry,

Stage Level Environment [mpoct
Aswessment Authority, Baryaos, P:ugh;uh.

BE SRR

A copy of the sbove is forwarded io the following;

The Additional Divector (LA Division), MOEF, G0, CGO Comglex, Lodhi Boad,
New Delhl,

The Reglenal office, Minisuy of Environment & Forests, Govt, of India, Sestor
31, Chandigarh.

‘The Chairman, Haryans State Poilution Tontrol Bozrd, PEL

\

Bember Botretary,
Stute Level Environment Impoet
Assegsprent Authority, Haryuns, Panchhula
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Provislonal registration No:0608800080

GOVERNMENT OF HARYANA

District Registering Authority
FARIDABAD

CERTIFICATE OF PROVISIONAL REGISTRATION

This & to cerify that QRG Medicare Lrd localed at Plotoo I, Secror 16 owned by Mihinder Singh Tauwar has baen
granted provisional registrzbon as a clinical establishmant unoer Section 15 of The Clinical Establishmenis
(Reglstration and Regulation) Acl, 2010. The Clinical Establishment is registered for providing medical services
as & Hospital, Polyclinic, Physiotherapy, Infertility Clinic, Dental Clinic, [slysis, Dsy Cure Cantre,Mobile Clinic,
Pathailogy, Haematology, Biochemistry, Microbiology, Genetics, Collection Centre, Xray Centre ECG Ceatro MRI

Conitre, DitraSound Cantro,CTSean Cenire, Dexa, Mammogrphy Under Allophathy System of Medicine.

This Garilficate ts valid for a period of one year from the date cof issus.

DRA: Farldabad
Designation of the lssuing Authorty
Pleee: Faridabad
Date of lssue; 11/61/2023

Terng and Conditians of Registration*

1, The holder of this Certificate of Registration shail comply with ail the provisions of Clinical Establishment Act
{Reglstration and Requlation) 2010 and the Rules made thare undsr.

2. The Certificate of Regisirstion |s net transferable. The Cerificats of Registration shall be displayed Ina
prominent place in & part of the premises open to the publio

4. Any change of ownership or change of categary or change of management or on ceasing to function as &
linical e<tablighment, the certificale of registration shall be surrenderad to the autharity and application for
fresh reglstratlon submitted,

A dditinml terms and condiiions s 25 siipidited By te gpproprinle rERinannl AU,
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IN SECTOR-15.

FOR FURPOSE OF CODE 1.2 [XCVI] AND CODE 63 [8] [Ill} OF THE HARYANA BUILDING CODE-2017.
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FORM V {See Rule 14}
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Oxoupser of o IndLmtry Goeration or proe - Pagd Mg 01 Secher -16 Fandabard
(] Indhistry cetegeny Primasy-{STC Cade] Sedondary-{STC Cote) - Orange
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Water and Raw Matorial Consumption
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PART C

Pollution discharged to snvironment)/ unit of output.
[Paramurtar a: spocified In the comgant vsug)

Iﬁm ag gecified in i he comsent raued) Petiction Cuemry of pElisant: Concontration of Purdeniaga of Dackarged pebutants n

witrintion Fram _ {massf day) dcharpes prescribed standards {may sokine) with e (4] Water [b] A

Prllyons Gimntinyg of poléaans Concenmration of pelitants Percenimge k= of varption fram
Dfacharged (mass/day] diecharpe M valumsa) peuietibed standnrd with mzore
ETW BT
Water  BOD 0.08kg 15 mgf1
coD 0.24% kg 43 mgf1 well within Limit
55 0.07 kg 12 mgf1
Al 5P B kg [ day 0.14 gm/kwh
502 ND 34 mg/NM43 well Within Limit

NOX 1.31 Kg / Day 1.22gm/ kwh
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Emvirammantal Consiniclion of Hospital & Schoal prejact at Plal Ne.1, PageJ of 15
Complance  Report af Sector-16, Faridabad, Harana
EC Conditiona

CHAPTER-1

INTROOUCTION AND PROIECT DESCRIPTION

13 INTRODUETICGN

Construction ol Hospital & Schoo| project-at Plat No. 1, Sector-16, Feridabad, Haryaoa, han
being davwloped by M/s Vivekananda Ashrama. Bullding plans ol the project have bien
appraved by Tewn and Country Desartment Haryona.
fhis project has  been  granted  envircomental  clearance  wide  letter  no.
SELAA/HR2014/1511 at dated 26th Movember, 2014 by the Stste Environment impact
Bssessment Authority, Haryara,

1.2 PROJECT DESCRIFTION
Tha descripticn of the project hias been shown a3 below:-

Table 1.1: Bricf Description of project

si. No. Derption Details Uit
1 | Pt Area 002865 | SOM

|2 | Propused Bullt Up Ares [Schaot + Haspital | 926182 | SOM

3| Fresh Water Demand 1 214 kLD
Il Total Waste Watet Genersted(School + Hosplial) 211 KLD
5 | Capacity of §T7 for HospitelSeber == W0 | KD
6 | Capacity of ETP for Hospital 16530420 | WLD
7 Tots Power HE’E;.H!’-E‘I’T)EI‘IT 32125 KvA
B | Solid Waste Generation i 1068 kg/d
5 | Tatal Parking oS £cs
10 | Heightof Buildmg 2210 M

13  PRESENT STATUS

Canetructian is completed. Hospital and charitalile sciool arz pperational

CLASSIFICATION | PUBLIG
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Envlranmental Consiruction of Hospital & Schoal profect at Flot No.1, Page §of 15
Gompliance Report of Suoclor-16, Faridabad, Haryona
EC Conditions

5. Conditions of Envirenmental Claarance Status of Compliance

Ha.

sllawed to contamination watercourses and the
dump alte for such materlals must be secured so
that theey should pot leok into groundwator and
any  harardous  waste  genedsted  during
eonstrection phaze should be disposed off as per
ppplicable  rules and  norms  with  Recestary
approvel ef Haryana Stale pallution coatrol Doerd.

allowest to contaminate water courses and thel
dimp sites far such material and no leachingl:
Toumd into the ground water

The diese] generator sets o be used during]
construction phase should be of low sulphur dictel
type and  zhould confirm to  Enviroomeent
(Pretaction) Rules prescribed for air and oo
emission standard.

Low sulphir diesel was used for Funning the BG
sets during the construction phase of the project;
Al diesel power gorerating sty wersused wat)
of “slient type™ to provent noke-and shoeu|
conlermad to the rules made under Endronment)
[Protection) Act 1986, provcribed for air ang nofse;
enission starndards,

The dimset regubred for operating DG sets shall be

from chief controlier of sxplosive shall ba taken

ctored |n underground ank if required ceasancaliaken o ensure compliance of &l the

Al the Aeceszary pracautiond oie—bermann

normrs. The guantity. of dissel stored  is—uiE
mirimal =0 approval of chisf controller of|
explesives sowas not requined.

92,

Ambient nolse levels should conform to standards
heth during day and nleht. pcremental pollution
joads on the ambient alr and nolse quality shousd

be clasely monltored during construction phase
Adeguste measures should be taken to reduce
|grmbienl alr and noise level duting Codmstruction
phaog, w44 to confirm stiputated Commercil
standard

10,

Fly ash should be wsed as bulding marenials in the
eonstruction as per the provision of fiy ash
notification of September 1999 and amendmant 13
o 1Y August 3003,

Amblent alr ¥ noise monltadnid are submitted
algng: with this six monthiy compliance. as the

Fosmtal s i operation

Fly &sh | besvans wed by the construtton
agwncy. 82 and when dvalablz as per the
provisent of tna fiy ash notification of 149 1993
and as amended on 17.8.2003,

11

Slorm water conteal and (s wse as por COWE and
RIS standerd fof varous applicetions ahould be
prsuTed.

Stoem walter grains Seesfesewing constructed
tw rectiarge pits for rechange of ground water, a5
per Cestral Grouosd Water Board and BES
|.1n.n_d:.rd5

Water demand during canstruction phase should
te reduced by uses of premin concrate; curng
agent and piher pest practices referred.

Premis concrete andl curing sgent and other
lpractices were wied 10 ave waEler

13,

Aoof shou'd meet prascribed reculfnmants a5 ger
snergy  conservation building code by wing
appropriate thermal insulation materdaly 1o fulfill
reguiremants.

| Camplind

14,

Opague wall should mest piEEI‘IbIEI ritul rements
a3 per epedpy commsarvation Bubllding coda which &

Opaqiiz wall & bafag iuedion been corstrecied
for 3l air conditianed spaces and meeting 1ha

progosed to be mandatory for all @ conditiored | ptescriptive requirement  as  per  ENefgy
spiaces while It is desirable Tor non ale conditioned| conservation building code
spaces by use of appropriate thermal maulanon )
| fulfill the requirements. B _ || i |
CLASSIFICATION | PUBLIC
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Envvircrmantal Construction of Hospeal & School project al Mat Naf. Paga 6 of 18

Compliance
EC Conditions

Report of Secior-18, Farkiabad, Haryana

|

5.
N

15.

lin the proposed cite, clearance dider Fufest s sieaiy-Seenm e sringd znd submithed,”

Conditions of Environmental Clearance Sratus ﬂffﬂmpTH‘l:l

obtained for dtrectural safety of e building due mrinf_Ll-" o carth quake_wae et _--while
earthaquake, adequacy in firefighting 2quipmen: ele | desiEming the bullding Forest land is not H'ﬂmlwfl!
gs per national bullding cads inckiding protoction in the  sropesed  poject  Structurl if

mensures for light ste 1F 2ny forest land 1 involved |certifieate and approwsl of fire flghting :chmg:

comservation act shall be taken from competen
autharity. |

1E.

shall construct 5 nos. of RWH pits For reshsrging FWH pits Hae biwen provided st site,
the ground water within the praject premises.

fain water harvesting. pits shall be deskgmed to)
ke provision for silting chambar and remensal af
fonting matter befare entering harvesting pit.
Meintenance budget and permen responsible for
mainterance must be provided, Core shall aleo be
taken That comtemineted wator do net Enter any i
RWNH pit.

7.

PR 5h||lprml.nz adequate fire safety s B Preper wifoty medsarel Gase SeEnUEE (=l
equiprrents #: requited by Haryana Fire Service nclidunn; :mﬂstrur:tlnn chase.  HOE  hay _'ugn
7009 ind Instructions tswed by the local|gialied tem e Seeeie ehich | |3 i) wiig]
autherltiss of fire from tme to time, Further the ,_u_‘..;-. LENE
praject proponent shall take recsssiry permistion [
regarding fire safety schume’ MOC from competet |
authority as reguired,

1=

13

=y pawer supply fronT any extermal power utility, =

The Projrct Proponent shall subsnit assurancs {roin | Letter from [HEVH for 7175 ®VA power spphy
the DHBVN for supphy of 3125 KyA of power Supgly | s sesreiss Gomibin s suimiied.

before the stort of construction. In na case project
will be operational sulely on generatof without

Detziled caltulation of powsr load and ultimate|Detailed catculation af rmr-r Icad and witimate
cower load of The project shall be submitted toipower icad of the project b <loady-Sesndis
DHIVE under wtimatian ta SELAR, Haryana before | suamited

tha =t af constrction. Provisions skall be made)

for electrisal infrastructure b0 e project area, _ i - _ I _ il

20

cobstructed.

The Propect Proponent shall not raie  any E_.-r'-n.uru
constructhan n the matural lerd depression f
Mallah [/ waker course and shall enoure that Lhe
noturdl flow fram the Mallah/wates course & Aot

T aporoval oF competent uiharty shall e | Gam auitwn akan—w-—strictoral safety Vet

The project proponent as stated in tha prurpuﬁul Ihis l.uns.llli:m o — =Tl md!

L

— e ————————

The PP shall keep the plinth level of the |1'|.-I|.|-I|I1'I-].'1:ml'l;'l|h‘-'ﬂ
blucks sufficigntly abowe the laval ol the approach

yoat te the Commertis| project as per prescribed

by-laws, Lmis of the other areas o the
commercial project shail-zlso be kept sultably o as|

fen v flooding |

Construction shall be coreled oul so that d.m;u\ru, T T —_—— lifd:

poputation does: nol esed @y sperewvel 3y

CLASSIFICATION | FUBLIC
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Page 7 of 15

5
Mo,

Conditions af Emaronme ntal Clearance

Status DI'EM-F - .Iﬂll'lfl"" ce

Diveetor General Town and Country Dapartment
Haiyar.

23,

The PP shall submit an ulfidavis with tha
declaration that ground water will not be used for
the constriection and only tredted wates shouwld be
used for construction.

comploted and no grodnd water haeSeenaRs
used for construction gurposa.

The comstructon work of (he project has been]

The PP shall not cul amy existing tree and project
landeesping plan shaould be modified to inchade
thasn trees Ingreen area.

Chmpllad,

5

The PP shall ensure that an ECBC norm for
lcompetite elimate rome m mer In particular
buliding ervelope, HVAC senvce, service water
weating,  pumping,  ghting  snd  electrical
Infrastricturs must meet ECAC notms.

Complied and the entire infrastruetura, providsd
Ir 1l projpect. meet the ECBE noamns,

The PP shall provides 3 m high bamcade around the
project area, dust screen for every floor above the
ground, proper speinkling and covering of stofed
material 1o restrict dust and alr polution dunng
EnnstTUEtHIn.

Complied.
|

The PP shell eonstruct 3 dedimentation basin in the
Icrwrer fevel of the project sito to trap pallutant and
e warts duiring rains

Comphied,

(coefficient ia 3,25 far vertical fenestration

Thiz PP shali prowide propar Rast of preper width

start of constroctian.

and propes strength for the projeul beloe the!|

Complied.

Hhe PP shall ersure that the U value of the glass is
lggs tham A.17tsnd meaximum solar beat gain

I'.'iamr.ilh:d.

he B shall adequately comtrod construcbiun dust
|like sllica dust non silics dust, wood dist. Such
dusts shall not spread cutside project premisei. PR

Complied and the construction workers wie
aguipped with resgiratony protective . equipment
during the constriction phase of the project.

shall pronvide respiratory profective equipment ta
all nonetruction witkers

L

The PP shall obtaln permission of mines and |Comolied
geoiogy department for excavation of soll before

the stait ol canstruction,

3z

The PP thall seek specifie nrior aporoval from | Compiled
concorned  Ioca!  autherity/HLIDA  regarding,
provision @f starm drainage snd sewerajge syram,
including their integration with extermal services of

HUDA/ Local Authority beside other reguired| |
services before raking up any construction activity.

33

The site of solid waste managemam plant o8|Cpmphied
egrmarked on the leyoul plan and the detailed
preject For setting up the solid waste managsment
pian shall be submittedd 1o the authority within ong

fe!

menth
The PP shall discharge wibecs of traated m:_l_g|Purrn.ss.lr_'n for discharming the axcess of hreatsd)|

LLASSIFICEATION | PLBLIC



Environmantal
Compliance Foport of

EC Conditlons

Construction of Hospital & Schoal project at Plat No. 1,
Sector-16, Faridebod, Haryana

1233

Page S ol 15

g |
N

Conditiont of Environmental Clearance |

— P ,

water/ storm water in the public dralnage Fystem
ariel shall seek permission of HUDA kefore the start
of construction,

wilile waler | storm water in the public drainage| =

gystemn  hes—=lpandy —ssshpay oltained
suibimiitied

it

The PP shall use only tredted woter instead of for
HYAC make up/DG cooling instead of frash water
and shall submit redised water balance Glsgram
before the start of construetion.

The same avs-e=asyas comphed and sobmit :_
Al

The EC granted to the project under the EPA 15966/
Ervironment Impact Assessment Metification, 1008
shall ot create or confer 2my right to Land Use of
tha project site for #stablishment ol proposad/

Super/ Mult specialty hospital which |5 eeelusively
within the preview of Chief administrator HUDA,
#anchiuba and binding upon e sodety.

At il sappplisg Ml

37, |AN

All 7oning wialations outside the bullding line sha.ll,
he remaved sad PP shall not create sy grade
separation between the puilding line and outer
boundary wall. Ths shall eonfirm to Bpprove
deawing na, DTPFL209/08| dated 20.06.2003.
Unautharized entryfest facing Maorth side (Sec-18]
shall be removed and boundary wall reconstructed
a6 per approved design.

Agreed and eomplied

The PP shall imglemant pariing plan marked "6/ 19
77 {earmzrsing space ferr future parking ).

'u'r.-nh:al fenastration shall not eseesd 805 of toral

|3EI.

el aree

Operation Phaie

Compied

Campliad,

Conditions af Environmental Clearanes |

Status of Compliance

“Conient tn Oparate” shall be obtained from|
Haryana State Pallutlan Comml Boand under Ak|
diid Water Act and & copy shall be submitled ba)
1he SELSA, Heryana |

CTO Bas-Beeres nbt"-mod from HRRCH l.'rnﬂ' ul
twe CTO 1 attached with this reporl 25 Annaxung |

semange generated 10 DE prescribed standzrds
inchuding ndour and rested  effluent wll be
recyeled ta achisve zero dischargs. Instatlation of
|STR whall be certiflad by an Independent =spert
and = Tepert in this segard dhall be submitted (o
SERAS Harysna before the project is commisskoned
far oparation. Tértlary treatmant of waste water &
mandatory, Discharge of treated sewage shall
canfirm Lo the norms and the standards of HEPCR,
panchhula. PP shall implemanst such STF
tachnaingy wivich does not requlie e backwash

Saparation ‘af blagk and ey wiater should e

The 5TF should be installed for the treatment of | Yis

capacny h3e beon provided A the project stz
checknd pn regulac bl The treated whter

e = T PITET (B

Yoz .|.1|.1ar.:||.mn:|fnr?‘-,| and bLl.LI.H\.dlDf j5 dana by

done by usk ol dual plumbing line. Treatrment al

a Sewage Trastmen Plant [STP] of adequate]
The ndequacy = well a= cfficency i= bﬂlnﬂ;u.

hairyt used in lhusning ond hortieltore within e

the s of dusl phimbing e s, AL grey

CLASSIFICATION | PUIBLIC
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Erwirpnmantal Canetructinn of Hospltal & School project at Piot No.1. Paga Dol 15
Compliance Roport of Buctor-16, Faritabad, Haryana

EC Conditlons

s.Mn|  Conditions of Enviranmental Clearance Status of Compllance

100% groy water by decentralized trestment
should be done ensuring that the re-circulated
water should have BOD maximum 10 ppm and the
recycdlad water will be used for frishing: gardening
and HVAL makmup and DG 52t -cooling and runming
ol fountatn in the witer body if any,

watnr ae well a5 tlack water |3 treated in STP. The| |,
racycled water 15 well within the permissibsbe)
[bimits and i used for flushing and gardening. 1115
alse eanfirmed that UV systom has been provided
with 5TH,

For disinfections of treated waste witer ultra
violation radiation or ozondeation should be used,

[iesel poiwer generating sets proposed a5 Aairce
ol backup power for Efts, common eress
ilumination and for domestic use should be of
erclaved type and confirm 1o the rube made under
Emviranmment Protection Act, 1986, Tha locstion of
DG ssrs sheuld be in the basement a5 promized by
the project proponent with appropriste stack
height | abova tho roof ievel a= per the CPCH,
pomme. The diesel used for GG showld be low

sailphur

Fu:-n‘ gisinfection of wasle water we are Lsing ultrn

|||-|.!|'_\-=ed h_,r;m antd rryn!‘m-m to ruliss matde under
Ervirenment (Profecton) Art 18986, prascribed for)
sir and roise emission standards as per CRCB
puldelires. Stack hebpht wil-kei maimained a3
per CPCH namms.

Ambient Moise level shoold be controlied ta
prsire Lhat 1t does not exessd the prescrbed
ctandarets both within and at the boundary of
Proposed Commercial Compian

Campliad. Test nzporT amsched,

The project proponent sbould mudntsn at lnast
F1L57% as green cover ares for tree plantation
especially all around the poriphery of the project
size and on e road sides prefecably with |ocal
species o as o provide protaction  ayainst
pardeulates and note The open spate |Akide The
alent shuild be preferably landscapod and covered
with . vegetation/grass, herts and shrubs only
{peally availablio plant ipeeias shall be used.

Yes, sttenuation factor has been achleved by
das il deigning proen beit along the poriphent
of the pioe and wll—ssaionning—ie—tha—day
arvilpepyiding aaiisl  rught  moise
Sl AT —prasrrine tl -~ —enmmaorgial fand- e
Thie e spaces inside (e plot has been sultably|
lapsecaped and covernd with  vegetatian - of
Iredigenoes wikriety

§¢ ae | C WA ALal

Thee PP shall strive 1o minimize watet fn birjgalion
by minknizting grass Brog using mAtWe WATIETY
sorscaping, and  mulching,  wtilizing  officiont
Irrgation systemn, Scheduling imigation enly after
chpcking evapo-transpiration data.

Ths samie has bean taken care al,

ftain wzter harvesting for roof run-oll and surface
rumeaff, a5 per plan  submitted should be
implemented. Before rechirgleg the surface fun
off, pre-treaiment through sedimentation tanki
must be done to remove suspended matter, of

the ground water tabse.

and grease. The boro well pipe for raimwstes)
rechariing should be kept #t least 5 mis, sbove,

Tre same has been :umlle-n'.

|

The PP shall ensure that grounc ml.af 5 not
comtaminated dus to lpache of spoiled orgaii
matertal. The ground water lewel and itw fualing

should be monltored regularly In cansultation

it T ensured  thal pround  water s )
conmminated due to loache of spofler organic:
material. The quality of ground water shsil-Beg
memtored a5 per regUIrement. |

CLASSHFICATION | BLIRE

1%
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Enviroamantal
Compliance  Repord of
EC Condftions

Construction of Hospikal & School project at Plat Na.1,
Secior-18. Faridabad, Haryana

1236

Page 116015

5. Mo

Conditions of Emuironmental Clearance

Sratus of 'I:n.rh_'!pﬂm

L

| paliutants s enshrined In various schedules of

rule 3 of Environmental protection Rule, 1985
shall be strictly eompiid with.

Tha PP shall make provisions for guard ponds and
ethior provisions for satety aj@inst fallura in the
operation of weste woter troatment faclitizs. The
pp shall also identity acoeptable outfall for treated
efluant.

The samve has been compliad

The PP shall =nsure that the stack heght of the DG
st s a8 per CPCH guidelines and élso ensure that
the emisslons standards of nedee and Al are
within CPCD prescribed limits. Nelse and: emitsion
j=vels ol DG sets >500 KVA shall be as per CPCR
latest standards for high capacity D6 sefe

The sarrie has Besn comolied properhy

Al electric supply Escesding 100 amp, 3§ phase
chall maintain the power Factoe between 0.98 lag
ta 1 at the point of conpaction.

The same has been Camplied,

<l

The project proponent shall minimize heat island
effect through shading and feflective OF pravices
surfece indtead of hard surface,

Complid.

The project proponent shali ot use frash water
for HYAC and DG cooling. Air bosed HVAL system
should be adopted and only treated water shall b=
wsad by PP for cooling, I it is-at afl needed, The PP
shall also use ovaporative cooling 1echnology @nd
|dpubie stage eoaling systom far HVAL [m order. to
reduce wetes consumption. Further temperaturs,
rolative humidity during  summel and wintsf
seasons should be kept at aptimil fewel Variable
wpeed drive, best ee-effident of parformance, aa
well an optimel inegated point lasd walue and

far censervation of power and water Codl type

waler consumptian for water cpoled DG se.

iR cltside fresh 2i supiy mey be esored |

cooling (G sets shall be used for saving cooling,

This anrmiE nas boen complied.

The project propenent shall ensom that the
transformar b5 canstructed with high quality grain
orienteti, low loss shiicon stesl and  virgin
plectrofyte grade copper, The project proponent
shall obtain manufacturer's certificate alsa for
that.

The tame has been Complied

Water supply shall be metered among uﬂHtr-Ent
ysers of utilitjes.

ﬂa—-uuﬂ:iﬂ: is compslleed.

LIS

The PP shall ensure Lhit exist velority from the
stack should be sufficiently high. Steck shafl be
deslgnad In such o way that there s no stack down
wash under any melsorokogical copditions,

The m;i:t hzight s u}.ﬁ]‘iltlem hEIlH:I. ;rld as et
CPCH norms,

ab:

The project proponent shall provide  wates

sprtnking system in the preject area to sUppress |continued

The waimne s being camed oot and shall b

CLASSIFICATION | PUBLIC



Environmantsi
Complisnce  Rupoft of
EC Canditione

Construction of Hospltal & School projoct a1 Plot o,
Sector-16, Farkdahad, Haryana

Page 12af 15

5. No

Conditions of Emvironmental Clearance

Status of Compliance

the dust ih addition to the alisady supgested
mitigation  measures im the Ar EmdronmeEnt
Chapter of EMP

-

measures ‘to.mitigate the air pollution problam
and alse ensure 1o provide sufficiont spaes for
marking of vehicies 1o avold any congestion on the

The PP shall adapt sdequate alr pollution contrall

atdrpred 1 mitigate the i pallution prublm

avod any congestion on the road during pﬂq)_t

At pollution control moasures sholl-ears Beimol

sufficlont parking space has been provided. tu =

raad during peak season. Parkirg space chould be | s=ason. e~
calealated keeping in mind that much mare space
is required for trucks Lo tery dnd move 33
eompared tosmalisr vehickes

el

.

The project progonent shall eosure thu e dust i |} et be-g uri's'ﬁned that mo dust & rased
ralzad even during peak seasnh aperation phase. |during  pesk s=3son oporaticn  phase

eonstruction and operation phase. :suurn-lun prhasi of the peoject.

WAACH standards must be maintained curing ooth |standanes ssalbese  malntaised duting l:ﬁi ;

The effiuent treatment plant of 165 KL capacity The same i compfied

water (offinent]. The project proponesd shal|
ensara that the waste water generation as Wl
values of differant parameters af #iflusst chould
eonfiorm to the standards 2s proscribed under a
Fule 3 of Environmaent |Protection) Fukes, 1988
The project proponent shall not dischasgs the
effluents i the public smwes /drsin.

The project progonent shall  prende -'m:lnrt"l‘hs shall b taken care of and complied.
reduction technigues during day time.

The project proponent shall dispose ol biss | The same has besn complied,

‘medical waste as per BioMedical [Management & i
‘Handiing) fukes, 1995

The project proponant shall ensure proper air Thivsame has been taken care of.
vestilation and light system in the bausments sms
{or eomforranle Udng of bumaen being and zhall|
gneure thas number ol Alr Cheangas per hour ||.|'4!.'.Hp|
in basement never falls beiow IS 0 case of|
emergency cipacty for |noreasing ACH to th:i
extent of A0 must be provided by the project)

propenent. E

al

The green cpace [21%) of plm ared. shall be |Cm1nll=d
deveioped belore the project site is foisited :fterl

ramoval ol all deficiences by end of November. |

2084 |

The project proponent shall provide fren rr-wdrcnl' bbb '+ camplied 1o
aid to 2% of the pour poliénts as oar the|

SsSUrANCE gVEN to the authority

al,

The projesct proponent shall provide. green gres an i Ehall Le complisd
terrace and roof bup

The project proponent shall nstall salar panet fn-rl Lolar 'panr'l |rt-'t-!-|l=d

Enengy cansenelon,

PART-B GENERAL CONDITIONS

CLASSIFICATION | FUBLIC

shall be installed for trestment of procsssing I
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Ervvironmantal Construction of Haspital & School prejes af Plo Ne.1, Pagn 130l 15
Compliance Report of Snctor-16, Faridabad, Haryuna
EC Conditions
— - e e e e e
5.No Conditions of Evironmantal Clearznce status af Campliarce
1. [the PP shall ensure the commitments made [ |Apeedrloind

Form-1, Form-14, EGJEMP and other documsents
submitted to the SELAA for the protection of
prvironment  and proposed | enviconmental
tafeguords are complied wirh in iEer mnd spErt
In ense al eontrodiction batweon two of more
documents  an any  point,  the  enest
srwimnmentaily  fdendly  commitment on the
point shall be taken as eommitment by project
Ermpanent.

The PP shall also submit six monthly repoers on | Being compled on regular basis
the status of compiance of the stipulated EC
conditions including results of maonitored date
[both i hard copiet 4 well 25 by email) w0 e
nerthiern Rogional Difice of MoEF, the respactive
Zonal Office of CPTH, HSPTH and SEIAA Haryana,

ETP and ETP outlet after stabllization ard stack The nama 5 being complisd 43 per requirsment
ermasion shall be monitored manthly. Dther| Test repocts attached with this repart.
ervironmentel parametsrs and green belt shall be)

|manitored on goerterhy basis After every 3(thres) |

Imvonshs, the project proponsent shall copduct
|Elnl."|mnmeq||;.1b audit snd =hall take corrective
!measure. IFrequireed, withaut delay,

The SEIAA, iarysna reserves the right to add|Agressboted
additional safeguard measures subsequertly,
fourd = necessary, Emvitonments  clearance
granted will be revoled if it s found that false:
infarmatioi has bean gheen for getting approval of
thin projers. SEIAA resendes the right 1o revake the
doarsnee i condltions - stipuisted ofe not

The. PP shall not  olte  any  (udieal|Sokes seed,
proers/pronouncements . fasued By any
CourtyTridanal.

All other statutory clearsnces sueh B8 theldgraed
approvale for stowage of diesel from  Chief
Costroller af Explosives, Fire  Depattrent. Chil
Aviation Departmont, Foresl conseswstion Act,
1330 and Wildiife [Protection) Act, 1972, Forest
Act, 1527, PLPA 1800, et shall be obtained, as
applicable by project proponents  from  the
fospactive authorities prios ta canstruction af the
pro|ect.

The projsct propanant should Inform the public The same has been complied.
that the project hos been sccorded Envirorment
Clearance ly the SEMA8 and copies of the
ciearance letter are awailable with the Haryana
State Pollution Cotitrol Board & SE1AA. This shoudd
e aelvartised within T days feam the date of ssio
jat the clearance lotter ot Inast in twe local

CLASSIFICATION | PUBRLIE
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Erpwirenmtal Construcihon of Hospital & School praject =t Flot No-1, Page 1 of 15
Complipnce  Roport of Soclor-16, Faridebad, Haryana
EC Gonditions

5. No Conditions of Emeronmental Cearonce Status of Compliance B g o
newspapers that ore widely circulated 0 the i
reglon and the copy of the same should be b fe
forwarded  to SEIAA  Haryana. A copy o
Erwironment Clearance conditions shall alse be =)
pul e project proponent’s web site for public Foe
pwatoness. e
8 |Undur the provisiens of Environmont [Protection] | Agresd Y
Art, legal action shall be |nitated against the e
project proponent If @ was  found  Lhet e s
construction of the praject has bean started e
hefre obtakning prior Environmental Clearance.
g, |Amy appeal against the Environmental Cearance Bproed. e
ghall He with the Nationsl Green Trbunal, if i 14
praforred, wlmlnnpﬂiudulaﬂdmmptmfhsd I e ;
umder Section 16 of the National Green Triburs] It LN ; 1=
Act, 2010, ] i b s ]
10 |the fund =armarksd for eovironmant protection | Agroed. | L R
tniasures should be kept in separate account and ; Pt S R e
sheuld ot ba divermed for other plrposes amd rys- =g ‘*
year wise sipenditure chall be reported to the - 2 A
SELAAFRCH MoEF, Gol under rules prescribed for ;
Ervircnment Audit, =
11. |The project preponent shall ensure that novehilcle | The sams bam b prmpladunn  diring He
during construclion [ operation phase enter the construction phase of the profect and skl
project premises without velld ‘Follution Under continusd dering the speetion phase also
Control’ corificate from compatent sutharity.
12 |Medsl Officer nomimated by KOGMC Kamel shall ﬂﬂf&eﬁd_r;ln:m.
e rouponnible  for  Implementation of &l - -
conditions af Trvironmental Clearance lsttor. - [
13, |The projact proponent  ahall  zeek  fresh| Agseedhpted,
anviranmenta! cleprance || apy stage  tharme 8
¢hange |n the planning of the project proponent. — 2 [
14, |The proponent shall upboed  the =tatus af [ The samie hias biean complisd.
complianee of the stipulated EC  condithons, - e :
including resutts of menitored data on thels i
whsite and shall wpdate the sama perodicolly. it :
shidll simuttaneously be sent to the Rzglonal Oifice :
af MoFF, the respective fonal Office of CPCE and ; 2
the SPCE. The critena polhitant ievals namely ]
spi, ASPM, SO2, MO [amblent levels ag well as
snch ermissions) of citicel sectorsl parametss,
irdleated for the project shall be monlored snd / ]
displayed at a comenient location near the main A
gat=af the company in the public domain, ' B
15 'The ervironmentsl statement for mach financial|Agieesfioted xe "
year ending 31% March in Form-V as in mandated re= 1]
1o b mishmitted by the profect pioganzat to the
HSPCA  Panchikuls as preserbed]  omder  the
| Enyironment  (Protection)  Rules, 1988, as|

CLASSIFILATION | PUBLIC
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Compliance Repor of

EC Conditions
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Construction of Hespital & Schiol project at Piot No.1, Page 150l 15
SBactor-16, Farldabad. Haryama

5. No Conditions of Environmental Clearance |

Sistus of Compliance

amended subsequenily, shall also be put on the
websits of the company along with the status of
compliance of the £€ conditions and shall aiso be
sk b0 the respective Reglonal Offices of MaEF by
-l

15.

compliance of all conditions in enviranmental
| clearance lettar and project proponeant can ol
shaphve himself | harself of the responsibility oy
shilted W Lo any contractor engeged by project)
propanornt

The project proponont  ix  ressonsile fDi'!ﬁ-IEAH\INI_"U'.I

1.

The emviromnental clearance grent=d shall g
Erriltid to the lssus concermamg e emvironment
andd all other Issues like ownership of land, lease
of land, purpoti of the lease for alletment of fand
by HUDA, FAR covered and allpwed af any other|
cornected igsue and any other legal susfoowe
case =tr. will be decded and considersd by the
concemed tompotent duthadty oniy.

Agmrt izt

18

Corporate Ervitonment and Social Responsiility
(C5ER] shall be laid down by ine preject
proponent [2% sholl be eormarked) as per
guidelines of MnEF, Gol Office Memorandum ke
S11003/81/2006-10001) dated 18-05-2012 and
Ministry of Corporate Affairs, Gol Notbfication
Dated 27402.2014. A sepafale audit stales=nd
shal  be sbmitted |jn the compliance
Enviconment related work proposed o be
axecuted under this responsibility  ahall - be
undertakan | simultaneoualy. The  prejact
staponent shell soloct and prepore the list of the
work lor mplementation of CSER of |ts own
choice and shall submit the same b=tore the star
of canstiuction.

. L

CLASSIFICATION | PUBLI
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MarengoQRG ol g
Hospital

To, :

THE MEMBER SECRETARY

STAT ENVIROMENT IMPACT ASSESMENT AUTHORITY
BAY No.55-58 PRAYATAN BHAWAN i=t FLOOR SECTOR-2

PANCHEULA HARYANA 134115

Sutr-Submission of Half yearly compliance report vide EC SEIAA/HR/2014/1511/ Dated 026™ NOV 2014
Grantad to m/s Vivekananda ashram at plot No.1, Sector -16 Faridabad

um:- Supmission of our Half yearly conipliance report.

This isin reference above- mentioned subject where Vivekananda was granted Environmental clearance
of the project of Hospital & schoal at plot No.1 Sectar -16, Faridabad Haryana

Please find the attached file our six moathly compliance repart fioim JAN -2023 To JUNE-2023 as per
stipulated condition Environment clearance

Regards
For Vivekan M
‘-a:f"’shﬁ P
Authorized '4.3.:3 %ﬁﬁ A
cc: WM
AB:

L. The additional Directar New @;

2, The regional officer MDEF Chandigarh

3. The Chairmen HSPCB, Panchiula

e
QRG Medicars Limited
Reglstered Addresy: Oler ba &4, O Sriemae ity Road. Sola. Ahmzdiabad, Guisrat 380060
Carrespondmmcn Address: Marengo GRG Hesmital Sar N, | Sactor 16, Faridatati, Haryana, 121007

CABOD 500 S9ns mholpdeskefinorerideasiiemn Ol Mo 748506 190000 153072 Ry, E:ﬁ}
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770, Sector-37, Udyog Vihar, Phace-8,  CRISIL Ratad

W
Gurgaon - 122 001 [NCR) India 150 9001:2015 Cartified
Quﬂuw ma Lab Tel.: 0124-4384380-1 1SO 14001:2015 Cestified

214x7 Customar Care : 9312430436 CIN : UBS195DL2003PTC12138S
Defuing Quality Andliglically 008871 21 Yeurs of Amaliytical Eaporeise
Visit us at : www.gualityanalyst.net
E-mall = support@qualityanalyst.net
Test Report
Quality Standard Parameters as desired
Issued fo - QRG Hospital, Sector 16A, Faridabad
Kind attn. - Mr.
Analysis no. = 23061317
Nature of Sample - Water Sample- RO-Dialysis
Sample received on - 13t June 2023
Report Date - 19t June 2023
Analysis Dates - 13% June 2023 to 19% June 2023
Sample Packing - Sterilized Bottle
Sample Receipt - By Client
‘Sampling Method - Grab Sampling
PARAMETER LT RESULT TEST METHOD LIME@EW
Bacteria Endoctoxins ELmi <0.002 IPA f.002

Remarks: The no. of parameters tested are 01 only. N.D Signifies Not Detectable. The report is issued subject to the terms &
conditions as mentioned overleaf.

| Chemisl ; - Authorized Signatory

=R e
Wﬁbysmﬂﬁi’_

{ A% QUALITY LAB s a trademark and fully owned unit of Quality Analyst & Labs Pvi, Ltd,
Office : 382, Vardhman Charve Plaza-5, Plot No. 20, KP Block Commercial Centre, Pitam Pura, New Delhi-110083
Exclushve representatives in South Asfa for Green Seai, Inc., 1001, Connesticut Avenue, NW, Suite, 827, Washington, DG, USA

Exclusive rapresentatives in india for Sens Aqua, Naaringahagen No. 7340. OPPDAL. A
A hite s e il Bns Bl Frrbvm oot Pmedrnl and Packificatian Lid  bovie Tudeey for CF Markino Al
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No, 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

No. SEIAAMMRI2014] 1 5 L4 Dated: 206 7 1-Aet Y

To

M/s Vivekananda Ashrimna
QRG Towers-21, Sector-126, Expresswiy

Subject: Environmental Clearanee for construction of Hospital & School
projeet at Plot No. 1, Sector-16, Faridabad, Haryana.

Dear Sir, .

This  letter| Js in  reference w0 your application o
QRGML{FEDIME!EIWIPFZRHEIﬂ]lﬂ dated 12.06,2013 addressed 1o M.S, SEIAA,
Haryana received on 17.06.2013 and subsequent letters dnted 03.02.2014, 15,04.2014,
30.09.2014 (revised applieation in the name Vivekananda Ashrema) seeking prior
Environmental Clearance for the above project under the ElA Noufiestion, 2006. The
proposal has been appralsed as per prescribed procedure in the lght of provisions under
the EIA Notification, 2006 on the basis of the mandatory documents enclosed with the
application viz.. Form-1, Forml-A, Conceptug! Plan and additional clarifications
furnished in response to the observations of the State Expert Appraisal Committee
(SEAC) constituted by MOEF, GOI vide their Notifieation 23.3.2012, in its meatings
held on 27,03.2014, 16.04.2014. 16.06.2014, 18.09.2014 and 10.10.2014 awarded “Gold"”
grading 1o the project.
i2] 11 is inter-alin; noted that the project invelves the construction of Super
specialty Hospital & Schaol project at Plot No. 1, Sector-16, Faridabad, Haryana, on a
plot area of 20028.65 sgm. The toal bullt up wrea of Schaol and Hospital is 39261 .42
sqn (School- 6680.632 sgm + Hospital 32381.188 sqm). The project have Block A.
Block B, Block C1, Block €2 (School). Kitchen, link corridor with stilt and 02 Jevel
Basements. The maximum height of the building is 22.10 meters, The eapacity of the
Hospital is proposed as 325 Beds: The projest propanent has proposed o provide OFD
Serviees, clinical Services, Nursing Services, Parumedical services, Operational services.
The project proponent has provided onc School with Hustel in the complex. The toml
waler requirement shall be 376 KLD, The frash water requirement shall be 214 KLD. 'The
domestic waste water generalion shwll be 74 KLID, which will be wremed in the STP of
100 KLD capacity. The waste water generation fron the Hospital buitding will be 137.48
KLD which will be weated in the ETP of 165 KLD capacity. The treated waste watar
from the STP shall be recycled reused for flushing, horticulture, DG cooling, HVAC
makeup leading to zere discharge, The wasie water from ETP shall he recyeled for
Aushing and excess of rreated wiste water shall be discharge in municipil sever. The
total power requirement shall be 3125 KVA which will be supplied by DHBVN. The

ket
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64

The diesel genetator gets 1o be used during canstrustion phase shall be of vitra low
sulphur diesel type and should conform 0 Envitonment (Protection) Tenles
prescribed foi alr and noise emission standards.

The: diesel required for gperating DG sets, shall b2 gtored in undesground tanks and
{Frequired, clearance from Chief Controtier of Explosives shall e 1aken.

Arblent noise levels shall conform to the residential standards both during day snd
pighl. Incrementsl poliution 1oads.on the smbient air and noise quality should be
closely monitored during, construction phast, Adequate measufes should be taken 10
reduice ambient air and noise fevel during construction phase, 50 8519 confor to
the stipulated residontial standardd of CPCB/MOEF.

Fly ash shigll be dsed as puilding mareriel in \he-construction as per the provisions
of Fly Ash Motification of September 1999 and os amended on 27th Angust2003.
Storm watér conlrol and its re-use us per CGWB and BIS standards for various
applications should e ensured,

Water demand dusing construction shall be cedluced by vse of pre-mixed concrete,
curing agents and other best practices.

Roof fist. meeL prescriptive roquirement as per Energy Conservation Building
Code by using appmpﬂatc-mWﬂlin;uiaﬁnn material.

Opague wall must et presoriplive requirement as per Energy Conservation
Building Code whicli is proposed to be mandatory for atl air conditionad spaces
while it Is desirelile foc noneair-conditioned spases by usé of appropriate thermal
insulation minterial 10 fulfill réquirement. |

[15} The approval of the coampetent authority shall be ghtained for structural ;:fntrnf the

[16]

7]

building on account of earthquake, adequacy of fire fighting squiptnents, £1g, Asper
Natiénal Bulldisg Code ingluding prosestion ensurés from lightening e, IF Ay
forest land i§ invelved in the proposed site, clearance under Forest Conservation
Act shall he ohtained from the competent Authorily.

The Project Proponent a5 sated in proposal ‘Shall sofstruct 05 nos, rdin water
harvesting pits: for recharging the pround Wales within the project premises. Rain
water harvestitig pits shall be desipned 1o make provisions for silting chambes and
removal of (loating matet befre entering harvesting pit. Taintenance budger-and
persons responsible for iaintenancs must be pravided. Cars shall also be taken
that Sonmminated water do noLener anty RWH pit.

The prajest proponent shall provide for ndequale fir¢ safety measures and
cauipments ns required by Herysnd Fire Service Act, 20159 and instructions issued
by the focul Authority/Divectorate of fire from time O time. Further the project

proponent shall leke nEcessary permissian regarding fire safety seheine/NOC from
competent Authoriry 53 reguired:
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The project proponent shall seck specific pricr spproval from concenied lpcal
Authority/HUDA regardite. provision of storm drainage and sewerage sysiem
intluding their integtation with oxtemal sefvices of HUDA/ Ldeal suthorities beside’
other requiréd secvices before taking up any sonsifuction setivity.

The:site for selid waste management plinit be farmardied on the layout plen end the”
detailed project for setting up the solid waste management: plant skall be submitted
to the Authority within cne maonth.

The project proponent chall dischasge excess of teéated waste weter/storm Wwater
in the publis drainage system snil shill sesk permission of HUDA befors the: start
of congtruction. '

The project proponent shall use. treated witer for HVAC make up/DG cooling
instead of frésh water and shall submit tevised water balahice dipgrani befors the
start of construction,

Ths envicoiument clearance granted to the Vivekanadd Ashram Society under the
EPA, 1986/Enviconment Impact Assessment Notification dated 14.09.2006 shall
nol creste of confer gny right 19 Land use of praject site for establishment Gf
proposed Super/MultlSpecialty Hospital which is exclusively within the purview
G Chief*Administrator HUDA; Panclikula and binding upon the Society.

All zoning vislations ontside the building line skall b2 removed and PP shall not
creste any gradeseparation between the huilding line & outer boundary wall. This
stigll conforin to spprove drawing No: DTR (F 2209/63 datod 20.06.2003.
Untauthiorized. entry/exit facing -north side (Sector-18) shall be removed &
boundary wall reconstructed-as per approved design.

The project propousnt shall implement petking plan marked 'A/L9" 770
(earmarking space for future parking),

8] Vertical fenestration shall niol exceiil 40% of total wall src,

[B]

Qperational Phase:
[a] *Cousent to Operate” shall be obtained from. Haryana. ‘Siate Polfatiod

Oontrol Bodrd under Air and Watér Act and a copy shall be submitted 1o the

SEIAA, Haryans.
The Sewage Treatment Plant (STP) shull be installed for the. trestment of the

sewege to the prescribed stndards including odeut.and ircated efflnent will be

regyeled to.schigve zerd exit discharge. The installation of STP shall be certified by

-an independont expert-and 2 report in this regard shall be sabmitted to (he SETAA,

Haryann befose: the project is commissioned for operation. Tertiary treatment of

“weaste water is mandatory. Dischiarge of treated sewage shall conform to. tHenorms

aind standards of HSPCB, Panchiula. Project Progensat shall implément suth STP
techinology which does not requiré filter backwash,
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A report on the energy conservalion measures conforming 10 cnegy conservation
norms Analized by Bureau of Energy Effiviency should be preparcd incorporating
details about building materials & techinology, R & U Factors cic and submitted to
the SETAA, Haryuna in three maonths time.

Encrgy Gonservation measures like installation of LED only [or lighting the aread
outside the building and inside the building should be integral part of the project
design and should be in place before project commissioning. Use of solar panels
must be adaptled to the maximum energy conservation.

The Project Proponeni shall use zere ozohe depleting potential material in
insulation, refrigeration, air-conditioning und adhesive. Project Proponeal shall also
provide halan free fire suppression system.

The solid waste generated should be properly collected and segregated as per the
requirement of the MSW Rules, 2000 and as amended from time to time, The
Project Praponent shell set up organic waster converier in the project area for
ireatment of biodegradable wasie proposed 1o be generated from the praposed
project and vegetnble market in the complex. The Project Proponent shall ensure
the proper and safe disposal of spoiled/rotten material and dry/lnert solid wasie

sheuld be disposed off 10 the spproved sites for land filling after recovering
récyclable material.

The provision of the solar water heating system shall be s per norms specified by
HAREDA and shall be made operational in each building block.

The wraffic plan and the parking plan proposed by the Project Proponent should be.
meliculously udbered 10 with further scape of additional parking for future
requirement, Therz should be no waffin congestion near the eniry and exit points
from the ropds adjpining the proposed project sile. Parking should be fully
internatized and no public space should be used.

Operation and maintensnce of STP. solid waste management and electrical
(nfrastructure, pollution control measures shall be ensured even after the
completion of project.

Different type of wastes should be disposed off ag per provisions of mimicipal
solid waste, biomedical wasie, hazardous waste, e-wvaste, batteries & plastic rules
made under Environment Protection Act. 1986. Particularly E-waste ond Battery
waste shall be disposed of as per existing E-waste Management Rules 2011 and
Batteries Management Rules 2001. The project proponent should maintain a
collection center for E-waste and it shall be disposed of to anly registered and
authorized dismantler / recycler.

Giandards for Olscharge of envirgnmental pollatants 2% enshrined in- various

gehedules of rule 3 of Environment Protection Rule 1986 shall be strictly complicd
with.,

2797
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The Effluent Treatment Plan of 165 KLD capacity shall be installcd for weatment of
processing water (effluent). The project proponent shall ensure that the wasie \water
genetation as well  as values of dlfferem parameters of effluents should conform
o the standards as prescribed under a Rule 3 of Environment (Protection) Rules.
1986, The project propanent chall mot discherge the effluents its the public
sewer/drain,

The project proponent shall provide sound reduction techniques during day time.
The project proponent shall disposc of Bic-Medical wasie a8 per Blo-
Medical (Management & Handling) rules 1998.

The project proponent shall ensure proper Air Ventilation and light system in the
basements arca for comfortable living of human being and shall ensure that
number of Air Changes per hour/(ACH) in basement never falls below 15, In case
of emergency capacity for increasing ACH (o the extent of 30 musi be provided by
the project proponent,

The green space (21%) of plol area shnll be developed before the project site is
ravisited after removal of gl deficiencies by end of November, 2014.

The project proponent shall provide free medical-aid to 2% of the poor palicits a8
per the assurance given to the Authority.

[ak] The project proponent shall provide green area of femace and roof top,

[all

The project proponent shall install solar panel for energy conservation.

PART-B. GENERAL CONDITIONS:

il

1i5]

i}

livi

The Project Proponent shall ensure the commitments made in Form-1, Form-1A.
EIA/EMP and other documents submitted to the SEIAA for the protection of
environment and proposed envirofimental safeguards are complied with in letter
and spirit. In case of contradiction between two OF more documents an any point,
{he most environmentally friendly commitment on the point shall be taken as
commitment by project proponent.

The project proponent shall also submit six monthly reports on the status af
compliance of the stipulated EC conditions including resuls of monitored data
(both in hard vopics as well as by e-mail) to the northern Regional Office of
MoEF, the respective Zanal Office of CPCB, HSPCE and SEIAA Haryana.

STP und ETP outlet after stabilization and stack emission shall be monitored
monthly. Other enviropmental parametars and green belt shall be manitored on
quarterly basis, After every 3 (three) months, the project proponent shall conduct
environmental sudit and shall take corrective measuce, if required, without delay.
The SEIAA, Haryana reserves the right to add additional safeguard measures
subsequently, f found necessary. Environmemal Clearance granied will be

revoked ifit is fauned that faise information has beat: given for getting approval of

395
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monitored and displayed at 2 convenient location near the main gote of the
gompany in the public demain.

Ixv| The environmental statement for cach financial year ending 31" Macch in Form-V
#s s mandated (o be submitted by the project proponent to the HSPCB Panchiula
as prescribed under the Enviroament (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the stalus
of complinnce of the EC conditions end shall also be sent to the respective
Regional Offiees of MoEF by e-mail.

[xvi] The project propoment is responsible for compliance of all conditions in
Environmental Clearance letter and project propenent can not absolve himself
fherself of the responsibility by shifted it to spy contractor engaged by project
praponent.

[xvil] The environmental clearance granted shall be limited to the issue concerning the
environment and al) other issues like ownership of land, lease of land, purpose of
the lease for allotment of land by HUDA, FAR covered and allowed of any other
connected issue and any other legal issue/court case ele. will be decided and
considered by the concerned compatent authority only.

[xviii] Corporate Environment and Social Responsibility (CSER) shall be laid down by the
project praponent (2% shell be earmarked) ns per guidelines of MoEF, Gol Qffice
Memorandum No. I-1 1013/41/2006-18.11(1) dated 18.05.2012 and Ministry of
Corporate Affairs, Gol Netification Dated 27.02.2014. A separate audit statement
shall be submitted in the compliance. Environment related work proposed 1o be
executed under this respoasibility shal! be undertaken gimuliancously. The project
propanent shall select and prepare the list of the work for implementation of CSER
of its own choive and shall submit the same before the start of construction.

¢

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryaoa, Plnchkul:.

Endst. No. SETAA/HIV2013 Detel i manaa e

A copy of the above is forwarded to the following:

L The Additional Director (1A Division), MOEF, GOIl, CGO Complex, Lodhi Road,
New Delhi.

2,  The Regional office, Ministry of Environment & Forests, Govt, of India, Sector
31, Chandigarh,

3 The Chairman, Haryana State Pollution Control Board, PEL

\
\

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryans, Panchkula
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il Application wo. 13019309
fncdugtey id: 14FDBD72TRVE
Dhate: 27072021

e Haryana State Pollution Control Board
uspes Faridabad Sec.-16-A, Opp. Hewo Apartment, Faridabad Ph. 0119-1215‘-“5{0]
Email:- hspebrofrimgmail.com

No. :HWM/FDBD/2021/13019309 DT: 27/07/2021

To

M/s VIVEKANAND ASHRAMA PROJECT NAME QRG MEDICARE LIMITED
PLOT NO 1, SECTOR 16, FARIDABAD
Fandabad 1

- = LB s b o 4 S

Sub: Grant of Authorization ]ulﬂer Hmrdnus nnd Other WastasfManagemenl & Transboundry
Movement) Rules, 2016

1.  Reference of apphcal;ﬂ' s

309 dated; 27/07/2021

PTA of EKA gﬂD mmm BKQJ,ECI NAME QRG MEDICARE
LIMITED is hv‘:ra DY grante d an authorization for generaimn stur.lge on the premises situated at
PLOT NO 1, SECTOR 16,} ,PJ’*.R‘{DABAD [

S S -_ Details uf Auﬂ‘;uu.muun

S.No. Name of pri‘lﬂﬂ‘i'{ and Category of Authorised mode of disposal or recycling |Quantity
Hazardous Waste as per the Schedules [, |or utilisation or co-processing, ete,
11 and [1I of these rules

I Purification and treatment ot exhaust IgAgrcermcm with GEPIL 0.09

air, water and wastewater fromethe ... T/Annum
treatment plants (CETP's),
Chemical 4Iudgaﬁmh waste water
treatment

Industrial operations u ment ith M/s Satyam Petro (.40
mineral/synthetic oil as lu'bnaant n Chemieca KL/Annu
hydraulic systems or other applications, m

Used/spent oil

5% ]

=¥

The authorization shall be valid for a period of 01/10/2021 to 31/03/2026
The authorization is subject to the following general and specific conditions :-

h

R Ban



WASTE RECORD (JUNE.2023)

5.No. Type Weight
1 General waste 4058.00 KG
2 Bio-Med waste 3048.00KG
Total 8838.5KG

1250



s 'lzg,g;!w—i? :Jdﬁgmhar. Phase-8,  CRISIL luud |

Gurgaon - 122 001 [NCR} India 150 5001:2015 Certified
Quau I I LHB Lab Tel: 0123-2384380-1 IS0 14001:2015 Certified

24%7 Customer Care : 9312430346 0N : US5195DL2003PTC121385

1 r F Manfytical Fxpertise
Defing Qulity Prslitically T sty

E-mail : supportiqualityanalyst.net

Test Report
| Quality Standard Parameters as desired

Issued to - QRG Hospital, Sector 16, Faridabad

Kind Attn, - Mr.

Analysis no. - 23061919

Nature of Sample - Wark Place Air — Gate no 1

Sample Received on - 19th June 2023

Sampling By - Work Place Air Sampler

Sampling Method - BIS/APHA _
PARAMETER RESULT LIMIT

Physical Particulate Matter PM10 71 100

(microgram/m3) Particulate matter PM2.5 53, 60

Chemical Benzo Pyrine ng/im3 N.D 1.0
Ozone as 03 microg/m3 36.2 100
Benzene as C6H6 microg/m3 N. 5.0
Arsenic as As ng/m3 N.D 6.0
Nickel as Ni ng/m3 N.D 20
Sulphur dioxide micrg/m3 39.8 80
Oxides of Nitrogen micrg/m3 43.0 80
Lead as Pb micrg/m3 N.D 1.0
Carbon Monoxide as CO 0.22 2.0
Ammonia as NH3 30.5 400

Remarks: The no. of parameters tested are 12 only. N.D. signifies not deteciable. The report is issued subject to
the terms & Conditions as mentioned overleaf.

Date: 24th June 2023 Manager-Quality Control
e == lssued by Sign :
Reviewed by 5‘“@ Name : Dilip Thakur
Designation : Quality Analyst Designation : Technical Maneger

@ QUALITY LAB s a trademark and fuily owned unit of Quality Analyst & Labs Pvt. Ltd.

Ofica : 382, Vardhman Charva Plaza-5, Flot No. 20, KP Block Commercial Centra, Pitam Pura, New Delhi-110088
Exclusive represantatives In South Asia for Green Seal, Inc., 1001, Connacticut Avenue, NW, Suite, 827, Washington, DC, USA
Exclusive reprasantatives in India for Sans Aqua, Naerdngshagen No. 7340, OPPDAL, Norway ~Cr
Exciusiva representatives in India for Femio Technical Control and Cartification Lid., zmir, Turkey for CE Marking & =+



1?252‘-3?. Uayog Vihar, Phase-6,  CRISIL Ratad

Tiw
Gurgaon - 122 001 (NCR) India 150 9001:2015 Certifled
QUELITY LA s i o e

34x7 Customer Care : 9312430446 CIN : UB5195012003PTC121385

Defiming Quality rnaliically 00 ot e

E-mail ; support@qualityanalyst.net

Test Report _ o

Quality Standard ' Parameters as desired

Issued to - QRG Hospital, Sector 16, Faridabad

Kind Aftn, - Mr,

Analysis no. - 23061917

Nature of Sample - Work Place Air - Gate no 3

Sample Received on - 19th June 2023

Sampling By - Work Place Air Sampler

Sampling Method - BIS/APHA .
PARAMETER RESULT LIMIT

Physical Particulate Matter PM10 82.4 100

(microgramim3) Particulate matter PM2.5 49 60

Chemical Benzo Pyrine ng/m3 % 1.0
Ozone as 03 microg/m3 34 100
Benzene as C6HB microg/m3 5.0
Arsenic as As ng/m3 N D 6.0
Nickel as Ni ng/m3 N.D 20
Sulphur dioxide micrg/m3 326 80
Oxides of Nitrogen micrg/m3 40.3 80
Lead as Pb micrg/m3 N.D 1.0
Carbon Monoxide as CO 0.15 2.0
Ammonia as NH3 30.7 400

Remarks: The no. of parameters tested are 12 only. N.D. signifies not deteciable. The report is issued subject to
the terms & Conditions as mentioned overleaf.

Date: 24th June 2023 Manager-Quality Control

G = jssued by Sign: G2y
Reviewed by Sign © a4l Name : Dilip Thakur
Designation : Anslyst Dasignation : Technical Manager

Ay
. QUALITY LAB |5 a trademavk and fully owned unit of Quality Analyst & Labs Pvt. Ltd,
Office ¢ 382, Vardhman Charva Plazs-3, Plot No, 20, KP Block Commercial Cantrs, Pitam Pura, New Delhi-110083
Exclusive representatives in South Asia for Grean Seal, inc., 101, Conaesticul Averue, NW, Suite, 827, Washington, DC, USA
Exclusive represeniatives in India for Sans Aqua. Naedngshagen No. 7340, OPPDAL, Norway -
Exclushve representatives In India for Femko Technical Cantrol and Cer-ﬁlalpmn Ltd., mir, Turkay for CE Marking < -~

'I.



1725&1'-37, Udyop Viher, Phase-,  CRISIL Rated

A
Gurgaon - 122 001 [NCR) India IS0 9001:2015 Certified
ouﬂuw Lﬁa Lab Tol.; 0124-4384380-1 150 14D001:2015 Certified

1837 Customer Core : 3312430546 CIN & UBS1950LE003FTCLI1385

DF ' EQ t:: q ii 3 ‘iif iﬁfm\qmmm 21 Years wf Analylical Fxpertie

E-mail ; support@qualityanalyst.net

Test Report |
I Quality Standard - Parameters as desimm
Issued to - QRG Hospital, Sector 16, Faridabad
Kind Attn. - Mr,
Analysis no. - 23061915
Nature of Sample - Noise Monitoring — 500 KVA
Sampling Done on - 19t June 2023
Sampling by - Naise Meter
LOCATION RESULTS(dB)
A1- Reading 01 75.7
A2 — Reading 02 74.9
A3 - Reading 03 73.8
A4 — Reading 04 721
Average Insertion Loss 25.1
Remarks: The no. of points tested are 05 only. As per CPCB Minimum Insertion loss should be 25 dB. The report
is issued subject to the terms & conditions as mentioned overleaf.
Date: 24th June 2023 _ Manager-Quality Control
PR —— i issued by Sign :
Reviewed by 5‘9“@" Nama © Dﬁpm%
Designation : Quality Anaiyst Deslgnation : Technical Manager

QUALITY LBB js a trademark and fuily swned unit of Suaiity Analyst & Labs Pvi, Ltd,

- Officd : 522, Vardhman Charva Plaza-5, Plot No. 20, X Blogk Commiercial Centra, Pilam Purn, New Defhi-110088
Exclusive raprasentsiives in South Asla ioi Srean Seai, Inc,, 1001, Tonnecticut Awvenue, NW, Suits, 827, Washington, DC, USA
Exclusive reprasentatives in India for Sens Aqus, Naedogshagen No. 7340, OFPDAL, Norway G\
Exclusive reprezentstives In India for Ferke Tezhnical Cenbrol and Certificstion Lid,, fzmir, Tusksy for CE Marking
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1T 1‘3 é&ra?, Ldvug Vihar, Phaza-h,  CRISIL Rated

' Guigaon - 122 (01 [NCR) India IS0 9001:2015 Certified
Q"ﬂ L Lab Tol,: 0123-5384380-1 IS0 14001:2015 Certified

24x7 Customer Care ; 9317430446 Cin : UE5195012003PTC1I21385

W MW&}- :shullt:iwwér.qumwmhﬂ.nﬂ e ' |

E-mazil : support@® qualityanalyst.net

_ Test Report
llQuality Standard | Parameters as desired SRR
Issued to - QRG Hospital, Sector 16, Faridabad
Kind Attn. - Mr.
Analysis no. - 23061813
Nature of Sample = Noise Monitoring — DG 1010 KVA-01
Sampling Done on - 19th June 2023
Sampling by - Noise Meter
LOCATION RESULTS(dB)
A1 - Reading 01 74.3
A2 — Reading 02 75.5
A3 - Reading 03 73.8
Ad — Reading 04 741
Average Insertion Loss i _ 252
‘Remarks: The no. of points tested are 05 only. As per CPCB Minimum Insertion loss should be 25 dB. The report
is issued subject to the terms & conditions as mentioned overleal.
|
Date: 24th June 2023 | Manager-Quality Control

Raviewed by Sign - Yawsf —

Designation : Quality Analyst

{eaued by Sign : Qr

Mame . Dilip Thakur

Dasignation : Technical Manager

i3 QUALITY LBB i5 a trademark aud fully owned unit of Quality Analyst & Labs Pwt, Ltd,

L Office : 382, Vardhman Charve Plaxa-3, Plot ho. 20, £P Biock

il Genlre, Pitam Purz. New Delhi-110088

Exclusive represeniatives in South Asia for Green Seal, Inc., 1001, Conmusticut Avenue, NW, Suite, 827, Washington, DC, USA
Exclusive represantatives in India for Sens Aqua, Nasringshagan Na. 7340, OPPDAL, Norway
Exclusive reprasentatives In Indla for Feméo Technical Controk and Contfication Ltd, lemir, Turkey for CE Marking 2.4
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3 70, Sector-27, Udyog Vihar, Phase-6,  CRISIL Rated
ouﬂu“ Lﬁﬁ Gusgaon - 122 001 [NCR) India IS0 9001:2015 Cestifiad
Lab Tel.: 0124-4354330-1 IS0 14001:2015 Certified
2457 Customer Carm : 5312430016 O : USS195DL2003PTC121385
D‘.}k’ & ¢ ﬂ, ‘E‘*:' 4,,,;5:,3;5555 , 3810088791 21 Years of Anslytical Tapertiss
; Visit us at @ www.gualityanalyst.net
E-rmail : support@gualityanalyst.net
_ Test Report -
| Quality Standard Stack Emissions
|ssued to - QRG Hospital, Sector 18, Faridabad
Kind Attn. - Mr.
Analysis no. - 23061911
Nature of Sample - Stack Emission
Date of sampling - 19th June 2023
Sample received on - 19th June 2023
Stack Identification - Stack Attached to Hot Water Generator-01-3LKCal
Diameter of Chimney - 0.10 m
Total Height of Chimney - 16 m (approx.)
Sampling by - Stack Monitoring Kit
Stack temperature *C - 137
Ambient Temperature *C - 33
Exit velocity of the gas m/sec - 11.2
PARAMETER ! UNIT | RESULT TEST METHOD LIMIT
. .
Physical | Particulate Matter | g | 0.16 | 1S 11255 P-4 ba
Chemical | Oxides of Nitrogen as NO2 | guwveons | 1.18 | iS 11255 P-7 52
Carbon mono oxide as CO | gnviwn | 0.42 ! CO Meter 35
Hydrocarbon as HC | gty 0.23 HC Meler 13
Remarks: The fugitive emissions were found fo be nil. The report is issued subject to the terms & Conditions as
mentioned overdeaf.
Date; 24th June 2023 Manager Quality Control

e = T - issuad by Sign :
W“?S’Qﬂﬁi {Namea ; Dilip Thekur _~_
Designation : Quality Analyst Paalgnation : Technical Manager

. QUALITY LAB js a trademark and fully owned unit of Qusiity Analyst & Labs Put, Ltd,

Offics : 382, Vardhman Charva Pliza 5, Plut Ne. 20, KP Bluck Cemmerchal Cendra, Pitam Pura, New Defhi-110083

Exchusive reprasentatives in Sculh Asio |- Sreen 3:al, Inc., 1007, Condecticut Avenoe, NW, Suits, 827, Washington, OC, usAa
Exclusive representatives in India for Sens Aque Nasringshagen No. T340, OPPDAL, Norway -
Exclusive rapresentatives In Indla for Fenwo Inchalea Control and Cariificetion Ltd., lkmir, Turkey for CE Marking 185
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11:, 37, Udlyog Vihar, Phase-6,  CRISIL Rated

™
TY Gurgaon - 122 001 [NCR) India 150 9001:2015 Cestified

IMWCT'M:HW

CIN : US5195DL2003PTC121385
Defing Quity Prlgically BT e T

E-mail : support@qualityanalyst.nst

Test Report -
| Quality Standard 5 o Stack Emissions

Issued to - QRG Hospital, Sector 16, Faridabad

Kind Aitn. - Mr.

Analysis no. - 23061909

Nature of Sample - Stack Emission

Date of sampling - 19th June 2023

Sample received on - 19th June 2023

Stack Identification - Stack Attached to DG Sei-|{1010 KVA-02

Diameter of Chimney - 0.30m

Total Height of Chimney - 16 m (approx.)

Sampling by - Stack Monitoring Kit

Stack temperature *C - 143

Ambient Temperature *C - 33

Exit velocity of the gas m/sec - 12.7 .

| PARAMETER uwr | RESULT TEST METHOD LMIT

Physical Particulate Matter gmilowh 0.13 15 11255 P4 03

Chemical | Oxides of Nitrogen as NO2 | gmikwh 143 IS 11285 P-7 a2
Carbon mono oxide as CO | gmiiwh 0.37 CO Mater 35
Hydrocarbon as HG | gt | 0.24 | HC Meter 13

Remarks: The fugitive emissions were found to be nil. The report is issued subject to the terms & Conditions as
mentioned overeaf.

Date: 24th June 2023 - Manager Quality Control
et =r TR tesued by Sign -
[Reviewed oy Sign : Name : Dilip Thakur
M : Quality Analyst Deasignation : Technical Manager
o

A QUALITY LAB is 5 trademask and wuily owned unit of Guality Analyst & Labs Pvt, Ltd.
m:mmmmmua,mnn,mxpmcmmcumpmma.MW1m
Exchssive representatives in South Asia for Graen Seal, Inc., 1001, Connecticut Avenue, NW, Suits, 827, Washington, DC, USA
Exelusive reprasentatives in India for Sens Aqua, Nasringshagen No. 7340, OPPOAL. Norway e
Bxclusive reprassntatives in India for Femko Technical Control and Certificetion Ltd., kzimir, Turkey for CE Marking 24 )
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370, feetor-37, Udyog Vihar, Phase-&, CRISIL Rated

™
Gurmon - 127 001 [WCR) Indla IS0 9001:20L5 Certified
iab Tel.: 0124-4384380-1 150 14D01:2015 Cartified

¥ Customer Care : 5312430446 CIN : US5195DL2003PTC121385
M, *"E Qﬂ sl ’ Ay ‘EE';" F‘EE? 9810048794 21 Yeurs uf SAnulytical Fxpartice
Visit us at s www.gualityanalyst.net
E-mail : support@qualityanalyst.net
) Test Report
Quality Standard ' Parameters as desired
lssued to - QRG Medicare Ltd, Sector 16, Faridabad
Kind attn. = Mr.
Analysis no. - 23061907
Nature of Sample - Waste Water Sample marked ETP Outlet
Sample received on - 19th June 2023
Report Date - 24th June 2023
Analysis Dates - 19th June 2023 to 24th June 2023
Sample Receipt - Picked by Lab
Sample Packing - Pet Bottle
Sampling Method - Grab Sampling
PARAMETER luwrs | RESULTS |testmetwon | | umr -
INLAND | PUBLIC | LANDFOR
, SURFACE | SEWER | [RRIGATION
General | Color. Hazen 20 IssvzsearTd | NS N.S N.S
Odor Unitlzes | Mild | isagssparTs | NS N.S N.S
Organics | Chemical Oxygen Demand mgi 52 s 3025 PART S8 | 250 - &
BOD for 03 days at 27"c mg/ 19 | issozsparTas | 30 350 100
Physical | pH Unitless | 8.13 iga02sparT 11 | 5.508.0 | 55980 | 5590
Total Suspended Solids - mgd | 224 1s30zsparT 17 | 100 600 200
Chemical | Total Ammonical Nitrogen as N | mgi 1.0 IS 3025 —~ - -
Total Kjeldahl Nitrogen as N ma 1.3 IS 3025 = - =
Phosphates as PO4 mal 0.10 IS 325 = == -
Iron as Fe mg/ 0.26 IS 3025 = = e
Qil & Grease | mal 24 15 3025 PART 38 | 10 20 10
Remarks: The no. of parameters tested is 12 only. The report is issued subject to the terms & conditions as
mentioned over leaf.

| Chemist Authorized Signatory

L) e ot iy lesued by Sign :
Reviewed by Sign : ' mm:g
lm:mm : Technical Manager

. QUALITY LAB s 5 trademark aud fully owned unit of Quality Analyst & Labs Pvt. Ltd,
Office ¢ 382, Vardhaan Charve Plaza-3, Piot N, 20, KPP Block Commercial Centre, Fitam Purs, New Dathi-110083
Exclusive representatives in South Agia for Gruen Seal, in., 1091, Connechizui Avenue, NW, Suite, 327, Washington, DT, USA
Exclusive reprasentatives in India for Sens Aqua, Nastringshagen Ne. 7340 OPPDAL Norway ~n
Exclusive reprecentatives In India for PFemko. Technical Control and Certifigation Lid,, kmir, Turkay for CE Marking bah



1| 3 1??.:"§c§r-'i.« , Ukdyag Vikar, Phase-BE,  CRISIL Rated
' Gurgaon - 122 081 [NCR) India 150 9001:2015 Certified
iab Tel.; 0124-43548380-1 150 13001-2015 Certified

re : 5312430446 I : UBS19SDIL2003PTC121385

W M A’W? ?‘éﬂtﬂﬁimwﬂﬂ:ﬁhnnn gy il

E-mail : suppart @qualityanalyst.net

Quality Lab

N e — Dsfning qualdy Ansiyticaly
Cadmium as Cd < 0.01 0.01 Mo Relaxation
Chloride aso 261 250 1000
Iron a5 Fa ' 0.05 03 1.0
Aluminium as Al < (.01 0.03 0.2
Anionic Detergents sswes | < 0.01 02 1.0
Arsenic as as <0.01 | 005 No Relaxation
Cyranide asCn [ < [0.008 0.05 No Retaxation
Lead as Pt <0.01 0.05 No Relaxation
Mercury as Hg <(.001 0.001 Mo Relaxation
2inC as2n 0.12 05 16
Chromium as Cr+6 <0.01 0.05 Mo Relaxation
Total Chromium as cr < (.01 0.05 No Relaxation
Nitrates as NO3 4.7 45 100
Phenolic Compounds s cesy: < 0.001 0.001 0.002
Boron ass <01 1.0 5.0
Mineral Oil <0.01 0.01 0.02
Sulphates as SO4 | 109 | 200 400

Remarks: The no. of parameters tested are 35 only. The report is issued subject lo the terms & conditions as
mentioned overleal.

Date: 19th June 2023 _ | Manager-Quality Control

(Reviowsr oy Sgn asa) | e
|m:mw wwm

{78 QUALTY LAB s a tradenssric and (ully owiid unit of Guality Analyst & Labs Pyt Ltd,

Office : 382, Varghman Charvs Plaza-5, Plot Nu. 26, KP Block Cemmercial Genire, Pitam Pura, New Dethi-110083

Exclusive representatives in South Asiz for Graon Sen!, inc., 1001, Conpectiant Ayenue, NW, Saits, 827, Washington, DC, USA
Exclusive represantatives in India for Sens Aqus, Hiaeringabagen N, 7340. GPPDAL, Norway
Exclugive representatives In India for Famio Techniea Gontrol and Gartification Lid., kmir, Turkey for CE Marking PRy,




e e e

[
1:;35:9&-3,. iyt Uiha:', Phate-B,  CRISIL Rated

(%]
" 1-"-'3 (mngoon - 122 001 (KR} India 150 9001:2015 Certified
L Labs Tal: D1ZA-3354580-1 I5C) 14001:2015 Certified

[ L4 Custorar Care @ 3312430046 CiN = mwm
: Q it Munaleiticull 3010098793 21 Years of Analytical Fapertise
M""‘"j . 5 7 Wisit us At © wwiLg aulityanaystnet

Epnat : suppart@qualityanalyst.net

Quality Lab

S 1. g m— : Dufinungp quilly Ansytiondy
Cadmium as Cd <0.01 0.1 No Refaxation
Chloride asci 1630 250 1000
|ron asFs 0.03 03 1.0
Aluminium as Al <0.01 0.03 0.2
Anionic Detergents as maa's < 0.01 0.2 10
Arsenic as As | 0.0 0.05 No Relaxation
Cyanide ascn <{.005 0.05 No Relaxation
Lead a=rb < (0.01 0.05 Mo Relaxation
Mercury as Hg <0.001 0.001 No Relaxation
ZinC as zn 0.16 05 15
Chromium as Cr+6 A VR | 005 Mo Relaxation
Total Chromium &s cs ', <0.01 0.05 No Relaxation
Nitrates as NO3 22.4 45 100
Phenolic Compounds s:cs <0.001 0.001 0.002
Boron ass | <01 1.0 5.0
Mineral Qil : <0.01 0.01 0.03
Sulphates as 504 I 658 200 400

Remarks: The no. of parameters tested are 35 only. The report is issued subject to the terms & conditions as
mentioned overleal.

| Date: 19th June 2023 3 [T | ‘Manager-Quality Control
|
[ e Tasuad by Sign :
1md oy Erﬂnq';hﬁl/{ < Dilip Thakur
Designation : Quality Anelyst Dasignation : Technical Managar

f’h 5 QUALITY LAB |5 a trademark ans fully vvwred maic auelty Analyst & Labs Pyt Lid,
Office : 382, Vardhman Charve Pieze8, #.o. Mo, 28, AP Block Gommensis| Cenire, Pitam Pura, New Defhi-110088
Exclusive roprasentatives in South Ask Tl Green Sea, inc,, 1085, = oerecticn: Avenue, NW, Sulte, 827, Washington, OC, USA
Exclusive reprasentatives in India for Ssns Laua. lwningshazen L % 4. CPPOAL Norway ot
Exclosive reprasentatives I indla for Fo o oaoonieal Guntred 2nd Caaffatan Lid, fzmir, Turkay for CE Marking e
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| e P, Sertar-3T (Ioyey Uikar, Phaeed,  CHISIL Rated
Gurgacn + 177 001 (NLH) India 50 9001:2015 Certiffed
QUALITY LAB  onoondid e
' 24x7 Customer Care : BILE4G0846 CIN : URS195DL2002PTCI2138S
W M Wg, ) 3810062751 21 Feurs of Anulytical Exqpertise
! [ 7 Visie us 3t + wars.guaiityenalyst.net
| E-mail supnnré-@ nualitranatyst.net

Quality Lab

. : _ G ousiy Ausipcaly
Cadmium as Cd <0.01 i) No Relaxation
Chioride s: & 2087 50 1000
Iror s Fa 0.02 03 1.0
Aluminium as Al =0.01 .03 0.2
Anionic Detergents aswea's < 0,01 0.2 1.0
ATSENIC as As <0.M 005 No Relaxation
Cyanide s cn < 0.005 005 No Refaxation
Lead srt - <0.01 0.05 Na Retaxation
Mercury as Hy < 0.001 0,601 Mo Relazation
Zine asn ‘ 0.18 {5 15
Chromium as Cr+6 . < 0.01 0.05 Mo Relaxation
Total Chromium s cr i <{.01 D.05 Nao Relaxation
Nitrates as NO3 ' 235 45 100
Phenolic Compounds wcas < 0,001 0.001 0.002
Boron ms b < 0.1 1.0 5.0
Mineral Oil | <0.01 0.0 003
Sulphates as S04 _ 674 | 200 400

Remarks: The no. of parameters tested are 35 only, The repi:urt is issued subject to the terms & conditions as
mentioned overieaf, '

Date: 19th June 2023 | _ Maﬁagar—(}uaﬂty Control

{75 QUALITY LAB 5 a tradermask and fully owned unit of Quality Analyst & Labs Put. Ltd.
" Office : 382, Vardhman Charva Pluzs-8, Fict to, £, K Block Cummifelal Centra, Fitam Pura, New Dekhi-110088
Exclusive reprasantatives in South Asia I.: Grasa Beas i, 1001, Coloactiout Avengn, NW, Suits, 827, Washington, DC, USA
Exclusive reprasantatives in lndiz for Seis Agun, Nseringshagen No 7240, DPPDAL. Norway
Exclusive representatives In indiz for Fernio Teclnioal Controd and Sustifossan Lad,, lamir, Turksy for CE Marking ol
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L YR, Sortul-1. Ldyog Vikor, Phaes-B,  CRISIL Roted
o e Gargeon 48 A0 [(NER) india 150 9001:2015 Certified
ouau I I mﬁ Lab Tel: &) 4543843801 150 140011015 Certified
2847 Cusiiker Care + 3312430496 CIN : UBS195DL2003PTC121385
3610028751 21 Years of Anslytical Experiise

D“""“'"‘* Q"‘E"!?’q"‘i‘!z"ﬂ!ﬁ

Visht us &t waewgualityanahysinet

E-mall ; supperti@gualtyanalyst.net

~ Certificate of Anaiysls

Quality Standard Farameters as desired

Issued to - QRG Medicare Lid, Seqier 16, Faridabad

Kind attn. - Mr. T

Analysis no. 23061921

' Nature of Sample : Waste Water Sample marked STP Inlet
| Sample received on - 19 June 2023 '

Report Date |26t June 2023

Analysis Dates 19% June 2023 to 26" June 2023

Sample Receipt - Pickac by Lab

Sample Packing Pel Bottle

Sampling Method - |CehSampling | —
PARAMETER unTs | RESULTS || restmetHon LIMIT

LAND FOR
INLAND | PUBLIC | IRRIGATIO
SURFACE | SEWER | N

General | Color paen | 300 |lisapsearre | NS | NS ] NS
Odor Uit Less Septic | | is3msearTs | N.S N.S N.S

Organics | Chemical Oxygen Demand | wgt | 523 | isumsparrss | 260 - -
BODfor03daysat2™c |lwgn | 204 | isaoeseamras | 30 350 100

Bacteria | Fecal Coliform LT DO 3600 IS 1622 2 m -
Survival of Fish after 956 41

Bio Assay | hours s - APHA s o =
Total Suspended Solids || ma 181 || mawesparrr | 100 800 200
Total Dissolved Solids || mgn 1983 || samesearTe | 2100 | 2100 | 2100

Chemical | Ol & Grease Tigh 11.2 || wonssparrae | 10 20 10

Remarks: The no, of parameters testad s 03 only. The report is iss
mentioned over leaf.

| Chemist |

yed subject to the terms & conditions as

' WHUTI'HB is 2 rademsrk =od fall, swasd Lt of

Authorized Signatory

oo bySign: Gy
iMeme ; Dilip Thakur
Sasignation : Technical Msnager

Cuality Analyst & Labs Pvi. Lid.

Olficn ¢ 382, Vardhman Charve Plien 5 Florhs 2, A0 Biosk Commad s Condra, Pitam Pura, New Dalhi-110083

Exclusive ra

Enclusive representatives in Incia for Sons anua, Needugatager Mo /240, OPPDAL
Exclusive rapresentativas In Incla for - omke Technbost Conteat s Sertification Lid., bamin

In Beutn Az o Greon S6d, oo, 1000 Guanecticle Avenwe, NW, Sulte, 827, Washington, DT, USA

Noraa
Tukey foe CENatng 1)
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ik 20, Sisetar S, pdyng Wiker, Fhase6, CRISIL Rated
_ o % (i iamaim » 122 Qi [WCHH inelin 150 9001:2015 Cartified
quﬁu ' ' M Pk LAk Tl GiD-A38407501 150 14002:2015 Certified -
24847 Tustopmnr Twe: SITB0ANG s
Defining Quabity fmsltioally  HESeT 21 o of Ayl e
J e s sl - wenaagu siitvanalystnet
c.mall ; supporrBeakvanslyrnnet
Gedificate of Analysis
Quality Standard Parameters ag desired
Issued lo - QRG Madicare LId, Sactor 16 Fardabad
Kind atin. - Mr.
Analysis no. - 23069922
Nature of Sample - Waste Water Sample marked STP Outlet
Sample received on . imm June 2023
Report Date - 26 June 2023
Analysis Dates - 19 june 2023 o 26™ Juna 2023
Sample Receipt - Pitkad oy Lab
Sample Packing - Pet Bottle
Sampling Method \Grst Sampling -
| PARAMETER s | RESULTS | tesrmenion LIMIT
. - LANDFOR
[ INLAND | PUBLIC | IRRIGATIO
: == it N S B SURFAGE | SEWER N _
General | Color ~ e | 15 [wosessre | NS N.S N.S
Cdor - || Yrdin ! Ti“‘_d IS MGSPARTS NS NS MN.S
Organics | Chemical Oxygen Demand | vi | 64 | & osmarse | 260 | — -
5 BOD for03days al2?c |t 7 samsparrad | 30 350 [ 100
Bacleria | Fecal Coliform leermom | 09 | 1e 822 = = -
Survival of Fish after 86 | 92 }
| Bio Assay | hours i Y. 4 | = -
Physical | pH = T umes | TA3 | sy@seaRTs 55080 | 5580 | 5580
Total Suspended Solids | ~a1 | 1.2 | wwmsearryr | 100 600 200
Totsl Dissohved Solids___ | wyr | 1286 | womsearive | 2100 | 2100 1 2100
| Chemical | Oil & Grease gt 080 | s nsPART 3 10 20 10
Remarks: The no. of parameters testad is D% only. The repon s jssuet! 5 bieet to the terms & conditions as
mentioned over leal.
Chemist "= e  Authorized Signatory |

(Reviewed by Sﬁ_@“

Designation : Quality Analys! |

Wy
@ QUALITY LAB i o trademas o~ nomad oo+ DoV Analyst & Labs Pyl Ltd.
OMfica : 382, Vardhman Chorve Plesi -, Flan Ty i Dantre Bitym Pura, Now Daobhi-11 0088
Exchusive reprasentatives in Soulf Auia T o SR Es e w2t penes, NW, Sulte, 827, Washington, DC, USA
hmh:' - i ' e ":':-_'3'-.!‘-"..["-‘ R TR ﬂFPﬂ‘l\L.w )
Ewliion nrazentathves In rdl fos Sambe Gl 00 DOR - Tt 1., femis, Turkey for CE Marking
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<=  HARYANA STATE POLLUTION CONTROL
=3 BOARD
MESPER Faridabad Sec.-16-A, Opp. Hewo Apartment,
Fﬂl'idl bad Ph. 0129-2225315(0) Email:-
hspebrofr@gmail.com
E-mail: hspch@hry.nic.in

No. HSPCB/Consent/ : SIPHESIIFDB{}C‘TDIJHH{BM Dated:23/07/2021

To.

F]EESE TesiiAle) b i
regional office Fan:ila]:-ad1 With reference to your nhmre npphcuhun for consent to operate,M/s

VIVEKANAND ASHRAM. PR{)JE.CT !'«-M[E QRG M:EDICARE LIMITED is here by

granted cof i
Consent Under AN Hikit ATE
R - 54 s
Period of consent 10,2021 - 31/03/20
Indus Care : C i BMW rules) having wastc water
; 1e eratar
Category DRANGE

Investment(Tn Lakh) 17267.949

Total Land r_.'-.._ }-'F
melar el '

Total . o%18 r

meter) o A . C alate

Quantity of effluentiio it 5

1. Trade 0.0 KL -

2 Domesiic MOIK - Sy £

Number of outlets ‘iﬂ' I

Mode of discharge |

1. Domestic ﬁublin Sewer afler treatment through STP

2. Trade hbh: Sewer aller treatment through ETP

Domestic Effluent Paramgters

I BOD W me/l

2.COD 250 mg/l

3. TSS 100 my/1 -

4. oil & grease 10 mg/l _
5. sulphide 2 myg/l B
Trade Eifluent Parnmeters | N .

1. BOD 30 mg/l

2.COD 250 mg/l -
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3. TSS lh‘l mg/l
4. 0il & grease 10 mg/)
Number of stacks 3

| Height of stack

1. stack attached to|3muter
1010 kva dg set

2. atack attached to|3meter
1010 kva dg set

3. stack attached to 7503
kva dg set

Emission paramefers
1. NA
Product Details

|. 325 Nos. of Beded
Hospital :

1. The applicants shall ny |
All hose pipelines values,s eak proof. In plant allowable puilutants
levels, if specified by State Board shnuld be met sirictly,

2. The applicant/company shall comply with and ¢arry out directive/orders issued by the Board
in this consent order at al] subsequent times without negligence of his /its part. The
applicant/company shall be liable for such Jegal attion against him &s per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grapt of consent at least 90 days before the date
of expiry of this consent. |

4. Necessary fee as prescribed for obiaining renewal consent shall be paid by the applicant
alongwith the consent applicarion.

5. If due to any technological improvement ar oth r:rwme this Board 1s of opinion that all or any
af the conditions referred to above required variatjon (including the change of any control
equipment either in whole or in part) this Board : }U afler giving the applicant an opportunity
of being heard vary all or 5uu11 condition and there upon the applicant shall be bound to comply

| )
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with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

R. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCBHSPCE from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specifigd in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should excged these limits for discharge.

10. The industry would imimediately submit the revised application to the Board in the event of
any change in the raw malerial in pml:ﬂ:'i&, mode n{trnaunnnﬂdmchargc of eﬂ]umt In case of
change of process at any 8 the conset
consent appllcahon alon |

quantity, quality u[‘ the r::t !I¢J."|.L ma:lr: of lﬂlschm‘gﬁ I:rrmtmenl facilities ete.
11. The offi cer."ufﬁmai of the Board shall reserve the right to access for T.he inspection of the
industry in‘conn J,.,:-.._m. vith m* ari 2 ,* atoe m'”u ilities. The consent (o

operate is Sl.':_] [0 TEVIE
12. Permissible lmtsﬁ
exceed the.

DI Entation § ;
o AT e

later on.

14, If the industry fals to adhere to any of the conditions of this consent to operate urdm' thee
consent to operate so g,ran ed shall automatically lapse.

15. If the ingd lustry. is e [_mmllﬂy at nr!. nwn,ﬂl‘@}%j g_nfnm}‘_th: Board and obtain

permission bef artofthe umit.
16. The industry oniply ell the Dircetions! Rules/Insir 1" s issued from time to time by
the Board. "2 oo - TR r

] _:5-! _:_;‘“.-_"-:, % cifi _'ﬂ'ﬁ

se! PN
1. The unit will submit th anajysm rapurﬁsﬁum a]l sources as applicable, before 30th June

avery year and will keep 4 1 parameters with in standards prescribed under Environment
{Protection) Rules, 1986.
2. The unit will submit thn: Annual Report under WM Rules by 20th June and Environment
Statement by 30th Septe l)er EVery year.
3. Unit will submit fresh balance sheet/ CA certificate regarding capital investment cost of the
unit on land, building, pimlfrt and muchinery without depreciation and will also deposit balance
consent fee if any found due as per latest balance sheet/ CA certificate, by 30th Scptember
EVeTY year, -
4. Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of
the consent/ Authorization.
5. The hazardous waste geperated by the umit will be disposed off only through Authonized
TSDF/recyclers / Refiners| of hazardous wastc.
6. Unit will apply (or suthprization under HWM RLlcs immediately and will submit request for

A\
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sarple collection after stabilization of STP/ETP within 3 months if applicable.

7. If, in future at any stage requirement/need of bulance fees arises unit will be liable to pay the
same, failing which the CTO/Authorization so granted will be revoked automatically.

8. The unit will comply with the Dircctions dated 27-11-2020 issued by CPCB regarding to
allow only those new industrial units in NCR-Delhi. which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleun gas, bio-gas, propane, bulane etc.

9. This CTO is prejudice to any action under the provisions of applicable laws / acts /
notification / courts order to be taken i respect of any violation at any stage without any claim
of the unit. 1f the unit fu.itx:m comply the provisions/conditions of CTO, various applicable
provisions of concerned departments / agencies / authorities / any relevant decision of court,
‘the consent to operate so ted shall be revoked automatically without giving any notice.

10. Unit will liable to pay | Enwmnmmtﬂi cumpcnsatmn at any stage imposad by the Board,

L1 Unit will installed only PNG fired dusstseif e Smita  Detbrsmeity

' : Kanodia’ P

Regional Officer, Faridabad
7 State Pollution Coniral Board.

¢
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HARYANA STATE POLLUTION CONTROL BOARD
Faridahad Sec.-16-A, Opp. Hewo Apartment, Faridabad Ph. 0129-2225315(0)

=' s Email:- hspebrofriagmail.com
REPEE No. HSPCB/BMW/2021-2022 Dated 13/07/2021
Authorization No. BMW21FDBD13030506 Application No.
13030506
Date of Submission 22/06/2021

Sub: Renewal of Authorization under Bio Medical Waste Management Rules, 2016.

1. M/ : VIVEEKANAND ASHRAMA PROJIECT NAME QRG MEDICARE LIMITED an cccupicr or operator of the

facility located at PLOT NO [, SECTOR 16, FARIDABAD , is hereby granted an authorisation for; Generation,

scgregntion, Storage
2. Mis : VIVEKANAND ASHRANIA P
asuthorized for handling of Biomedical Was he capacity given below;
(i) Number of beds of G SRS , 5 510
(i) Number heaitheare facilities peseiz by CBMWTT: na B
(iii) Installed treatment andd.mpnsa.l capacity: Kgfr}ay
(v} Ares or distancegovered by CBMWIE:  nuissoe om0

“-'1"--"'r g
[¥] "I._ _.;u W h 175 {: 5

EDICARE LIMITED is hereby

() Quantity of*
Category Type o ’ - i Quantity
-"I"",';__'L - e g o 13!35———4"1;—_,.:,'-_.' g erﬂlﬂﬂ or
R R e (% ﬁ% ted in
da
Yellow a) Human Anatomical Waste

b) Animal Anatomical Waste

h) Microbiology. Bmtethnotugy and ether clinical

laboratory waste
Red Contaminated waste (Recyclahle) 50
White(Transluc | Waste sharps including Metals 18
gnt)
Blue Glassware - 4

Metallic Body Implants B

1, This authorisation shall be in force for a period af 01/10/2021 To 31/03/2024 Year from the
date of isstie.

4. This authorisation is subject to the condition stated below and to such other condition

as may be specified in the rules Gor the time heing in force under the Environment

{Protection) Act, 1986,

A0



TERMS & CONDITIONS OF AUTHORISATION:-

The applicants shall comply with the provisions of Bio-Medical Waste Management
Tules 2016 notified vide No 5.0
630(E) dated 20th July 2016

Hio-Medical Waste shall be ireated & disposed off in Compliance with the standards
prescribed i Schedule |

Every occupier where r\;ﬁu:red shall setup in accordance with the time schedule-1V,
requisite treatment Bio-Medical Waste treatment

Facilities like incinerator,sutoclave, microwave system for (he treatment of the waste at 4
pommon waste treatment facility or any other

waste treatment facility.

Bio-Medical Waste shall besemn
with Shedule-11 prior to its storz
shall be labeled acobRENEERES
If a container i§ transportel

any waste treatment rac:lhl;.r outside the pramwas wher: Blu—Medmai Waste 15 gencrated
10 Bny waste treatment Famhty nuts:d: tha gmmm. thﬂ container shall apart from the
labe! preseribed in schadule 1l . i Schedule [V.

] ¥ fBags at appoint of generation
e, mms a cm tmatmmt & dlspmnl .The contamers

".‘-I undc.r

. .'.I. L _I. - .._ ¥ It i
nnl:.r in srun:h vehicle competent authority as
secied by the mmww
Mo i : o A

F\l‘ﬂ]}r aitho ¥ tainin cord
reception, storage, trmspt:rtmmn treatmml
disposal of Bio-Medical Waste in aceordance with those rules & any guideling issued,

. All records shall be 51I13JEI:I to ingpection & yerifications h;r the preseribed authority at

any Lime.

Chlorinated plastics sha { TB Faxie metals in incinaration ash shall be
limited with the regulatory ies ns defined
under the Hazardous Waste Management Rules, 2016,

. Only low sulphur fuel like L.D,O/L.S H.8/Deisel shall be used as fuel in the incmarntor.
. Occupier will comply all direction for gt.nemn{m collection, reception, storige,

transporiation, treatment, disposal as
Bio-Medical Waste Management Rules 2{]16 & will ensure that there is no adverse
eftiect to human & Environment,

* The accupier will segregate the Bio-Medical Waste at the pomt of generation in

accordance with the special-11 of Bio-Medical Waste
Management Rules. 2016,

The authorization would be subject/having proper disposal system for Bio-Medical
Waste.

. The unit shall maintained a log Book for supgestion/collection of Bio-Medical Waste ul

the sowrce (1.e wards) and also for cach
category of waste i.e.incienaration, agtoclaving or landfill etc

. The yellow Bags should be nom chlorinated bags.
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20. The every occupier will alsp submit the copy of agreement every year before 30th April
from any authonsed services provider.

Specific Conditions
General Deficiencies

1. 1. The HCF will adhere the BMW Rules,
2. The HCF will segifggate the biomedical waste properly and dispose
safely to CBMWTF.|
3. The HCF will sub
4. The HCF will rene:
and submit in the

it annual report every year as per BMW Rules.
agraamant with GBMWTF for disposal of BMW

swer after treatment

SR R

t LAY ARl N © F A Tdh: Bigitally aigrard by
HARYANA STATH I S
| Dhate: 2021.07.13
'.*i"‘ l..h.ﬂfi?r‘w : @m& ﬁ‘.ﬂmmsaa'
A W A GnnVOMESFFaridabad
Ha.rg.rﬂnd. State Pollution
Conirpl Board.

gAY
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>
FO’rm ] s:'a'fﬁge%\.e. -1

AEELEEJCK
t i 13 Y] P —

q “Q‘“unut“uuifu--l-l
ES'EE Hu'[e. 351 g‘ﬂ"j

Type of Sampje:

i : Dated: 07,04,
et CAry thay L5313 Boarg Analyst gy, 5 o
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vzed the a%ove Mmentioneg Sample on 28. -2
aﬂﬂ}}_'"d declare the resyit of Bnalysis 1o be ¢ foliows
Nam

paameter Name Resuls
¥ Resuly Umit  Jest Method

Sample Code 1451 1453
. Sample Collected from Inlet of sTP Outlet of sTP
y Color 5.Greyish 5.Turbig .
i Cdour Foul Mild -
;  pHvalue 7.45 7.29 - APHA,8500H+B(23rd)
£ BOD(mg) 1200 200 - 15 ﬂmﬂPaﬂ-u}
1. COD (mgf) 784.0 1240 - APHA,5220-8{23rd)
i TotalSuspended Solids mg 2800 B9.0 d APHA,2540-D(231g)
% Oiland Grease (mg/l) 120 > APHA.5520-8(231¢)
0. Conductivity {u S/cm) 48300 fE0o

15:3025[Part-14):2013

The Conditions of the seals, listening and container on receipt was as follows:

Container had its seal found inta¢t and in order, sfip on the container had the COR—
fentative of the industry and the Board.

wdthis 07" day of April, 2023
V2na State Pollution Control Board Laburamr;:; ok
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Type of Sample.
P Legal Dated: 07.04.2023
| hereby, certify that | w

nder sub section [3) of

of Pollution) Act 1974 (06 af 1974}, received a sample
collected s,

T4
: “ﬂ:,w_ﬂ-ﬂ—@hﬂﬂl %&m
1 wggjﬂﬂlﬂgjf

' : N kas Gr hi Ingh a
!" Vivekanan hra roject name QRG e Limited, Plo
"sﬂgmﬂ@ﬂ— for analysis,

i

Further certify thay | have analyzed

! the above mentioned sample on 28-March-2023 to
J ; 2023 and declare the result of analysis 10 pe 25 follows:
paraméter Name
1_ . Resujt Result Umit  Test Method
! sample Code 144
b 9 1450
| 3y, ‘Sample Cotected from Inlet of ETP Outlet of ETP
! 3 Color Turbid S.Hazy -
|, Odaur Bad Mild -
5. pHvalue 7.40 7.42 . APHA,4500H+B{23rd)
| & BOD(mg/l 4300 280 - 15:3025(Part-44)
' 7. COD{mg/l) 14400 120.0 - APHA,5220-B(23rd)
. 4§ Tetal Suspended Solids mg/l 258.0 86 . APHA,2540-D(23rd)
9. Diland Grease (mg/l) 75 a5 - APHA,5520-B{23rd)
10. Conductivity (u S/em) 12018.0 2012.0 - 1S:3025(Part-14):2013
11. Total Dissolved Solid (mgh) 6520.0 1102.0 - APHA2540-C(23rd)
1. Sulphide (mg/1) 45 10 - 4500-5-F
B. Total Phosphate (mg/i) 287 0ag - 4500-pP.D.
. Zinc (mg/1) ND ND - APHA,3111.8
# 15.  Total Chramium [mg/1) ND ND - APHA 3111-B

The Conditions of tha seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the centainer had the signature of the
Tpesentative of the industry and the Board.

Sgred this g7t day of April,2023
Faryana State Pallution Control Board Laboratory,
115, 15t& 2nd Floor, Sector-25, Panchkula, Haryana

To R &)
The Member Secretary, HSPCB, Panchkula

Board Analyst
10 Regional Office: Faridabad, This test report relate only to the particular sample submitted for
lutin;
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e e Marengo Asia
1 Hosplials

T,

Kegional Officer
HSPCR Region,
Sec-16A,

Upp. Hewo Apartment,
Faridahad

Flear Sir,

Ti-ns is ‘1'11 mfc:'unm- o the query regarding the logo “Marengo Asin Hospitals™ of the hospital,
e QRG Medicare Limited located at Plot No |. Sector 16, Faridabad, Haryana <121 002
"Company or Hospital™)

In this regard this is 1o inform you that in November 2021, the 100 % shareholding of the
company was sequired by Marengo Asia Healllicare Private Limited (“Marengo Asia”) and the
company 15 4 wholly owned subsidiary of Murengo Asia. Further. the Company m the Board
!"-{‘-..'ctfn ¢ adopted the logo and brand name “Marengo Axiy Hospitnis”™ & it was in coherence
with the vorporate theme. Hence witlh the rebranding, all the nomenclature and stationary of
the company 'hospital carriss the logo of Marengo Asia Hospitals, However, there has been po

:thﬂg.g i the fepal entity it is QRG Medicare | imited. All legal compliatiees aind obligations
lie with QRO Medicire Tamiled,

1I’I'u:: bragd name “Murengo dvia Hosphials s for promotena! and marketing purposes and for
ittegration of the group hospitals under one umbrelly ie Marengo Asia Hospitals,

Ianking You,

For QRG Medicare Limited

Faeility Director

GRG Madicane Limited e
Redgislerect Acddnpeus Pt hie 8577, O Soiancs Dy Road Sola, Ahmmatialeeg, Gupasl 380060
Cormspondoncs Addrese: Maimnos Adin Hospits, Flot Ne 1 BIUDA Stel Colany, Seoror 16, Fardabiag, Hersng 121002
& TRCHT VOR T09H = beinoloskovmsrenacamacom LN Mo, UASESEG 2ooPLCTEEaTE
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